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HOUSE OF THE PEOPLE
Saturday, 28th June, 1952

The House met at a Quarter Past 
Eight of the Clock

[M r . Speaker in the Chairl
ORAL ANSWERS TO QUESTIONS
ShoH Notice Qaestion and Answer

U.N. A ir Raid on Korean-Manchurian
Border

Shrl Venkataraman: Will the Prime 
Minister be pleased to make a state
ment whether the United Nations 
forces in Korea have launched air raids 
on the power plants on the Korean-
Manchurian border and the conse
quences of these air raids on world
peace?

The Prime Minister (Shri Jawaharlal 
Nehm): Yes. Air raids took place on 
power plants near and on the Korean-
Manchurian border.

Government are not associated in 
any way with the military operations 
in Korea. They are anxious, however, 
that these operations should cease and 
that there should be a cease-fire lead
ing to a settlement of the various pro
blems at issue. Any possible exten
sion of these military operations might 
Imperil world peace. As is well known, 
attempts are being made to arrive at 
a satisfactory solution in regard to .i 
rease-flre and truce in Korea and a 
ifood deal of progress in this direction 
has been made, though there still 
remain one or two problems to be 
solved. Any step taken that might,
come in the way of this .settlement is 
most unfortunate and to be regretted.

Although Government are not parti
cipants in the Korean War, as a 
member nation of the United Nations 
an indirect responsibility rests upon 
them also in regard ta any operations 
131 P.SD.
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conducted in the name of the United 
Nations, more especially when such 
operations might lead to an extension 
of the area of conflict. Government 
are disturbed at the thought that the 
future of the United Nations and of
war and peace might be decided with
out proper consultation and might 
depend ultimately on the discretion of
military commanders, who will 
naturally think much more of local 
military objectives than of larger quesr 
tions affecting the world. The primary 
consideration, in the view of Govern
ment. should be the maintenance of
world peace and, in Korea, a success
ful conclusion of the present talks on 
cease-fire and truce.

Shri H. N. Mnkerjee ros€.—

Mr. Speaker: No supplementary
questions. When a statement is made, 
hon. Members have to consider it and 
then table any questions they wish to 
ask.

WRITTEN ANSWERS TO QUESTIONS 

Limestone and Gypsum

*1295. Sardar Hnkam Sinsh: (a) Will 
tiie Minister of Natural Resources and 
S^entiAe Research be oleased to state
whether any investigation of limestone 
and gypsum for manufacturing lime 
was carried out in the Gurdaspur 
District of Punjab State during the 
year 1951-52?

(b) If so, what was the result of the 
investigation? '

The Minister of Education and 
Natnral Resources and Scientific 
] ^ a ^  (Maulana Azad): (a) and (b).
The Director, Geological Survey of
India, reports that a preliminary in
vestigation of limestone and gypsum 
in the Gurdaspur district was carried
out in the field season 1950-51 but was 
not continued during 1951-52. Lime
stone is found as boulders in (1) the
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Chakki river bed, 3 miles east of 
Pathankote and (2) as a ref^ar oed 
in the series of r^cks between mile
stones 39 and 40  ̂ alonj; the Pathankote- 
Dalhousie road near Dunera Rest 
House. Samples were collected both 
from the Chakki river bed as well as 
from the road exposures. The analyses 
carried ou  ̂ by the Geological Survey 
of India show that in general the lime
stones are suitable for lime and cement 
manufacture, but as some portions are 
likely to contain high silica, detailed 
prospecting will have to be done before 
making any plans for an industry.

The Geological Survey of India dis
continued the investigation on gypsum 
in the area because no information on 
the occurrence of this mmerai in the 
area was available.

N. C. C.

*1296. Saidar Hnkam Singh: (a) Will 
ttifi Minister of Defeaoe be pleased to 
state whether any new units of the 
National Cadet Corps were raised 
during the year 1951-52?

(b) If so, where?
(c) Whether any N.C.Cs. hstve been 

irranted regular commission in the 
Indian Army during this period?

rhe ItBnister of Defence (Shri 
Gopalaswami): (a) Yes.

(b) One Air Souadron in Madras. 
One Independent Infantry Company at 
Palghat (Madras). One E.M.E. Section 
in the Institute of Science, Bangalore. 
Six Junior Division Troops in Travan- 
rore-Cochin. One sub-unit of Junior 
Division each in Rajkumar College. 
Raipur and Lawrence School, Sanawar.

(c) In 1951, 18 cadets of the Senior 
Division were selected, of whom 17 
actually joined the National D^ence 
Academy. 14 of these who have suc
cessfully completed the course have 
just been granted commission.

SciENTiFEC Man Power Cobomztke

*1297. Sfari S. C. Samanta: (a) Will 
the Minister of Edacation be pleased to 
state how far the recommendations of 
the Scientific Man Power Committee 
have been implemented up-to-date?

(b) What led to the setting up of a 
Sub-Committee under the Chairman
ship of Mr. G. N. Mehta?

(c) Has the Sub-ConmUttee com
menced fucotipniimT

The Minister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): (a) A state
ment showing the action taken on the 
main recommendations of the Com
mittee is placed on the Table of the 
House. [See Appendix VI, annexure 
No. 43.]

(b) The Committee, known as the 
Technical Man Power Committee, has 
been appointed by the All India 
Council for Technical Education as in 
the opinion of the Council the condi
tions had changed so much since the 
assessment was made by the Scientific 
Man Power Committee previously that 
a review was called for.

(c) Yes.

Import of Capital Goods

*1298. Pandit Muni^war Datt 
Upadhyay: Will the Minister of
Finance be pleased to state:

(a) whether it is a fact that during 
the last three years, India has been ro- 
ceiving less capital and capital goods 
irom foreign countries;

(b) whether pi^oduction of consumers 
goods in India has decreased during 
this period; and

(c) what are the causes of decrease 
in production in India?

The Minister of Finance Shri C. D. 
Deshmukh): (a) During the last three 
years annual rate of inflow of foreign 
capital has increased. Import of 
capital goods showed a small decline 
in 1950 but has lately shown an im
provement

(b) In the industrial sector, except 
in the case of sugar and textiles, pro
duction of which declined in 1950. but 
improved in 1951, there has been a 
steady improvement in production of 
consumer goods during the last three 
years.

In the agricultural sector judging 
from available statistics foodgrain oro- 
ductioD was lower in 1950-51 and 1951
52, as compared to 1949-50. Produc- 
.tion of cotton, jifte and tea has. how
ever progressively increased.

Ic) Fall in production of textiles 
during 1950 was due partly to the 
labour strike in Bombay Mills and 
partly to shortage of raw materials. 
Lower sugar production during that 
year was also due to smaller supplies 
of sugarcane to the Mills. Decrea.se 
in production of food-grains in 1950-51 
and 1951-52 was due to the abnormal 
climatic conditions.
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British Managing A gencies

•1299. Shri V. P. Nayar: WiU the
Minister of Finance be pleased to 
state the names of British Managing . 
Agencies,in India?

The Minister of Finanee (Shri C. D. 
DeshmnlLh): Attention of the hon. 
Member is invited to the Statement 
which I place on the Table of the 
House. [See Appendix VI, annexure 
No 44,1

Per Capita Income

*1300. Shri M. S. Gnrupadaswamy:
Will the Minister of Finance 
be'pleased to state:

(a) what was the per capita income 
of the country in 1951-52; and

(b) how it compares with the per 
capita income of the three years pre
ceding 1951-52?

The Minister of Finance (Shri C. D. 
Deshnmkh): (a) Estimates of the per
capita income in 1951-52 have not yet 
been worked out.

(b) Poes not arise.
T. A. A. S.

nsoi. Shri A. K. Gopalan: Will the 
Minister of Finance be pleased to state:

(a) whether in the Rules govemins 
the departmental examinations in the 
Indian Audit and Accounts Service for 
the purposes of confirmation of pro
bationary officers there existed till the 
beginning of 1952 a subsldiaiT rule to 
the effect that an aggregate of 55 per 
cent, of qualifying marks should be 
obtained by a probationer except in the 
case of one paper in order to pass the 
flrst departmental examination;

(b) whether it is a fact that this rule 
was changed recently and given retro
spective effect: ana

(c) if so, how many probationary 
officers have been benefltted from this 
change in the rules?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) to (c). The rule for 
passing the First and the Second 
Departmental Examinations for Indian 
Audit and Accounts Service proba
tioners is that the probationer should 
get not less than 40 per cent, in eaoh 
of the subjects and not less than 50 
per cent, in the aggregate, that is, total 
of all the subjects. This rule remains 
unchanged. There was a subsidiary 
rule, however, which enabled a pro
bationer, who obtained in the First 
Departmental Examination qualifying 
marks in the aggregate and in all sub

jects except Precis and Draft, to proi. 
ceed to the Second Departmentti 
Examination if his aggregate in sub
jects other than Precis and Draft 
exceeded 55 per cent, on condition that 
he must reappear in that paper as well 
until he secured qualifying marks 
therein. The results of the First 
Departmental Examination held 5n 
December last being very disappoinc- 
ing, this percentage was lowered from 
55 to 50 per cent. This will enable 
three probationers to sit for the Secon(^ 
Departmental Examination in July next 
along with the Precis' and Draft paper 
for the First Examination. I might 
add for the Hon. Members* information 
that similar liberalisation in similar 
situations had been made in the oast 
also. This does not, however, in any 
way affect the minimum percentage 
prescribed under the main rule which 
remains tmchanged.

Geological Survet of Nellore 
District ,

•1302. Slvi Ramachandra Beddi: Will 
the Minister of Natnral Besonrces and 
Sdentillc Research be pleased to state:

(a) whether the Geological Survey 
in NeUore District (Madras State) has 
revealed the existence of copper of 
good quality and in good loads in 
Garimenapenta Village, Karali Taluk 
Nellore District;

(b) if so, whether any steps were 
taken by Government to make a more 
intensive investigation and if so with 
tvhat results; and

(c) if not. why not?
The Minister Idncation and 

Natural Besonrces and Scientific 
Research (Manlana Azad): (a) and (b). 
No, Sir. The Director, Geological 
Survey of India, reports that the 
examination of old workings of copper 
deposits and of reported copper deposits 
at Garimenapenta Village, Karali 
Taluk, Nellore District, by the Geolo
gical Survey of India indicates that 
there are no useful copper deposits a* 
depth there.

(c) Does not arise.

Integration op A rmed Forces’ 
Medical Services

•1303. Shri Thlnnl: WOl the BfinV 
ter of D^ence be pleased to state:

(a) whether it is a fact that before 
the integration of the Medical Services 
of the Armed Forces, no sQ^arat  ̂Hospi
tals existed for each of the thre»̂  
Services;
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(b) if the answer to part (a) above 
be in the aflBrmative, what are the 
reasons for providing separate hospi
tals now; and

(c) whether there is any Station 
where there ar,e two or three Armed 
Forces Hospitals?

The Minister of Defence (Shri 
Ckq>alaswami): (a) Yes.

(b) In order to provide facilities for 
•hospital practice to medical ofl&cers

employed in the Navy and the Air 
Force, and for the training of Naval 
ratings and airmen of the Medical 
Branches of the Navy and the Air 
Force, two hospitals, previously manned 
by Army Medical personnel have been 
transferred—one each to the Navy and 
the Air Force. Both the hospitals, 
however, attend to the members of all 
the three Services.

(c) Yes, only at Jodhpur, where 
there are two small hospitals, one for 
the Air Force and one for the Army. 
It is mainly due to lack of accom
modation that it has not been possible 
to combine the two.

Military Officers

*1304. Shri Thirani: WiU the Minis
ter of Defence be pleased to state 
whether' it is a fact that all pro
motions, appointments and postings of 
officers of and above the rank of 
Colonel have to receive the prior 
approval of the Defence Minister?

The Minister of Defence (Shri 
Gopalaswami): Yes, Sir.

^  ^  ft) : 

( ^ )  WT ^  ^ ft»

?  STTO 1 1

( ^ )

The Minister <a Education and 
Natural Resources and Scientific
Research (Maulana Azad): (a) No. Sir.

(b) There were no Harijan students 
in these two Schools last year.

Development op Hindi

*13®6. Shri M. L. Dwivedi: Will the 
Minister of Education be pleased to 
place on the Table of the House a 
copy of the systematic and co-ordinated 
Five Year Plan for the development 
ajid propagation of Hindi as described 
on page 2 of the Report of Activities 
during the year 1951-52 and programme 
for 1952-53, of the Ministry of Educa
tion and state:

(a) the names and designations, if 
any, of the personnel of the Board of 
Scientific Terminolo^ in Hindi, as well 
as the Committee of Philologists which 
has been set up for the implementation 
of the plan;

Cb) whether the consolidated Great 
English Indian Dictionary compiled by 
Prof. Dr. Raghu Vira has come to the 
notice of Government and the com
mittees;

(c) whether the five year plan as
mentioned in part (a) above is confin
ed to the activities of the Centre in 
this direction or contemplates to launch 
the scheme in States as well; and

(d) if so, the names of the States?

The IVDnlster of 
Natural Resource

Education and 
Scientific

Research (Maulana Azad): (a) A copy 
of the Five Year Plan, in Question, as 
well as a list of the members of the 
Board of Scientific Terminology and 
the Committee of Philologists is placed 
on the Table of the House. [See 
Appendix VI, annexure No. 45.]

(b) Yes.
(c) and (d). The plan has been 

drawn up by the Government for the 
purpose of propagation and develop
ment of Hindi in the country as a whole 
but at present the stress is on ita 
spread in the non-Hindi speaking areas. 
The co-operation of all the States has 
been sought in this work of national 
importance.

Italian Scholarships

•1307. Shri Ganpati Ram: Will the 
Minister of Education be pleased to 
state: ^

(a) whether the Government of Italy 
has offered any scholarships to Indian 
students for studies in Italian Uni
versities during 1951-52;

(b) if so, what are the qualifications 
required and what are the subjects 
for which the award is made; and

(c) the total value and period of 
award?
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The Minister of Edacatloa and 
Natnial Besonrees and Scientific 
Research (Manlana Azad): (a) Yes.

(b) Students holding a Master’s* 
Degree are eligible. The scholarships 
are awarded for post-graduate work in 
Science, Arts, Education, Engineering 
or Technology.

(c) 42,500 lire- a month for eight 
months in addition to 5,000 Ure for 
transport expenses and University fees.

Diamond Mines in Anantapur District

*1308. Shri Viswanatha Reddy: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state 
whether the diamond bearing belt near 
Vajrakarur of Anantapur District has 
been thoroughly surveyed by the 
Geological Department?

The Afinister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): Yes. Sir.

Codification of Laws in Part ‘C* 
States

*1309. Shri Ganpati Ram: Will the 
Minister of Law be pleased to state;

(a) whether it is a fact that codifica
tion of State laws operative in the Part 
“C” States is, under the examination of 
the Ministry of Law of the Government 
of India and the respective State Gov
ernments r and

(b) whether it is a fact, that a large 
number of provincial statutes with or 
without modifications were extended to 
these States by means of notifications, 
published in .the Government of India 
Gazette?

The Minister of Law and Minority 
Affairs (Stal Biswas): Ca) Yes. The 
Question of the compilation and publi
cation of Codes containing the texts 
of all laws in force in Part C States 
(other than Central laws which extend 
to.them as part of India)'is at present 
under examination and the Grovemment 
of India are in correspondence with the 
Governments of Part C States in this 
connection for collecting information 
regarding the various laws that are in 
force in those territories.

(b) Yes.

Indians to be sent to U.S.A.

*1310. Shri N. B. Chowdhnry: Will
the Minister of Finance be pleased to 
state:

(a) how many Indians will be sent 
to U.S.A. during the year 1952-53 under

the Technical Co-operation Aid Agree
ment;

(b) what the method of selection 
would be; and

(c) what percentage of the cost 
would be borne by the Government of 
India?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The matter is stiU 
under consideration. ,

(b) The selection is made by the 
Government of India Ministries and 
the State Governments with the assist
ance of selection committees wherever 
feasible.

(c) The cost to be borne by the Gov
ernment of India would be only on 
internal transport and salaries of their 
own servants deputed for training.

Mineral Surveys in Uttar P radesh

*1311. Shri B. N. Roy: WiU the 
Minister of Natural Resources and 
Scientific Research be pleased to state 
what are the important mineral surveys 
undertaken during the last three years 
in the Kumaon region and the Vindhya 
Hill regions of Uttar Pradesh?

The Minister Education and 
Natural Resources and Scimtific 
Research (Manlana Azad): A statement 
giving the information required is laid 
on the Table of the House. [5ce 
Appendix VI, annexure No. 461.

Exemption from Income Tax of n<w - 
PROFiT making Concerns

*1312. Shrimati Renu Chakravartty:
Will the Minister of Finance be pleas^ • 
to state:

(a) whether all non-profit making 
concerns are exempted from the pur
view of Income Tax?

(b) whether sporting associations are 
Uable to income tax; and

(c) whether it is a fact that the 
Cricket Association*of Bengal is being 
charged income tax for the last eight 
years?

The Minister of State for Finance
(Shri Tyagi): (a) If a concern in reaUy 
non-profit-making in the sense that it 
does not make any income, no ques
tion of taxation liability would arise. 
Probably the hon. Member has in view 
a case where although some income is 
earned, there is no outside beneficiary 
to enjoy that income. Even in such a 
case, the income is liable to tax.

(b) Sporting associations are liable 
to tax in respect of all incomes except
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these derived from amongst their 
members, e,g. affiliation fees, entry fees, 
membership fees, etc.

(c) Whether the Cricket Association 
of Bengal has been charged to Income 
Tax during the last 8 years can be 
ascertained only from their assessment 
records, but disclosure of any such in
formation is prohibited under Section
54 of the Income Tax Act.

Atomic Energy

♦1313. Shri M. L. Dwivedi: Will the 
Minister of Nataral Resources and 
Scientific Research be pleased to 
state:

(a) the places in India where de
posits of Uranium, Thorium and other- 
minerals used in the production of 
atomic energy are available;

(b) for how long have the Indian 
Atomic Energy Commission becJi at 
work;

<c) whether the Commission have 
been able to find out ways and means 
of harnessing atomic energy for indus
trial and commercial purposes; and

(d) if so, what are the details, if 
any?

The Minister of Education and 
Natural Resources and Scientific 
Research (Maolana Azad): (a) Thorium 
is contained in the monazite sands 
which are found on the West and ELast 
coast of India. Uranium is found in 
Bihar and other places in India. It is 
not in the public interest to disclose 
the exact localities where these are 
found.

(b) Tlie Indian Atomic Energy Com- 
«nission was set up in August 1948.

(c) and (d). Atomic energy has not
been harnessed for the generation of 
industrial power in any country yet, 
but atomic-powered plants for ships 
and submarines are likely to be avail
able soon. Atomic power for industrial 
purposes may" be available within a 
decade. The Indian Atomic Energy 
Commission has put up proposals to 
the Government for setting up an 
atomic reactor in India. ,

Secretariat Procedure Manual

*1314. Shri M. L. Dwivedi: (a) Will 
the Minister of Finance be pleased to 
state what are the main changes intro
duced in the Ministry of Finance in 
the procedure for the disposal of work 
at various levels in a speedy, efficient, 
and business like manner?

(b) Have they been incorporated in 
the Manual of Procedure for the Cen
tral Secretariat?

(c) Have these changes been en
forced in other Ministries as well?

(d) Will a copy of the revised 
manual be placed on the Table of the 
House?

The Minister of State for Finance 
(Shri Tyagi): (a) The main changes 
are:—

(i) The dak, immediately on its 
receipt, is seen by the officers con
cerned who dispose of as many cases 
as they can at that stage and also give 
necessary instructions as regards the 
manner in which other cases should be 
dealt with;

(ii) In addition to their supervisory 
functions, the Superintendents (Section 
Officers) are reQuired to deal with 
certain types of cases themselves;

(iii) Selected Assistants in eacl* 
Section have been allowed to submit 
their work direct to Branch Officers 
conserned, instead of through the 
Section Officers;

(iv) Elimination of imnecessary not
ing by office Assistants.

(b) Yes.
(c) So far as I am aware, the main 

provisions in this regard are being 
generally followed in other Ministries.

(d) Yes, as soon as the Manual has 
been finalised aqd* printed.

Junior Commissioned Officers

*1315. Shri Veeraswamy: Will the
Minister of Defence be pleased to 
state whether there is a proposal be

. fore the Ministry of Defence to 
abolish the cadre of Junior Commis
sioned Officers and to introduce the 
cadre of warrant officers instead?

The Minister ol Defence (Shri 
GkqnUaswami): No, Sir.

CONSTTMPTION OF OfOUM

286. Shri Krishna Chandra: Will the 
Minister of Finance be pleased to 
state:

(a) the names of States where con
sumption of opium is in excess of the 
prescribed standards;

(b) whether these States have 
agreed to gradually cut down their re
quirements in order to come up to the 
prescribed standards; and

(c) if so, by what date?
The Minister of State for Finance 

(Shri Tyagi): (a) There are no pres
cribed standards for consumption of
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opium except such as those laid down 
by the individual State Governments 
under their own excise and prohibition 
regulations, for users within their res
pective territories. Particulars are not 
available at the Centre.

(b) At the All-India Opium Con
ference. 1949, all the then Provinces 
and States agreed to the total elimina
tion of the oral consumption of opium 
(i.e. consumpUon for purposes other 
than medical and scientific) by the ond 
of March 1959 at the latest. Accord
ingly, with effect from 1949, supplies 
by the Government of India of opium 
to each individual State are being pro
gressively reduced by 10 per cent, 
annually.

(c) By March 1959, supplies of opium 
to each State are expected to be 
reduced to nil. In ‘Prohibition’ States 
(e.g. Bombay, Madras and Assam) the 
non-medical consumption of opium is 
expected to be totally eliminated even 
earlier.

Defence Stores Imprest

287. Shri M. L. Dwivedi: Will the
Minister of Defence be pleased to 
state:

(aj whether Government have ac
cepted the suggestion of the audit 
authorities for the restriction of the 
amount of imprest on the basis of 
actual immediate requirements;

(b) whether periodical verification 
of . balance is being made by the offi
cers of the Military Accounts Depart
ment; and

(c) if the answer to parts (a) and
(b) above be in the affirmative, whe
ther these have been brought into 
actual practice?

The Minister of Defence (Shrl
Gopalaswami): (a) to (c). Yes- except 
that in the case of the Army the ques
tion in regard to periodical verification 
of balance is under active considera
tion.

Control over Expenditure

28*. Shri M. L. Dwivedi: WiU the 
Minister of Ftoance be pleased to
state: ^

(a) whether necessary rules M d 
regulations to ensure that sen din g 
Ministries exercise proper checks and 
show complete responsibility in the 
matter of budgeting and keeping con
trol over expenditure, have been fram
ed;

(b) if so, when were these rules en
forced or are likely to be enforced; and

(c) whether a copy thereof can hb 
placed on the Table of the House?

The Minister of State for Finance 
(Shri Tyasi): (a) to (c). I would invite 
attention to the reply given to Un
starred Question No. 218 on the 19th 
June 1952. Some of the instructions 
are recent ones designed to secure im
provement wherever this was nece^ 
sary.

Estimates Coboottee

289. Shri M. L. Dwivedi: Will the 
Minister of Finance be pleased to 
state:

(a) the steps taken by the Govern
ment of India on the recommendatioiis 
of the Estimates Committee contained 
in their fifth Report to the effect that 
there should be a specific machinery 
for ensuring full Parliamentary control 
over the various schemes and that an 
explanatory memorandum showing the 
nature of the scheme, the cost involv.- 
ed, the organisation proposed to 
undertake the work and other allied 
matters should be presented to Parlia
ment along with the plans and further 
that whenever changes in the plans or 
estimates are required to be made, 
specific approval of Parliament should 
be obtained;

(b) whether positive motions seek
ing the approval of Parliament in all 
such matters are being brought before 
the House of the People; and

(c) whether sometime in the year 
has been set apart for the discussion 
of progress of work and other allied 
matters concerning the projects?

The Minister of State for Finance
(Shri Tyapi): The Fifth Reoort, 1951
52 of the Estimates Committee is still 
under consideration of the (govern
ment.

Recruttment to Armed Forces

290. Shri Ganpati Ram: Will the 
Minister of Defence be pleased to state 
the percentage of Scheduled Castes re
cruited in 1948-i9, 1949-50. 1950-51 
and 1991-52 in the Army, Navy and 
Air Force?

The Minister of Defence (Shri 
Gopalaswami): No separate statistics 
are maintained in the three services, 
since recruitment, whether of officers 
or of men, is made without any dis
tinction of class or creed.
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Opium

292. Shri M. Islamaddiii: Will the 
Minister of Finance be pleased to 
state:

(a) the amount of revenue received 
from opium cultivation in India in
1949-50, 1950-51 and 1951-52;

(b) the quantity produced and con
sumed in India in each of these years;

(c) the quantity exported to foreign 
countries (country-wise) in each of 
the aforesaid jears; and

(d) the amount of export duty 
realised in each of these years?

The nCnister of State for Finance 
(Shri Tyagi): (a) No revenue, except 
as profits on exports of opium to 
foreign countries, is derived by the 
Government of India. The dJentral 
Government does not share in the 
revenue realised from opium by State 
Governments to whom supplies are 
made by the Central Government on a 
“no profit—no loss”  basis.

Profits made on the exports to foreign 
countries are as follows:

Opium year Rupees

1949-50 41,62,481
1950-51 92,21,063
1591-52 Figures not yet

available.

fb) The quantities produced and con
sumed in India are as follows:

Opium Quantity produced Quantity 
y e v  • Mds. oonsum ^

Mds.

1949-50 11,962 3.938
1950-51 14,389 3,564
1951-52 Figures not yet available.

(c) A statement showing the required 
information is placed on the Table of 
the House. [Sec Appendix VI, 
annexure No. 47].

^d) There is no export duty on 
opium. '

Temporary Service Rules

Shrimati Benn Chakravartty:
the Minister of Defenoe be pleased 

to state:
(a) whether Temporary Service 

Rules can be applied against a person 
who has been put on the nominal rolls 
of quasi-permanent staff; and

(b) what is the number of persons 
who have been discharged by applica
tion of Rule 5 of Civilians in Tem
porary Service Rules 1949?

The Minister €i Defence (Shri 
Gopalaswami): (a) Yes.

(b) 13.
Election Tribunals

294. Shri C. N. P. Sinha; Will the 
Minister of Law be pleased to state:

(a) the number of persons State- 
wise, disqualified in recent general 
elections, and the seats declared vacant 
as a result thereof; and

(b) the number of tribunals appoint
ed for the disposal of cases of appeals 
State-wise?

The of Law and MtMirity
Affairs (Shri Biswas): (a) the nuinber
of persons disqualified State-wise note 
the 20th June, 1952, is as follows:

Name o f the State
Total No. o f  

Persons 
disqualified

Assam . . 31
Bihar . . 491
Bombay . . 411
Madhya Pradesh 993
Madras . . 308
Orissa . . 197
Punjab . . 149
Uttar Pradesh . 128
West Bengal . 187
Hyderabad . 112
Madhya Bharat . 240
Mysore . . 169
PEPSU . . 131
Rajasthan . . 95
Sauraahtra. . 96
Travancore-Coohin 231
Ajmer . . 70
Bhopal . . 43
Bilaspur . . 1
Coorg . . 8
Delhi . . 285
Himachal Pradesh 57
Kutch . . 19
Manipur . . 31
Tripura . , 68
Vindhya Pradesh 140

No seat was declared vacant till the 
20th June. 1952.
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• <b) this part of the q u w t io n  is not 
Clear. A*reaumabijr the mtermaUon 
required is m respect ot tribuiuas 
appomted by the iiiectioa comimsiiioii 
toe the disposal oX election petitions; 11 
so the number of tribuxiais appomf d, 
l^te-wise upto the 8̂th May, 1962 is. 
as follows:

. No. of
Ko. of Eieotioa 

Kieotion Peutunis 
iJame of the Tribunal* referred

appoioted for 
trial

AwHftm « . . 4 6
Bihar . . • •
Bombay . . . 8 9
Madhya Pradeah . 1 1
JCadras . . . 7 7
"Ori^ . . . 1 1
Punjab . . . Ifi 19
Uttar BradeA . . .. • •
West Bengal . . 1 1
Hyderabad . . .. ..
Madina Bhaiat . 2 2
Vyaore . . . .. ..
PBPSU . . . 2 3
Rajasthan . .
Sauraahtra . . 2 2

2 2
Ajmer . . ..
Bhopal .
Bilaapar . . . 1 1
Cooig . . .
Delhi . . . 3 8
HimaoUa PMdeah . 4 4
Kutoh . . • •

Tripura . .
• Vindhya Pradesfa .

ilBFENCE jSiBKVlC£8 PUBLICITY ACTIVITIXS

, 295. Shri C. N. P. Sinha: (a) Will the 
Minister of Defenee be pleased to state 
the amount spent on publicity activi
ties of Defence Services in IdSO, 1951 
and the proposed expenditure in 1052? 

131 P.SJ). .

. (b) How much amount is being 
spent on Army, JMavy and Air Force 
activities separately?

(c) Is there any scope for economy?
Th» Minister of Defence (Shri 

Gopaiaswami): (a)—

1950-51 Rs. 6,85,000
1951-52 * Rs. 6,82,000
1952-53 (Estimate) Rs. 6,91,000

(b) As tliis expenditure is mcurred 
by an Inter-ibervices Organisation, it is 
not i)pssible to give separate lifures 
lor me three bervices.

ic) 1 am not yet in a position to 
any positive answer to this ques-

Income-zax

296. Sliri C. N. P. Sinha? Will tba 
Minister of Finance be pleased to state 
the Income-Tax collected in Part ‘B* 
States in 1990̂ 51 and 1951-52 State- 
wise?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) A sutement giving 
the required information is laid on the 
Table oi tne House. î See Appendix 
VI, annexure Mo. 48].

H e r  M a j e s t y  t h e  Q u e e n ’s  Viaix xo 
; A u s t r a l ia

297. Shri Gopala Rao: Will the 
Minister of Defence be pleased to 
state how much expenditure was in
curred on preparations for providing 
escort by our Navyship on the pro
posed visit (later on cancelled) of 
Princess Elizabeth (now HJVl. the 
Queen) to Australia.

The Minister of Defenise (Stall 
GopaJbtswami): No extra expenditure 
was incurred on preparations for pro
viding escort by our Naval ships on the 
proposed visit of H.M. the Queen to 
Australia.

I r o n  a n d  S t e e l  P r o d u c t io n

298. Shri M. L. Dwivedi: Will the 
Minister of Finance be pleased to 
state:

(a) the amount of loan sought by 
India from the World Bank for the 
expansion of iron and steel production 
in India;

(b) whether Government have for
mulated any specific plan in this con
nection;

(c) whether the loan, if granted, is 
to be advanced to the steel producing
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companies direct or to the Grovemmeot 
o| incUa;

(d). wliat are the prospects ojE set
ting up 01 blast lurnaces lor me pro
auction ot iron ana sieei ai uovern- 
ment levei consequeuuy upon tho 

 ̂ avauaoiiity. ot the loan; and

Ce> whether it is likely that America 
or a iy  oiner foreign country may 
parucipate m case a Government- 
;>pousored J^on and Steel i^roject is
uiint^rtagftnV

The Minister of Finance (Shri C. D. 
Despmu^n>; ca) It is not tne usual 
piuceaure to asK. the inieruauouai 
jcianis loi any oennite amount o£ luun 
tor any particular project at tne out
set. A c c o r o m g iy .  no specinc amount 
has been sougnt as loan trom the Inter- 
nauonal BanJt tor Ihe expansion ot 
iron and steel prottucUon m India. 
The amount wiU be negotiated alter 
the Bam  ̂ Mission, which is now in 
India, has submitted its report

(b) Government have lormulated 
certain proposals and these are now 
oeing aiscussed with the Bank Miss>oa

(c; Xhe point whether the 
wouia be aavanced to the steel produc
ing companies direct or to the Govern
ment o£ India will also be a matter ol 
negotiation with the Bank alter tlie 
submission ol the report by the Bank 
Mission.

(d) «nd (e). Government are expior- 
iDg the possibilities oi setting up a 
Govermnent-ownea unit lor the pro
auction ol iron and steel with th« 
assiotance ol a loan from the Inter
national Bank and in collaboration 
with some existing steel manufacturer 
W ho would be willing to participate. 
It is too early to express an opinion 
about the prospects o{ such a project 
materialising.

H l lig io u s  T each ers  f o r  F o r c x s

299. Shxi Veeraswuny: Will the
Minister of Defence be pleased to 
state:

(a) whether religious toacheis are 
employed in the Armed Forces;

(b) if so, what are the various 
religious subjects that are taught to 
the Forces;

(c) the number of such teachers and 
their scales of pay; and

(d) the total amount spent in 1951
52 <m these teachers and the total 
amount allotted for this year?

liie Minister of Defence (Sliii 
Gopaiaswami): (a), fleiigious teacners 
aie employed in the Army but not in 
me ixavy and the Air iorce.

(b) Hindu, Sikh. Mnalim 
ChrisUan religious teachers have been 
employed in me Army.

(c; The actual number of religious 
teacners employed is not available as 
separate stajusucs* by classes o2 em» 
ployment ol personnel are not main* 
tameo. i'he numoer ol religious 
teacners aumorised however, as on ^ist 
May. 1952 on a umt basis was:—

Pandits
Mai^vis
Granthis
T qxal

445
a

88

541

The number ot padrees employed is 
not available, as mey are employed on 
a stauon basis where the number of 
a parucuiar aenommation warrants ii. 
ineir pay is Ks. 100 pan.

Pay ol religious teachers other than 
paarees is Hs. 35 to Rs. 45 pjn.

Cd) Separate hgures oi expenditure 
on religious teacners are not compiled, 
nor IS. Dudget provisions made lor 
categories ol personnel separately.

G e ne ra l  E lec tio ns

300. Shri Nana Dass: WiU the
Mmister ol Law be pleased to state:

(a) what was the total number of 
voters (tor tiie last general elections) 
among me personnel of our Armed 
Forces;

(b) how many of them were issued 
with baUot papers; and

(c) how many of them exercised
their franchise?

The Minister of Law and Minoritir 
Affairs (Shri Biswas): (a) to (c). The 
information is not available with the 
Election Commission and will be col
lected and laid on the Table of toe 
House in due course.

C o m m is s io n s  in  the  In dian  Abmy
301. Shri Buchhikotaiah: (a) Will 

the Minister of Defence be pleased to 
state the total number of Commis
sions granted during the last year?

(b) How many were granted to 
persons from the ranks?

The Minister of Defence (Shri 
Gopalaswami): (a) 489.

(b) 26.
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HOUSE OF THE PEOPIiE 
Saturday, 2Sth June, 1952

The House met at a Quarter Past 
Eight of the Clock.

[ M r .  S p e a k e r  in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

f-19 A.M.
GENERAL BUDGET—DEMANDS FOR 

GRANTS
Mr. Speaker: We now take u d  the 

discussion on the Demands for Grants 
—Ministry of Law—and the cut 
motions.

Shri H. N. Makerjee (Calcutta North
East): Some time aRo, when 1 happen
ed to find myself unfortunately on the 
wrong side of what sometimes passes 
for law in this country, I was told by 
a High Court Judge quoting from pre
cedent, that those who live by the law 
should abide by it. Now, this had 
reference to a distant and almost for
gotten association with the profession 
o£ law which I had followed. But when 
I tried to read some material in regard 
to discussions about the Law Ministry 
in this House in earlier sessions, I 
found that those who are the makers 
of law in this country are hardly 
interested in the affairs of the Ministry 
of Law. I suppose the Ministry of 
Law, like Cinderella, is very useful 
from certain noints of view. It does 
a good deal of useful hou.sework. But 
I am sure that the Law Ministry has 
not come forward to act in the fashion 
which is necessary if the Ministry is 
going to perform the role which is 
naturally its own. I say this, and I
85 P.S.D.
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am fortified in this statement by the 
very modest report which has come 
from the .Ministry of Law regarding 
its activities. I find to this Ministry 
is tagged on the Ministry for Minority 
Affairs, Now. this Ministry for 
Minority Affairs appears to my mind 
to be a sort of euphemism. It is 
neither fish nor flesh, and we have as 
yet no idea of the working of Ihis 
Ministry. Now, obviously the Ministry 
for Minority Affairs is considered by 
Government of such infinitesimal im
portance that one has to wade through 
the dullest pages of the budgetary 
figures and discover at the end of it, 
somewhere in the lon;j list of items 
associated with the Home Ministry, that 
there is some provision for the Ministry 
of Minority Affairs. Now, if we were 
vouchsafed what is called the “Vishwa- 
roop Darshan ” ol’ the Home Ministry, 
we might get some cogent and concrete 
idea of what this Ministry for Minority 
Affairs is trying to do.

This Ministry of Minority Affairs was 
the child of the Indo-Pakistan Agree
ment of 1950. It was born in pain and 
it seems to me to live in trouble. I do 
not want to say anything which is go
ing to embarrass our Government 
regarding the solution of a problem 
which is of paramount importance to 
the interests of our country, but I do 
want to say that any effort which our 
Government is going to make in the 
present context of things regarding the 
solution of minority problems is almost 
bound to fail, because inevitably as 
long as the crime of oartition is not 
exoiated we have go through a 
certain process of difficulty. Now, I 
say this was a crime, because partition 
was the orice whicli was exacted by 
British imoerialism before it theatrical
ly transferred power to certain people 
in this country. an̂ J, those oeoole to 
whom power was transferred were 
perhaps afraid of the people’s move-
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ment like the plaf^ue, and the British 
wanted to come to some sort of under
standing in their own interests, and as 
a result a gesture of some sort had to 
be made to ensure the continuation of 
their objective power in this country, 
and at the same time they wanted to 
make a dramatic gesture of withdrawal < 
from this country. And as a result of, 
the compromise which was arrived at, 
we find that partition had to be agreed 
to. This was a very serious matter. 
So, unless fundamental solutions are 
attempted, we shall never j^et a solution 
of the minorities problem. We shall 
never find that the minorities livinff in 
India and Pakistan would really come 
to believe that these two countries are 
catering for their interests.* The com
mon and urgent needs of the people of 
India and Pakistan have not been 
satisfied. We have to proceed on the 
basis of providing economic ameliora
tion at  any rate, if we cannot make 
im m edia te  cc'onomic progress in the two 
countrie.s; we have at least cot to Ret 
out of the meshes of the Anglo- 
Americaii  im peria lis t  net. But  wo 
have  not done that, and as a re.sult of 
it we fuid tha t  the minori t ies problem 
rem a in s  absolute ly unsolved.

Now, the  minori t ies nei ther  in India  
nor in P akis tan  are  today in a h appy  
state of mind.  I know th a t  Ind ia  treats 
her minorities much better than 
Pakistan does. There is no doubt about 
it. But at the same time there is no 
getting away from the fact that the 
minorities in these two countries live 
in fear and trembliniz as to what will 
happen. It is no good merely saying 
all the time that the boot is on the other 
lee and that Pak is tan  is the sinner 
every time. That is not the entire s*ate 
of affairs, and I think that a realisation 
of this is very necessary if we are going 
to have a proper solution of the 
minority afTairs problem.

When I am on this subject, I should 
like to refer to what has been happen
ing in Kashmir. In Kashmir, it is only 
on the basis of certain tangible, con
crete reforms which the people can 
understand that we can get a predomi
nantly Muslim area coming willingly, 
almost jubilantly, into association with 
the Indian Union. In Kashmir it i.s an 
attack on feudal vested interests which 
alone makes the oeople amenable to the 
idea of voluntarily being desirous of 
association with the Indian Union. If 
we tackle things in the proper way. if 
we bring about economic progress, then 
I am sure the people would behave in 
such a fashion that the present-day 
miasma of communal thinking would be 
removed and we shall get a real solu- 
lloB of the communal problem. Now

the hon. Minister for Minority Affairs 
however is not in a position to do any
thing at all about it. He can only go 
about from place to place and lay down 
a few formulae but he cannot bring 
effective relief. The minorities in 
Pakistan are suffering under very 
serious disabilities which are going to 
be accentuated as a result of the intro
duction of the passport system and so 
many other enormities. But he is hot 
in a position. I am afraid, to do any
thing and our Government is also not 
really in a position to do anything 
about it. So the problem about minori
ties in this country as well as in 
Pakistan is not being tackled properly 
and I submit it cannot -be tackled 
properly till our Government makes up 
its mind that certain fundamentals 
have got to be accented and certain 
basic changes in policy have got to be 
introduced and only on that basis can 
we get real friendship between India 
and Pakist:m. Only then we ('an find 
n solution to the niinori tv n rob lem  in 
both t h e  fountii'. 's. The Law  M i n i s t r y ,
liowcner, is at  present  preorciiDicd with 
adap t ing  the present  laws to t h e  provi
sions of the Constitution. I v^ish the 
hon. Minis ter  for Law joy in this work 
but  I would also ask: What abou t  the 
more important jobs which need to be 
tackled immediately? I find for 
example that certain  lecislation has 
been proposed so that things can be 
brought in line with the provisions of 
our Constitution. I am very happy 
that the hon. Prime Minister is here 
this morning and I want to refer him 
to what he said the day before yester
day in regard to Kashmir. He said in 
regard to the fundamental rights which 
are laid down in our Constitution that 
there is one item in those fundamental 
rights which he does not like at all nor .| 
does the movement which he represents ' 
accept that particular provision in the 
fundamental rights. This provision is 
in regard to the compulsory payment 
of compensation to vested interests 
which must be also adequate in accord
ance with the views held by our 
judiciary. Well, this provision makes 
it impossible for us to adopt those 
agrarian policies which in Kashmir 
have produced results. Now the Prime 
Minister said very courageously that 
he personally felt that he could not 
possibly impose this particular item of 
our fundamental' rights on the people 
of Kashmir. Necessarily the inference 
is that he does not like that particular 
item in our fundamental rights to re
main. Now I would like to say that 
when a Prime Minister of our country 
who has the unstinted backing of the 
party in majority in Parllam tnt 
makes a statement of this sort, II
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ought to be followed up ImmediaUly 
by the Law Ministry taking? measures 
in order to bring up legislation 
which would remove this anomaly 
ajid which may make our fundamental 
rights really in the interests of the 
people, I would expect the Law Minis
try to go straight forward to the job of 
formulating those particular legal pro
visions which are necessary if we are 
going to move in the directions which 
were indicated by the Prime Minister. 
Now I think this is a very important 
matter and I draw attention not only 
Of the Law Minister but also of the hon. 
Prime Minister on this point.

Shri V. G. Deshpande (Guna): May 
I know from the hon. Prime Minister... 

Mr. Speaker: Order, order.
Shri H. N. Mukerjee: I would also

like to refer to the time honoured 
subject of the separation of judiciary 
from the executive. Now the shadow 
of the executive is to be seen not only 
at l o w e r  level? bu t  liIso very much 
higlu'i ' Lip and rcf-.-renfe to th a t  was 
m ade yestcM'day in Ihe speeehos 
made pjart ieulariy l.)y my hon. 
friend Mr. ChaUerjce . Now we find 
that it is not  only at  lower  levels bul  
even at the l(wel of Hieh C ourt  Judges 
that, this .spectre of executive domina
tion is there.  I am refe rr inc  to certain  
s ta tem ents  which were made au tho r i ta 
tively by the spokesmen of Government 
when the Preventiv*e Detention Act was 
brought into the Statute Book. Ac
tually I remember in 1950 in Calcutta 
High Court when certain habeas corpus 
proceedings were pendin'g—by a process 
of expedition almost without precedent 
In the history of legislation—the Pre
ventive Detention Act was pushed 
through this Legislature in order to 
circumvent the action of the Judiciary 
in a particular manner. Now I have 
seen also and I am sure many other 
Members must have noticed the unpre
cedented spectacle of T-Iigh Court 
Judges hob-nobbing with the members 
of the executive in such a fashion that 
a few years ago—I think about two or 
one and a half years ago—the Calcutta 
Bar had to pass a specific resolution 
suggesting that the High Court Judges 
should not hob-nob with the executive 
in the fashion that they  did. I think this 
is due to certain factors one of which is 
that the High Court Judges are to re
tire at the age of 60 years. Naturally 
a feeling comes in their mind as to 
what is going to happen after their 
retirement at the age of 60. And there 
are certain jobs in the hands of tJie 
Central Government—jobs in Appellate 
Tribunals and things like that. I know 
of cases of very upright Judges actual
ly feeling the utmost consternation 
about their future after retirement and

here is the Damocles* sword of retire
ment and the bait in the form of jobs 
which you can get after superannuatioa 
and I have known of Judges who have 
actually been constrained to try to get 
these appointments. This is extremely 
undesirable and this is a kind of thing 
which I am sure ought to be prevented. 
Now the 60 years rule is there for the 
High Court Judges. If the Supreme 
Court Judges can retire at the age ol 
65, there is no reason why High Court 
Judges should be made to retire at 60. 
Therefore, either one rule or the other 
ifi wrong. I will therefore request the 
Government to do sometbin« about i t

Then there is the question of a Unified 
Bar and the Law Ministry has referred
it to a committee which has been 
appointed. That Committee should 
have reported by the 1st June, 1952 but 
it h&s not done so. Now in regard to 
the Unified Bar there are a hell of a 
lot of problems which cannot be solved 
very easily. It is not easy to lay down 
uniform rules fr>f lawyers p rae t is ’Tig in 
riit '̂h C’ourl.^ and in revenue Courts 
or before iionrji-.n > rates. Now
1 woiild suRi^est: let us not worry
ourselves about lhe.‘;-o “ difTlcult’' 
problems the problems which in the 
old bureaucra t ie  fa.shion are  /^oinij to 
take a lot of ‘our time. Let us on the 
other hand proceed to more im portan t  
measures. T.et us not appoint Commit
tees which will like the mountain in 
labour produce the oroverbial mouse. 
But let us proceed to provide legal aid 
to the poor litigants which is extremely 
inadequate. Let us try to bring about 

. not only such changes as the abolition 
of zamindaris by relevant amendments 
in the Constitution but let us also 
try to bring about law reform to help 
the poor and common people of this 
country. After all law to the common 
man is such that Shakespeare said it was 
an ass. Lawyers to the common man 
have represented reaction and obscurant
ism. And it is due to this that in the 
Peasants’ Revolt. Jack Cade, again ac
cording to Shakespeare, said: “Let us 
go and kill all the lawyers.” Reaction 
in its rankest form has continued in 
Anglo-Saxon jurisprudence, and wo 

' have tried to tag on to it the subtleties 
of Hindu Muslim jurisprudence. After 
all the Deople, the common people can
not understand and grasp all these 
things. They want real law reform in 
the direction in which they need to 
move. In France, long ago, they had 
the Code Nanoleon. which was adapted 
in modern Turkey when big things 
happened there. I am sure big things 
are going to happen to this country 
whether we like it or not. Let us also 
proceed in a big way as far as the 
Law Ministry is concerned. In
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China I am told by one member of the 
delegation that has iust returned that 
there are no contractors and no 
lawyers. I am very glad to see that 
the Home Minister is applauding my 
statement. I hope he would be very 
happy when there are no lawyers in this 
country. Perhaps in China there are 
some lawyers but of a different hue. 
because the law of the people there is 
something very different. The princi
ple of law there is something which 
can be grasped by the common man. 
Now that we are trying to get over . 
leudalistic and capitalistic features of 
our social organisation, it is necessary 
lor us to do something in the matter.

In regard to this point I would also 
refer to one other matter. I am sure 
that our Government is very keen and is 
really very serious about the introduc
tion of Hindi as the national language. 
Now I find in the evidence of the 
Calcutta Bar before the All India Bar 
Committee a statement which I verified 
later. It .says that “by article 343 the 
Constitution recommends that the 
national lan;'uage Hindi should be
come the official language within a 
period of 15 years but article 348 which 
deals with court language does not 
prescribe any tin. * limit. This distinc
tion is very wise .i/ifl it appears to have 
been made delibt l ately.” Now the 
Calcutta Bar is in lavour of the conti
nuation of English I am not in favour 
of continuation of English for all time 
as the language of our courts, but i f  
we are not going to simplify our legal 
procedure, if we are citing English 
Reports and so on and so forth, i f  
•re  going to stick to Anglo-Saxon 
jurisprudence plus whatever embellish
ment We could offer from our side, then 
t  am sure we are not going to get it 
Into Hindi or anything out of it. Es- 
jM Scially  when the “Parantoo” school of 
Hindi is in the ascendant you are not 
going to get anywhere. During the 
Muslim period certain technical expres
sions had got into common currency— 
we are doing away with them al
together. That is to say, we are again 
trying to complicate the whole law and 
the procedure, and if we are doing this 
either we do not mean business in re
gard to Hindi or we shall never get 
Hindi as the court language of this 
country if we are ^^oing to adhere to 
Anglo-Saxon jurisorudence in the pre
sent form. So Anglo-Saxon jurisprud
ence plus our Indian variations should 
I think be re legated In museums for 
academic study but should no longer 
cumber our Statute Books, should no 
longer cumber the life of our country.

I should submit in conclusion that 
y,vast changes are in the offlng, new

socio-economic relations are coming 
into existence, have already to a certain 
extent come into being. A new law is 
therefore absolutely essential, but we 
do not do anything about it. In the 
meantime the Law Ministry goes on 
adding appointments—Attorney-Gene- 
rals to Solicitor-Generals and so on 
and so forth. They go on drafting 
laws in the same old bad way, 
they go on complicating procedure, 
they maintain the mystery of the law, 
and the shackles of obscurantism and 
reaction they maintain and consolidate 
in a fashion which I am su;*e we 
should not tolerate for any length of 
time.

Mr. Speaker: I think both the
Ministers are going to reply. What 
time would they require?

The Minister of Home Affairs aad 
States (Dr. Katju): So far as I am con
cerned, ten to twelve minutes.

The Minister of Law and Minority 
Affairs (Shri Biswas): If I am going to 
reply to all the points made by the 
hon. Members I require at least half an 
hour.

Mr. Speaker: That means I must call 
upon the hon. Minister.

Dr. Katju: May I respectfully suggest 
to my hon. friends opposite that when 
they speak they have a little considera
tion for consistency? I heard this 
morning something with which I am 
very familiar : A deprecation of law
and lawyers and an appeal for their 
destruction. But I am certain that 
within a few days when the House will 
be called upon to consider another Bill 
there will be a huge cry from that side 
against detention without trial and an 
opportunity to defend oneself with the 
aid and counsel of lawyers.

Shri H. N. Mukerjee: Fighting with
your own weapons. •

Dr. Katju: And may I remind you 
that in the Meerut conspiracy case the 
accused took exactly two and a half 
years to defend themselves with the 
aid of lawyers of varying kinds of 
intelligence and talents before the 
Sessions .Judge? So when the time 
comes, when Members opposite are 
in the dock—I may be in the dock 
but I do not exoect to be defended by 
any lawyer when mv time comes, but 
if their time comes, if it does ever 
come—they will try to take the fullest 
opportunity of all forensic talent of 
all Dossible de.scrintion and then they 
will not say that lawyers should be 
killed and slaughtered.
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It Is very easy to say that there 
should be no hob-nobbing of Judges. 
I entirely agree, but I have heard on 
good authority that in countries with 
which most of my hon. friends oppo
site have SDiritual affiliation the 
Judges are a oart of the Executive 
Administration, they are members of 
the Cabinet. And so far as trials are 
concerned, they are not trials Ln courts
—they are trials in market places and 
trials by radio and by telephone; evi
dence is heard by telephone and 
verdicts are conveyed by telephone by 
Judges who never hear the case.

Shri Nambiar (Mayuram): It is a 
people’s court.

Dr. Katju: That is what I said, that 
people’s courts are not the courts 
where Judges do not hob-nob with the 
Executive. When my learned friends 
rise again let them have a little re
gard for consistency and not speak for 
the moment and try to make a sort of 
a fleeting impression. It has no effect 
whatsoever.

I do not want to encroach upon the 
sphere of my hon. friend, the Law 
Minister because it is his day, so with 
this preamble I should like to refer 
only to two or three ooints. I was 
rather astonished to hear my hon. 
friend. Mr. Chatteriee. I thought he 
was the embodiment of constitutional 
law and the first thing that he ought 
to know is that thp Cabinet owes 
joint responsibility. ' There is no such 
thing as a Ministry of Law or a 
Ministry of Home Affairs or a Ministry 
of Defence—for every , decision on 
policy or any important administrative 
matter, before this House the whole 
Cabinet is responsible. As to how the 
internal matters snould be aeraRged Ifl 
really a matter for the Prime Minister 
and Members of this House need not 
bother themselves very much as to how 
the internal economy in this family of 
Cabinet is administered. The whole 
question is whether the management 
is such as gives you satisfaction and 
appeals to you as just and efflcient

Soxnethlntf was said about appoint
ments of Judges. I do not know what 
was the Impression carried: As If the 
Ministry of Home Affairs was a sort 
of dictator in this matter and if the 
Ministry of Law were to take charge 
of that a new heaven and a new earth 
would come into being. I was really 
astonished when I thoucht that my 
hon. friend. Mr. Chatter.ieo complete
ly overlookofl the nrnvision.*  ̂ of article 
217 of Ihp Constitution which ores- 
cribos that—

“Every Judge of a High Court
shall be appointed by the Presi
dent by warrant under his hand

and seal after consultation with’ 
the Chief Justice of India.”

Please remember, “after consultation 
with the Chief Justice of India.”—

“...... the Governor of the State,
and. in the case of appointment t>f 
a Judge other than the Chief 
Justice, the Chief Justice of the 
High Court.”

A Judge of a High Court is one of th« 
most important officers in the Slate 
and the Constitution itself takes care 
that two of the highest judicial officers 
should be consulted, namely the Chlei 
Justice of the High Court of the parti
cular State concerned, and over and 
above all the Chief Justice^ of India* 
and the Governor of the State whlcH 
means the Governor himself and the 
Chief Minister or the Cabinet there. 
The appointment of a Judge of a High 
Court is not a light and easy matter. 
It is not disposed of on arbitrary con
siderations which might prevail over 
there, or the way in which Judges 
could be appointed......

An Hon. Member: People’s court.
Dr. Katjn: Yes, the new heaven 

dawns—the people’s court. I do not 
know how they function but here w« 
take it as a very solemn matter and 
whether it is the Ministry of Law or 
the Ministry of Home Affairs it is real
ly an administrative process and tha 
decision is taken almost on the Cabinet 
level.

That is one thing. The second thing 
which I found to vviiirh reference has 
been made is the .separation of judicial 
and executive functions. It is some 
thing really like “co-operative farm
ing”. something which is very widely 
used wltnout proper understanding. 
Similarly this beautiful phrase oi 
“separation of judicial and executive 
functions”—-if I were to ask—I have 
not got the time nor the inclination 
to ask—hon. Members opposite, what 
exactly do they mean by that phrase?, 
So far as the Constitution is concem-^ 
ed there Is a special directive under, 
article 50 that there should be a separa
tion of judicial and executive functions. 
And I know for a fact that In oracti- 
cally all State Governments there la 
complete separation of these functions 
already achieved, or they are moving 
fast towards it. You may be interests 
ed to hear that in Hyderabad, for 
instance, there is already a complete 
separation of the judicial and executive 
functions. It only means this much 
and . n o t h i n g  more, far  as I iinrler- 
stand. namolv. the  investigating nuth- 
o n ty  the police, should not h<')ve the ]c'dFi infiuonco, dircct or indirect, over 
persons called upon to decide cases. 
They should not be under the direct 
control of the executive authority. But
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ultimately, in the final analysis, it 
really comes to a man’s character, the 
iem i^ram ent and character of the 
Tnagislrate or the judge concerned. In 
a republic, the source of all power of 
jppointm ent must be lodged in the 
R esiden t or the Governor, acting on 
their constitutional advisers. Every 
Judge or magistrate cannot be appoint
ed by somebody outside the Republic*, 
he has got to be appointed by some
one inside the Republic. The only 
ioint. therefore, is that when you come 
to an appointment made, then it is up 
to the magistrate or the Judge to say 
to himself: “Now I have become al
most a demi-God and it behoves me, 
come what may, to act according to the 
judicial oath which is administered to 
Judges and I shall administer justice 
impartially yithout fear or favour, 
all'ection or ill-will”.

Whenever you hear complaints of 
miscarriage of justice on this score, 
lake it from me—I am speaking from 
experience of forty years—it is due not 
so much to the system as to the faulty 
structure of the individual himself. 
There is an old classical story which I 
heard when I joined the bar, of a 
deputy magistrate in Ghazipur—that 
is the story of about 1886—who became 
a terror to his District Magistrates and 
Commissioners because he would not 
mind what they said. You havecase^ 
on the other side where in anticipation 
of favours or sheer timidity or cow
ardice of spirit a Judge or magistrate 
falls from the high standard. There
fore, I should like to assure the House 
that the diredjtive which is embodied 
in the Constitution on this point is al
ways before every State Government 
and before the Central Government 
and We shall take every possible step 
1u see to it that our judges and magis
trates are really independent and they 
are not exposed to any risk in which 
their independence mi^ht be tampered 
with. Do not be carried away by these 
things of their hub-nobbinR with the 
executive, that they go to social clubs 
and they talk on equal terms. You do 
not want to make your Judges 
pardanashin ladies and live lives of 
Isolation. It is a question of tempera
ment—I repeat it once again.

Lastly there was some comment 
made on the appointment of a retired 
'Judge to a Governorship. I do not 
know really what hon. Members feel. 
Do you mean to say that a Judge or 
an individual who occupies the highest 
position in this Reoublic on the 
Supereme Court, when he is sitting 
there, would allow his judgement to 
he swayed one way or the other on

the off-chance that after this retire
ment he might be considered for (-ov- 
ernorship or some other job? I should 
have thought-speaking for myself, I 
am not expressing the Cabinet’s 
opinion, I am speaking on the spur of 
the moment—that for a Governorship 
of a province a Judge pr a retired 

 ̂ Judge might be the most suitable in
dividual, because what you require in. 
a Constitutional Governor is a man 
who by past environment should be 
able to lead a completely detached 
life, who when he goes to the province 
to which he is assigned should be in 
his conduct above all parties, should 
be above all suspicion and should have 
no political affiliations.

Dr. N. B. Khare (Gwalior): Who
^should be considered a pardanashin 
lady?

Dr. Katiu: This is the first tim^
that I have had the opportunity of 
talking to the hon. Member opposite. 
Therefore, I refrain from giving a 
suitable answer; but let him reflect.

I should have thought that a retired 
Judge would make an ideal Governor. 
But sometimes it happens that the op
position exists for the sake of opposi
tion. Whatever we do on this side—if 
it is white appears to be black; if it is 
grey it may appear to be brown. That 
is all I have to say.

Shri Biswas: There Is not much
time left for me. I shall try to deal 
with the points which have been raised 
by hon. Members opposite.

Some reference has already been 
made by my hon. colleague the Home 
Minister to the comments which came 
from my hon. friend Mr. Chatterjee.
So far as I am personally concerned, I 
sympathise with the feeling to which 
he has given expression. It is not as 
if one hon. Minister rather than an
other is in a better position to deal 
with certain matters. The question is, 
as lawyers have said, it is not enough 
that justice should be done, but that 
people should feel that justice is being 
done, and the oreasions on which cri
ticism has been expressed because of 
too great an intimacy between the 
judiciary and the executive are not 
rare. There was a time—that* is the 
tradition of the Calcutta High Court—

V when the Chief Justice would notap- 
/  proach the precincts of Governmem 

House. You might say that represents 
an extreme position. But if it is an 
extreme position, it is an extreme 
position in the right direction, because 
there might be an extreme position 
in the other direction, which would not 
be for the good of the State.
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A t a m atter of fact, the iadepen- 
deace of the judiciary is of vital im
portance to the working of the 
machinery of Government. The State 
will not be what it should be, if there 
was any suspicion that the judiciary 
might be amenable to any influence of 
the executive. That is a principle 
which ought always to be kept in view 
And nothing should be left undone to 
promote that feeling and that impres
sion in the public mind. We cannot be 
too careful about ensuring the indepen
dence of the judiciary in every matter 
and in every way. That is my per
gonal opinion. But I am quite free to 
admit that it is after ail immaterial 
whether—so far as the appointment of 
High Court judges is concerned—it is 
done by one particular Minister or by 
another. As my hon. colleague has 
reminded the House, the appointment 
of High Court Judges, the appoint
ment of Supreme Court Judges, has 
been secured in a very sound and satis
factory manner by the Constitution 
itself. So, there Is hardly any chance 
of anything to which reasonable objec
tion can be taken. Look at the facts as 
they have turned out. There has not 
been a single occasion on which any 
appointment made by the Home Minis
ter since independence has been called 
In question. That itself shows that 
from the practical point of view it 
makes little difference whether the ap
pointment is made by the Home Minis
te r or the Law Minister. After all the 
Home Minister or the Law Minister, 
whoever may be responsible for it, 
has to make his recommendation or 
give his advice to the. President. 
Under the Constitution the President 
Is to be guided by the advice and 
opinion of the Chief Justice of the High 
Court concerned and the Chief Justice 
of India. There may be other matters, 
however, apart from these appoint
ments. which might appropriately be 
allocated to one Ministry rather than 
to another. But that is an adminis
trative matter which can be, and 
possibly will be, taken into account 
when a re-allocation of business is 
made. But I do not think that any 
very important or momentous 
constitutional issue ought to be built 
up on that. That is what I feel about 
this matter.

Then there were references made 
yesterday to the question of a Law 
Revision Committee. I may assure 
my hon. friends* on the other side 
that Government are not unmindful 
of their responsibility in this respect. 
The hon. Member. Mr. N. C. Chatterjee, 
referred to the necessity of revising 
our laws so as to bring them into 
conformity with the Constitution, and

he referred to article 13. Article 13 
says that existing Statutes which are 
inconsistent with or contradictory to 
the provisions of the Constitution are 
void. You may take them to the 
court and have a judgment there. The
executive also may take action and
declare certain Statutes to be void. 
There is another article to which 
reference was not made, but I am
quite sure Mr. Chatterjee had that in
view. That is article 372. There it 
is expressly provided in clause (2) 

tha t “for the purpose of bringing the 
provisions of any law in force m the 
territory of India into accord with the 
provisions of the Constitution, the 
President may by order make such 
adaptations and modifications of such 
law,' whether by way of repeal or 
amendment, as may be necessary or 
expedient.” Action under this has 
been taken already. I can give you 
a list of Statutes which have been 
declared to be incompatible with the 
Constitution. and modified, or 
abrogated. As regards certain 
Statutes which, on the face of them, 
seem to be against the Fundamental 
Rights, action was purposely v/ithheld 
by the Law Ministry, because doubts 
were entertained whether particular 
Statutes really contravened the Funda
mental Rights, and, therefore, it was 
thought necessary or prudent to await 
the judgment of the Supreme Court in 
regard to such matters. So. action 
was suspended in respect of those 
Statutes. Having regard to those 
special considerations action was not 
taken. I t  is difficult to say in advance 
what view the Courts would take 
about 'the scope of those enactments. 
It was therefore thought that it would 
not be advisable to modify the 
provisions of any of those laws.

There is article 13(1) under which 
if any law was void, it v/oyld be 
declared to be void. Apart' from 
that, certain matters have already been 
dealt with under article 372(2). For 
instance, the Central and Provincial 
laws were examined in the Ministry 
of Law, and the Part A State Govern-, 
ments were also asked .simultaneously 
to undertake the work, with particular 
reference to Provincial laws. It was 
subsequently found, however, that the 
Provincial Governments could not 
finish the work in time. Our object 
was to finish this work between the 
passing of the Constitution and the 
datt^ of commencement of the 
Corfstitution. Action was taken at 
the Centre, but the Provinces could 
not comply with the request in time. 
The Adaptation of Laws Order was 

j passed in 1950 which contained 
' general adaptations to all Indian laws 

and detailed adaptations with regard
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to Central laws. This was issued on 
the 26th January, 1950—the date of 
commencement of the Constitution.
Two subsequent Amending Orders 
w «^ issued  during 1950. The first was 
oy^he 5th June, 1950 and the second 
orf the 4th November, 1950. The first, 
besides making certain minor and 
non-essential amendments to the prin
cipal Order of the 26th January, 1950, 
also con tained  detailed adaptations ,
w it^ -egard  to certain laws in force in 
Madras and Bombay, The second 
amendment rectified a mistake which 
had inadvertently crept into the 
original Adaptation Order. And a 
third Adaptation Order was is^ e d  on 
the 4th April, 1951, containing/Setailed itV
adaptations with regard to laws in I ' 
force in all Part A States except 
Madras and Bombay. That is the 
position.
9 A.M.

This task of adapting the laws with 
a view to bringing them into y 
conformity with the Constitution 
part of a wider problem, and 1 may 
here refer to the question of appoint
ment o t a  permanent Statute Revision y 
Committee to deal with this matter,
Well past experience in this respecMr 

, did not aflord much oncouragemefj^
/ In 1921 there was a Statute Revision 

Committee appointed by the then 
Government with Sir Alexander 
Muddiman as Chairman, and Sir 
Plenry Moncrief Smith and our late 
lamented Dr. Hari Singh Gou^ among 
others as Members. But i t ^ i d  r^ot 
make much headway. T h ^  achieve
ments which stand to the credit of 
this Committee fell very short of 
what was expected. The only important 
laws which they dealt with by way 
of consolidation related t(vM erchant 
Shipping, Criminal Tribey^uccession, 
Forests, Doles, etc. ThBy proposed 
also to take up the laws relating to 
Trusts, Negotiable Instruments, Con
tracts, Torts and other such important 
things, but nothing came of it. The 
matter remained wherp it was. On 
the other hand, q u i ta ^  large number 
of laws were dealt with and amended 
or consolidated without the help of 
that Committee, important among such 
enactments being the Sale of Goods 
Act, the P a j^ersh ip  Act, the Factories 
Act, the^^nd ian  Tariff Act. the 

/ Fetroleuifl^Act, the Insurance Act, 
the Motof Vehicles Act, etc. So, that 
was what happened.

The late Dr. Hari Singh Gour 
brought forward a proposal before 
this Commitfoo thnt Ibcr? <jhould be 
a p e n n a n e n t  I^aw yC 'oiT jmission to  d e n i 
with t h e  w h o l e / p r o b l e m  o f  statute 
revision. The Committee did not 
*%oprove of his proposal. He then 
brought forward a Resolution in the

iS h ri B inrafe]
then Assembly, and I suppose it did 
not catch the ballat and therefor^ 
that also did not come on. T hat/is  
how the matter stood. /

So, this Committee which was 
appointed in 1921 faded away in 1932 
with the retirement of the then 
President of the Council of States, 
Sir Henry Moncrief Smith. T h e r^ h e  
proposal was renewed in 1947 by 
Dr. Hari Singh Gour who moved the 
following Resolution in the Constituent 
Assembly (Legislative) :

“This Assembly is opinion 
that a Statutory ii^fw Revision 
Committee be apo|rfnted to clarify 
and settle the^^uestions which 
require elucid^ion”. '

The then Law Minister, Dr. Ambedkar, 
expressed his sympathy with the 
object of this Resolution but pointed 
out certain difficulties. He referred 
also to the very disappointing results 
which had been obtained from the 
previous Law Committee of 1921. The 
question really is one of machinery, 
as one can understand. If you have 
a permanent Commission and if that 
permanent Commission is to function 
effectively, it should be provided with 
a sufficiently large Secretariat. That 
means so much expense. So, on this 
ground, and also becausp it was not 
possible to obtain for it the co-opera
tion of leading lawyers, who would 
not be able to spare the time necessary 
for doing this work, the thing was 
not taken up. The matter re.sted 
there. My hon. friend Dr. Katiu then 
revived that proposal, and I may tell 
you that the matter is under exami
nation. The whole question is one 
of m achinery: whether it could be 
done effectively by means of a 
separate Law Commission function
ing separately from the Law 
Ministry, or whether it could be done 
through the Law Ministry itself. The 
Law Ministry, if it was strengthened, 
might deal with the matter. Suppose 
instead you have a permanent Law 
Commission. The Commission would 
meet possibly once or twice in a 
year. But the brunt of the work wiU 
have to be done by the Secretariat 
oflQcials. You must have competent 
men there to c^rry on this work of 
codification and revision. You must, 
have the whole field of law open for 
examination. So far as particular 
branches of law are concerned, you 
may depend upon the interests con
cerned to bring up the matter. Suppose 
it is legislation regarding some matters 
relating to trade and cominorre. You 
may depond npon it that llio Chambers 
of Commerce, if they feel the necessity 
for fresh legislation, would be the first 
to bring the matter to the notice of 
Government.
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The other question is this. Even
though you may have a permanent 
statutory Law Commission which will 
pass under review the existing 
legislation with a view to find ouu 
which law requires amendment, which 
requires clarification, which requires 
modification, etc., still, you will not 
be able to dispense with the appoint
ment of ad hoc Committees in order 
to consider legislation on important 
subjects. Take, lor instance, the 
question of the revision of the Civil 
Procedure Code or the revision of the 
Criminal Procedure Code or the 
Indian Penal Code : the statutory Law 
Commission can only indicate that 
this ought to be done, or indicate some 
of the important matters which require 
to be reviewed. The actual task of 
consulting public opinion, of con
sulting all parties and all interests 
concerned, or of drawing up a draft 
Bill or a list of detailed recommenda
tions dealing with all sides of the 
question, would still have to be done 
by ad hoc Committees. I am not 
expressing any final opinion ; but 
these are matters which require to be 
considered. I may assure my hon. 
friends opposite that the matter is 
under examination, and whatever 
steps are necessary will be taken. 
There is no doubt that the work 
referred to is one of vital importance, 
becauso the law must be kept up-to- 
date.

So far as repeal or amendment of 
Statutes which have become obsolete 
is concerned, I neeji only refer to the 
various Amending and Repealing Bills 
which have been introduced in this 
House and passed from time to time, 
not at very long intervals, but at short 
intervals, and that has really effected 
a good deal of pruning of the laws. That 
has been done, and that will continue 
to be aone so tnat non. Members reed 
have no apprehension that the laws 
will not be kept up-to-date for all 
practical purposes.

I do not think that I need refer to 
the other matters relating to the Law 
Ministry. I shall now come to the 
Ministry of Minority Affairs. In the 
first place, let me explain to the House 
that although I have been designated 
Minister for Minority Affairs, my 
work in that capacity is limited to the 
work that I was doing before ia con
nection with the implementation of 
the Prime Ministers’ Agreement of 
April 1950. There was some ponfu- 
sion and misunderstanding, %nd I w ai 
receiving complaints I'rom other parts 
of India and from members of all 
minorit^v communities in the country. 
I had to tell them that that was not 
part of my present assignment. I 
am only dealing with questions as bet
ween lEast Bengal on the one hand,

and West Bengal and the rest of India 
on the other.

I do not share the opinion of those 
who, like my hon. friend Dr. S. 
Mookerjee, are never tired of repeat
ing that the Prime Ministers’ Agree
ment has produced no results.

Dr. S. P. Mookerjee (Calcutta South
East): I never said that.

Shri Biswas: Not here, but outside
the House.

Dr. S. P. Mookerjee: Nowhere have 
I said that it has not produced results.
It has produced magnificrent results 
for Pakistan and some good results 
on our side also, so far as movement 
is concerned.

Shri Biswas: When I said that ac
cording to him it did not produce 
results, I had in mind results so far 
as India was concerned, not results for 
Pakistan. I know his view that it is 
all for the benefit of Pakistan, and 
nothing for India. Be that as it may, 
his speeches have been our headache 
for various reasons. However, that is 
another matter. I was expecting an
other vigorous speech from him this 
morning.

If you refer to the Agreement, one 
of the clauses runs thus: Both the
Governments agree to

“take prompt and effective steps 
to prevent the dissemination of 
news and mischievous opinion 
calculated to rouse communal pas
sion by press or radio or by any 
individual or organisation. Those 
guilty of such activity shall be 
rigorously dealt with.'"
The next clause says: They shall.

*‘Not permit propaganda in 
either country directed against 
the territorial integrity of the 
other or purporting to incite war 
between them and shall take 
prompt and effective action against 
any individual or organisation 
guilty of such propaganda.’*

Complaints were received by us on» 
more than one occasion from Pakis
tan, 1 will not say with much Justi
fication in every case, regarding trans
gression of these two clauses on our 
side of the border. The limitations 
imposed by the Constitution of India 
on taking action were there. Pos
sibly, at the time when the Agreement 
was drawn up and :i(:nrd,  the efl('ct 
of these lim itations was not fully 
taken into account. But, there they 
were still, every agreement, like any 
ordinary contract, if it is to be imple
mented successfully, requires good
will and co-operation of both the
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parties to the agreement. There is 
also another way of looking at the 
matter. The best results under an 
agreement can also be achieved by 
one party putting and always to be 
trying to put the other side in the 
wrong box. If your hands are per
fectly clean, you can accuse your 
opponent with greater propriety and 
greater justiflcation. If on the other 
hand, you act in such a way as to give 
an excuse to the other side to find 
fault with you, your position, your 
hands, get rather weakened. On our 
part, let me assure you, there has 
been no default, no failure to take 
action whenever anything has been 
said or done in Pakistan in violation 
of these important clauses. However,
I let that pass.

Sir, you will find that after the 
Agreement was arrived at, very good 
results were obtained in respect of 
(freedom of movement. The main 
object of the Agreement was to en
sure freedom of movement to the 
migrants, and safety in transit, that 
is, freedom from harassment on the 
journey. All that was accomplished. 
There were complaints, no doubt, 
fcomplaints of a mtnor nature. Sir, 
that could not be helped. You may 
have the best of laws. You have the 
Indian Penal Code, for Instance. But. 
that has not stopped all crimes. 
Crime, there wiU be. The question 
is, whether there were crimes on the 
«cale which prevailed before. Even 
the worst critics of the Pact will not 
be able to deny that a good deal has 
been achieved to bring about a 
substantial reduction in the crimes 
which had been taking place before 
that.

I am free to confess that there has 
been deterioration in the situation 
today. Things are not quite as good 
in East Bengal as they were some 
time ago. As to what this is due to. 
opinions may differ. We have our 
views. Those views are not shared 
by Pakistan.

One hon. Member, Mr. Barman, 
I suppose suggested yesterday that 
there should be an Enquiry Com
mission. What will an Enquiry 
Commission do? We make com
plaints. We report to them cases 
which have come to our notice, 
cases of abduction, cases of every kind. 
I.ists are sent to Pakistan, We are 
sending them every case which is re
ported to have taken place, and then 
after six months, perhaps, the 
enquiry report comes. “Enquiries 
were made, very full enquiries were 
made, more than one authority

enquired into these matters, and the 
allegations have been found to be 
baseless.*’ Now, after such a report, 
what is left to India to do?

Dr» S. P. Mookerjee: Only to submit.
Shri Biswas: We have got to ac

cept the report just as they are bound 
Jo accept our reports. It all depends 
on whether the enquiries were made 
in the way they should have been 
made. We ask for particulars. Some
times the particulars are supplied, 
sometimes they are not supplied. That 
is the position. Now what is to be 
done? If we appoint an Enquiry 
Commission, the Enquiry Commission 
cannot go into Pakistan and take 
evidence bf persons there. If minority 
members are asked to give evidence, 
they will not just dd so for fear of 
victimisation. Therefore, what is the 
use of appointing a Commission? On 
the other hand, we lose by the ap
pointment of such a Commission. 
It will be open to Pakistan to say: 
“Here you are. You appointed a Com
mission. There was no evidence 
forthcoming. You see what we have 
said is prefectly true.” So let us not play 
into the hands of the other party. 
Let us confine ourselves to what we 
do. So far as we are concerned, I 
may give hon. Members the assurance 
that nothing has been left undone on 
our part which ought to be done, or 
could be done, for the safety of the 
millions of Muslim minorities who 
are living in India. Notwithstanding 
the disclaimer which we often hear 
from Pakistan, I make bold to say 
that Muslims in India live much more 
freely and with a greater sense of 
security than the minorities in East 
Bengal.

Mr. Chatterji asked for a review of 
the working of the Pact for the last 
two years. I have got all the material? 
before me, they are here. I am 
prepared to deal with them, but un
fortunately, there is no time, and if 
1 were to go into the details, I shall 
not finish even in another hour, be
cause there are very many matters to 
be dealt with, details of what we have 
done, details of what response we have 
received from the other side, and so 
on. One particular m atter to which 
reference was made was the arrest 
of minority leaders like Satin Sen, 
Gobind Banerji and Manoranjan 
Dhar. I may assure you that as soon 
as the report appeared in the papers, 
and even earlier, I at once contacted 
my Opposite Number and protested 
in the strongest possible manner 
against these arrests. I suggested 
that the arrest of these minority
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leaders wouM shake the confidence 
o f the minorities in East Bengal, and 
ttiat is why he should intervene. The 
reply came: “The arrests were made
under the Public Safety Act. This 
is a matter for the Provincial Gov
ernment, and therefore, there is no 
question of my interference with the 
•discretion of the Provincial Govern
ment”. I said, my hon. friend might 
do at least this: he might call for the 
papers from the Provincial Govern
ment, and satisfy himself whether 
action had been taken on grounds 
which could be justified. To that also 
there was no response. I pointed out 
to him that when Dr. Malik referred 
to me certain cases of arrest under 
the Preventive D<?tention Act in West 
Bengal, what I did was not to take 
up the attitude that was taken by my 
Pakistan counterpart on the present 
occasion. I sent for the papers from 
the West Bengal Government, read 
all the papers myself just as a Mem
ber of an Advisory Board would do, 
and then satisfied myself that the 
action taken was fully justified. I re
ported to Dr. Malik accordingly, and 
he did not raise any further objec
tions. I suggested to my friend, the 
hon. Mr. Azizuddin Ahmed, to do 
likewise. I was not able to get much 
change out of him even then. Finally, 
I suggested, in that case, let the men 
be put on their trial. Let him say 
they will be put on trial before a 
Court, so that the matters alleged 
against them might be sifted. To 
that again there was no response. 
Now, what else could I do? What 
more, is it suggested, could be done?

Dr. S. P. Mookcrjee: Protest once
again.

Dr. N. B. Khare: An emphatic pro
test and a meek submission! •

Shn Biswas: Meek submission!—
that is the taunt that comes from the 
other side. It is all very well to in
dulge in these cheap taunts.

Dr. S. P. Mookerjee: Of course, 
cheap. When it involves the lives of 
millions, it is very cheap.

Mr. Speaker: Order, order.
Dr. S. P. Mookerjee: He says cheap 

taunts, Sir. When it involves the lives 
of millions, it is very cheap.

Shri Biswas: Taunts at Members
of the Treasury Benches: "you make 
another protest, and then it is again 
meek submission”. I would like to 
know from my hon. friends on the 
other side, what action they cjuld 
have taken?

Dr. N. B. Khare exhibited a mailed
fist.

Shri Biswas: It is all very easy to
make use of force. Where will that 
lead to? If they will only pause to 
consider what will be the effect on the 
country as a whole! That is another 
matter, however, which, I know, will . 
not make an appeal to the other side, 
but that is an important question 
which any responsible Minister in 
charge of the administration of any 
country has got to take into
consideration. There are many more
things to say, but I will stop
there. I thank you very much. I will 
not imitate my friend and hold out a 
mailed fist.

Dr. S. P. Mookerjee: So the House is 
to understand that there is no 
remedy. . . .

Mr. Spealcer: Order, order. We
are not here for carrying on cross 
conversations. ,

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru): I am merely surprised that
the hon. Member should imitate the 
spirit of the late Prime Minister of 
Pakistan and shake his mailed flst.

¥To ifto ^  ^

[Dr, K hare: Tit for tat.]
Shri Jawaharlal Nehm: Birds of the

same feather.
Mr. Speaker: I think we should

not encourage these mutual repartees. 
It takes away from the purpose of 
the debate.

The question is:
“That the Demand under the- 

head ‘Ministry of Law’ be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Speaker : The question is :

“That the Demand under the 
head ‘Ministry of Law’ be reduced 
by Rs. 100.”

The motion was negatived.
Mr. Speaker : The question is :

"That the Demand under the 
head ‘Ministry of Law’ be reduced 
by Rs. 100.’*

The motion was negatived.
Mr. Speaker: The question is :

“That the Demand under the 
head ‘Ministry of Law’ be reduced 
by Rs. 100.”

The motion was negatived.
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Mr. Speaker: The question Is :
"That the Demand under the 

head ‘Administration of Justice’ be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Speaker : The question is :

“That the Demand under the 
head ‘Administration of Justice’ 
be reduced by Rs. 100.”

The motion was negatived.
Mr. Speaker: The question is :

“That the Demand under the 
head ‘Administration of Justice’ 
be reduced by Rs. 100.”

The motion was negatived.
Mr. Speaker : The question is :

“That the Demand under the 
head ‘Administration of Justice* 
be reduced by Rs. 100.”

The motion was negatived.
Demand No. 68— Min istr y  of La w  
Mr. Speaker : The question is :

“That a sum not exceeding Rs.
82.47.000 be granted to the 
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of pa3rment during the year 
ending the 31st day of March, 
1953, in respect of ‘Ministry of 

Law’.”
The motion was adopted.

Demand No. 69— Âdministration of 
Justice

Mr. Speaker: The question is :
“That a sum not exceeding Rs.

1.46.000 be granted to the 
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953> in respect of ‘Adminlstra-* 

tion of Justice’.”
The motion was adopted. 
Demand No. 55—Cabinet 

Mr. Speaker: The question is :
“That a sum not exceeding Rs.

16.73.000 be granted to the
President, out of the Consoli
dated Fund of India to complete 
the sum necessary lo defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of ‘Cabinet’.”

The motion was adopted.

Mr. Speaker: We will now proceed 
to take Demands of the Ministry of 
Food and Agriculture.
Demand No. 42—Min istr y  of F oo» 

and A griculture

Mr. Speaker: Motion is:
“That a sum not exceeding Rs.

 ̂ 31,11,000 be granted to the
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Ministry of 
Food and Agriculture’.”

Demand No. 43—F orest 
Mr. Speaker: Motion Is :

“That a sum not exceeding Rs.
24.23.000 be granted to the
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of pajrment during the year
ending the 31st day of March,
1953, in respect of ‘Forest’.”

Demand No. 44—Su rvey  of India

Mr. Speaker : Motion is :
“That a sum not exceeding Rs.

68.35.000 be granted to the
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March,
1953, in respect of ‘Survey of 
India’.”

Demand No. 45—B otanical Survey: 
Mr. Speaker : Motion is :

“That a sum not exceeding Rs.
97.000 be granted to the
PxiBsident. out of the Consoli
dated Fund of India to complete- 
the sum necessary to defray the 
charges that will come in course 
of payment during the year
ending the 31st day of March,
1953. in respect of ‘Botanical 
Survey*.”

Demand No. 46—Zoological Su rvet  
Mr. Speaker: Motion is :

“That a .sum not exceeding Rs.
2 .85 .000  be granted to the
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year
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ending the 31st day of March, 
1953, in respect of ‘Zoological 
Survey’.”

Demand No. 47—A griculture

Mr. Speaker: Motion is :
“That a sum not exceeding Rs.

2.15.01.000 be granted to the
Pitesident, out of the Consoli
dated Fund of India to '^omplete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year
ending the 31st day of March, 
1953, in respect of ‘Agriculture’.”

Demand No. 48—Civil  V eterinart 
S ervices

Mr. Speaker: Motion is :
"That a sum not exceeding Rs.

23.25.000 be granted to the
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
chargc3 that will come in course 
ol payment during the year
ending the 31st day of March. 
1953, in resDect of 'Civil Veteri
nary Services’.”
D emand No. 49—Miscellaneous
Expenditure under the Min istry  

OF F ood and A griculturb 
Mr. Speaker: Motion is .

“That a sum not exceeding Rs.
12.39.37.000 be granted to the
Pnesident. out of the Consoli
dated Fund of India to complete 
the sum necessary tĉ  defray the 
charges that will come in course 
of payment during the year
ending the 31st day of March, 
1953, in respect of ‘Miscellaneous 
Expenditure under the Ministry 
of Food and Agriculture’.’’

D emand No. 116—Capital O utlay 
ON Forests

Mr. Speaker: Motion is :
“That a sum not exceeding Rs.

16.69.000 be granted to the 
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of ‘Capital 

Outlay on Forests’.”
D emand No. 117— P urchases of F ood- 

grains

Mr. Speaker : Motion is :
“That a sum not exceeding Rs.

1.26.92.39.000 be granted to the

President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
i953, in respect of ‘Purchases of 
foodgrains’.”
Demand No. 118— Other Capital 

O utlay of the Ministry of F oo» 
AND A griculture

Mr. Speaker: Motion is :
“That a sum not exceeding Rs.

20,21,33,000 be granted to the 
President, out of the Consoli
dated Fund of India to complete 
the sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of ‘Other Capital 
Outlay of the Ministry of Food 
and Agriculture’.”

Policy
Shri T. K. Chaudhuri (Berhampore): 

I beg to move :
“That thp Demand under the 

head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.” 

Food Policy 
Shri Damodara Menon (Kozhikode) : 

I beg to move :
“That the Demand under the 

head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.” 
Famine condition now prevailing in 
eastern U.P. with special reference 

to Deoria and other districts.
Shri Ramji Yerma (Deoria Distt.— 

East) : I beg to move ;
“That the Demand under the 

head ‘Ministry of Food and Agri
culture* be reduced by Rs. 100.” 
Development of fisheries in ChUka 

Lake of Orissa.
Shri P. Subba Rao (Nowrangpur) : 

I beg to m ove:
“That the Demand under the 

head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.” 
Supply of food stocks to famine 

areas and irrigation policy,
Shri Eswara Reddy (Cuddapah) : I 

beg to movA •
“That the Demand under the 

head ‘Minisiry of Food and Agri
culture’ be reduced by Rs. 100,” 
Im p o rted  rnUo an d p e o p le 's  h ea lth . 
Shri Raghavaiah (Ongole) : I beg

to move :
• “That the Demand under the 

head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.”
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Pi^tection of poor peasants and
agricultural labourers from feudal 

landlords.
Sbrl K. S. Rao (Eluru—Reserved— 

Sch. Castes) : I beg to move :
‘‘That the Demand under the 

head ‘Ministry of Food and Agri
culture' be reduced by Rs. 100.” '
Nationalisation of private forests.
Shri Damodara M enon: I beg to

move :
“That the Demand under the 

head Torest’ be reduced by Ks.

Jute cultivation and jute research.
Shri T. K. Chandbuii: I beg to

m ove:
“That the Demand under the 

hesrd ‘Agriculture’ be reduced by 
Rs. 100.”

Policy of agriculture
Shri Mohana Rao majahrnundry— 

Reserved---S( h. C:as(c\s) ; I bog 1o 
move:

‘’That the Dornahd under the 
head ‘Afjrieulture’ be reduced by 
Rs. 100.” ‘

Fai lure  to advif^e the S t a t es  agains t  
the  e j e c t m c n t  of  t enant s  f r o m  lands 

cu l t i v a t e d  by  them.

Shri K. Subr^ihmanyam (Viziana- 
garam) : I beg to move •

“That the Demand under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”
Necessity of eiiolving a new policy 

for equitable distribution of land to 
actual tillers of the soil.

Shri Waghmare (Parbhani) : I beg
to move :

“That the Demand under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”
Improved methods for cultivation.
Shri Kandasamy (Tiruchangode) ;

I beg to m ove:
“That the Demand under the 

head ‘Agriculture’ be reduced by 
Rs. 100.”

Necessity for payment of full food 
subsidy to Travancore-Cochin State.

Shri Nesamony (Nagercoil): I beg 
to move ;

“That the Demand under the 
bead ‘Miscellaneous Expenditure 
under the Ministry of Food and 
Agriculture’ be reduced by Ri.* 
100.”

Complete stoppage of foodgrain 
imports as our country is self
sufficient in foodgrains if 
observe ‘'Miss a Meal a W ^ek'\

Shri Rajagopala Rao (Srikakulam) : 
I beg to move :

“That the Demand under the 
head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.”

State of jute growers in Srikakulam  
District on account of the sudden 

fall in jute prices.
Shri Rajagopala Rao; I beg to move;

“That the Demand under the 
bead 'Agriculture* be reduced by 
Rs. 100.”
Fai^re of the Grow More Food 

Campaign.
Shri Rajagopala Rao : I beg to move :

“That the Demand Uiider the 
head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.”
Deepening of ^reUs with the aid of 
the Mihuiry and g ’rinfj other 
facilities regarding Irrtqatlon in 
the fnn/ntc n^ca of Chi})nrupalli 
Tdhtq ill S riicdkuJmi! I.ytsWict, 
Mudrus Smte and to give financial 
help to Agriculturists.
Shri Rajagopala Rao : I beg to move :

“That the demand inider the 
head ‘Miscellaneuu.s Expenditure 
under the Ministry of Food and 
Agriculture’ be reduced by Rs. 
1 0 0 .”

Food and Agricultural Policy.
Shri Tulsidas (Mehsana West): I beg 

to move :
“That the Demand under the 

head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.” 
Food position in Rayalaseenia and 

failure of Grow More Food 
Campaign.

Shri Seshagirl Rao (Nandyal): I beg 
to move :

“That the Demand under the 
head ‘Ministry of Food and Agri
culture’ be reduced by Rs, 100.’' 
De-control policy in non-induatrial 
and big cities and rural areas in 
general and specially in Hydera

bad State.
Shri Sivamuribi Swami (Kushtagi): 

I beg to m ove:
“That the Demand under the 

head ‘Ministry of Food and Agri
culture’ be reduced by Ra. 100.” 
Policy of the Government in fixing 
the prices of agricultural produce 
and the necessity of fixing ade
quate and economic prices for 
food-grains produced in the 

country.
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Sliri Pocker Saheb (Malappuram) :
I beg to move ;

“That the Demand under the 
head ‘Ministry of Food and Agri
culture’ be reduced by Rs. 100.” 
Paucity o/ results accruing from  
the Grow More Food Campaign.
Shri Pocker Saheb : I beg to move :

“That the Demand under the 
head ‘Ministry of Food and Agri- 
ouHure’ be reduced by Rs. 100.”

Refusal of Supplies.
Shri Vallathajras (Pudukkottai) : I

beg to move :
‘That the Demand under the 

head ‘Miscellaneous Expenditure 
under the Ministry of Food and 
Agriculture’ be reduced to Re. 1.’’
Mr. Speaker: We will now proceed 

with the discussion of these cut 
motions. I am told a large number 
of hon. Members are anxious to 
participate in this debate, particularly 
because it concerns the question of 
the food situation in the country—not 
only a large numln'r, but a very large  ̂
number. I would, llierefore. just 
remind the members 1hat th('y r-ay be 
as short as possible.

Shri Kclappan (Ponnani) : Opposi
tion for opposition’s sake is not a 
prinriple that could be adopted by a 
party that has the good of the people 
at heart. We are not here to oppose 
whatever the Members on the Govern
ment Benches d“o or say. I do not 
Mke the Home Minister dismissing us 
like that and taking his stand on the 
doubtful principle th^it the majority 
can do no wrong. I am not averse 
to giving praise where it is due. I 
congratulate the Food Minister for 
permitting the M adra^ Government to 
decontrol foodstuffs, - ^ u t  I regret to 
say that our food policy was a complete 
failure. We went the wrong way 
about it. Instead of depending upon 
our own strength and resources and 
the enthusiasm of the people, we 
imported foodstuffs, we borrowed 
money from outside, and we used up 
all our sterling and dollar resources. 
And what has been the effect? No 
Government came to power with such 
a fund of goodwill and enthusiasm of 
the people. If only we had gone to v 
the masses and enlisted their support,
I am convinced we could have 
produced all the food that we wanted 
in our own country. Instead of doing 
that, we depended upon imports from 
foreign countries, and the result has 
been disastrous. / I n  1946 we imported 
22-5 lakh tons of food grains from 
outside. In 1947 it was 23 lakh tons.
In 1948 it rose to 28 lakh tons, and in 
1949 it went up to 37 lakh tons. 
Thouch in 1950 it came down to 21 lakh 
tb m rb  IMl it was agaio 47 lakh tons.

And if the subsidy had not been 
stopped In 1952. we would have had 
to iipport 71 lakh tons to meet the 
denriands of the States. It is not only 
individuals that hoard ; Governments 
also do.

What was really the gap between our 
own production and our requirements? 
It was very narrow. Before the War 
we imported only about lakh tons 
of food grains from outside. That was 
not more than five per cent, of our 
requirements. I do not ignore the iact 
that the population also was increasing, 
say, at the rate of one or one and 
a half per cent, per year. So, let us 
grant that during the last six yearf 
the population had increased by ten 
per cent. Therefore, if we could 
increase our production by 15 per cent, 
we could have met our food require
ments. Now I find from papers that in 
Salem a farmer could produce 12,000 
lbs. of rice in an acre of land. The 
other day, in Malabar a peasant was 
awarded a prize for producmg 9.000 
lbs. of rice in an acre of land. We 
need not even double our pi'oduco. It 
would have been enou;!h ;1' vve could 
increase our production b.\̂  1 > to 20 
per cent. Was it really imiiossihle? 
Certainly it was not. But we have 
miserably failed, the reason being we 
did not attach much importance to our 
own production. On the other hand, 
we depended on outside help and 
imports. That was really a ruinous 
step to take.

And what about our control, our 
procurement, and our rationing? Did 
we succeed in these? That also was 
a miserable failure. Take our ration
ing system.

[M r. D eputy-Speaker in the Chair]
Though the overall ration was 

twelve oz., the people in our 
parts got only the rice portion and 
that was nine oz. in the beginning and 
it went, down to eight oz., seven oz., 
six 02.. and in some of the non- 
statutory areas it went down even to  
five oz., and sometimes it completely 
failed. And did we succeed in control
ling the surplus foodstuffs in the 
country? De did not. In the black- 
market foodstuffs were available to all 
those who could pay the price for them. 
Our orocurement policy also was noit 
a success. What about the Grow More 
Food Campaign. The Government
come out with their figures. They say 
that in 1948-49 their target was 8-86 
lakhs and the achievement was 7-95 
lakhs. In 1949-50 the target was P-85 
lakhs, and they produced 8-11. And 
it was only in 1950-51 that they could 
not reach their target: the target was 
17 lakhs and they could produce only 
eleven lakhs. Now, these figures might 
be r i ^ t  or wrong: The fact was we
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[Shri Kelappan]
had to go on importing more and more 
foodgrains from outside and at the 
same time reduce our ration steadily 
irom nme oz. of rice to six oz. That 
does not show that our Grow Wiore 
Food movement was a success. In the 
very nature of things it could not be a 
success. The Government had failed 
to take the actual cultivators in the 
villages mto their confidence. They 
were really harassed by the grain 
purchasing officers and the poor 
cultivators had to give more than they 
could ; and the big farmers and the 
landlords were let off with a small levy 
and they could sell all their food grains 
in the black-market. Several peasants 
therefore out of sheer disgust have 
taken to money crops- and have 
given up food crops. That is our 
experience. I have it on good authority 
that about 8-39 lakhs of acres of paddy 
land were diverted to jute cultivation. 
In Bengal the production of rice, I am 
told, has declined by 15 per cent. In 
Madras also the acreage under paddy 
has gone down. So how can we say 
that this grow-more-food campaign 
has been a success? Now if we 
proceed in the way in which we have 
been doing, our Five Year Plan and 
our community projects are also bound 
to fail. If these plans are to be 
executed in the village, the rlanning 
has to be done in the village by the 
viljagers. The villagers have a certain 
mode of life and a certain genius that 
they have inherited from the past. Any 
plan of the future v^ich is not 
related to that past cannot certainly 
succeed. If only we had our village 
panchayats, if we had organised one 
pancm yat in each village and done 
the job methodically, the schemes that 
w e have formulated would have 
received their wholehearted support 
and co-operation. That would have 
ensured the success of the scheme. If 
two million people could be got for 
construction of a dam in China, I am 
sure our 360 millions of people would 
certainly have come with enthusiasm 
to the help of the Government and 
produced all the food that we required. 
We have in our country over 1700 
lakhs of acres of cultivable waste and 
we could certainly have brought more 
of this land under cultivation or we 
could have easily raised the yield of 
the land already under cultivation by 
15 to 20 per rent. I am convinced that 
was a feasible proposition. But we 
have not surreeded in doing that. Now 
also it is not late. If the Government 
will take the people into confidence 
I am sure without outside help we can 
certainly produce all the foodgrains 
that we require. People in my own 
district Malabar were not living on the 
aix or seven ounce ration that they 
>were geUing. Their main food was

tapioca roots which is a fairly good 
substitute for rice. Thousands of acres 
of forest land were brought under 
tapioca cultivation and lorry loads of 
it came from the hills to the plains 
of Malabar. It wds thus made 
available in every part of the country 
and it kept the poor people ifrom 
starvation. We do not realise 
sufficiently the harm that soil erosion 
is doing on the West Coast. I am 
afraid Government do not realise it. 
The lay of the country on the West 
Coast is peculiar. On the West there 
is the Arabian Sea, on the East .there 
are the high ranges of Western Ghats 
and there is a steep slope from the 
Western Ghats to the plains. And the 
forests in Malabar are the richest in 
India yielding so many varieties of 
hardwood. Those forests are being 
denuded and the forest lai:ds are 
cultivated without terracing these 
slopes and what happens during the 
heavy rains is the whole of this soil 
finds its way into the paddy lands 
below or is washed into the sea. If we 
allow this to go on for some more time, 
we shall have the same spectacle that 
we now have all along the coast. We 
find along the coast a number of 
bald hills where nothing grows. These 
were at one time dense forests 
destroyed by slash cutting. Nobody 
cared to replant them. The shrubs 
that remained were cut for manure 
and the roots also were removed for 
charcoal. That soil has been completely 
washed clean of all manure and now 
not even a blade of grass grows on 
those hills.

Now, Sir, a word about the 
Vanamahotsava that has become a 
regular feature of our activities. If 
this is conducted in other parts of the 
country also as it is being conducted 
in the South it is a ludicrous farce. 
There some Ministers of the Govern
ment come down from Madras ; they 
and the officials plant a few trees in 
the compound of the Taluk office or 
the village Munsif. Along the Railway 
line also trees are planted. They are 
eaten by the stray cattle and I am 
afraid if even one per cent, of it has 
survived.

We want Vanamahotsava. We want 
afTorestation of these lands and that 
has to be done in a methodical way 
and not in the haphazard way in which 
it is now being done. In Malabar there 
arc a number of private forests which 
hnvc to be nationalised if you want to 
preserve them. These private forests 
are indiscriminately exploited and 
are in danger of being destroyed in a 
very short time unless the Government 
take up those forests and nationedise 
them. I hope the Government will see 
their way to nationalise those forests.
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I wanted to say about the extravagant 
expenditure that I find in the Ministry 
of Food and Agriculture. But the time 
at my disposal is very short. The other 
day in reply to a question it was said 
that about 72 cars and i!)4 trucks were* 
used in that Ministry and about 21 lakhs 
of rupees were spent for their mainte
nance alone. Whether you look this 
side ''t  that you see extravagant 
expenHiinre everywhere in all these 
Minis'ries. The money they spend ir 
the analysis comes rjot from the
rich but from the poor tiller of the
soil and from the poor worker. I am
inclined to agree with that statesman
who divided society into two classes 
the tax-payers and the tax-eaters.

^  3Tr5T 3PT# ^

^ I ^  (routine)

3rnf) ^
^  ^  3T̂  % ^
%  5 R T  ?TT ^ fT t f W  ^  i  I

jfh f- *TT ^  « f t ?T3T-

^  ^  ^  W T ^ -
^  ^  i

^  trsfT ĴSFIT

fWr ^  ^  ^
^>fr I A ^  ^  ^  qr am  

sn r^  3fk
3RT̂ T̂  ^  ^  ^  «TT̂ ^  ^  l
f  I ^  ^  P̂TTTn’

f  I ^  ^5^ # 3T^ 5TT# ??qT-

Jtr ^  3fhC ^

4tx I

t  3T  ̂ ?R?n ^
3n^ ^  «RTR’
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f ,  ^  W ir  ^  ^  % ^ i r
^  I r̂f%7T fJT‘ ^  T Tfe ^  *?ft

^  ^

#•
^  3ftr ^  ,

^  ’Trfe^^r ;JTR|- ^  jq\
3ftT ^  ^  ^

I ^  ^  3fr| ^

(nationalist administration) 
^nwj3TT 3 T T ^
fr fe y  ^  ?T ^  ^

^  3 n f  a fh : 3T^-^K?^t- ^  «tt

^  ^  ^RTtfetrf ?T «fft ^  I 
^  5rm̂ JT2: IT? «fr îfT qrrfe.

^  q f ^  ^  3TT f

TWT T̂RT artr arrf^frii aTT%m 
arr̂ T q r  ^  ^  5fft%^

^  ^  I (revoli tion)5pft
^  anrTT I  (revolutions

do not come in a flood) ^  
3TT%  ̂ anf^fdi 3n?lT ^ I ^  ^
^  If 3ft

TmiTT % ^ rm  ^  ^  ^
^  ^  ^TtTT
ftrar «TT afk  ^  ^

^  ^  3TT?ft
q r f^ l-  5R i  I

^  ^  ^ 1% 
TO ^  % 317^ ng-‘ aftT =517^

^  «frfV ^  ^  ^  \
^  T̂Tfl- IT̂fV ^
^  «ft fjPT ^

I ^
9WTT ^  5sft I

q f ^  f ? T ^  ^  ’TTf ^  3Ft

5 I ^  ^  3Tq^ « r^
% ^  ^[TT  ̂ %
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[ q fe r  >TPT̂  ]

n ^  %
^  ^  5TT̂  T̂Ĥ TT ^

^Tr t  ^  am  3 f t^  % ^
^  ^  5fT̂  I m x  ^

^  ^  i«Tfer
5fft T T ^  ^ ^  2p>̂

( decontrol ) 
^  p r ?T ^>ff I
^  ^ ^ JT 3  fiRT ^  Trfe^ft 

T̂HT) ^ I ^  ^  Trfe^ ^d<l 
^  ^  f̂ R̂TSRT *!?t t  ^
r^vbf' îd ^  T̂TT̂ f̂V ^  ^
^T^T I ftRT q"

^  'TfT «TT 3Ttr yvfcp^
^  ^rfe^rf ^  aftr ir f^ ^ lr

^  ^  ^  ^  ^  ^  ^Frt
^  iprfvTT

m  1% ^  ^  ^^TTk ^  ^«r
r̂ ^  'TT ^  3̂3T ?

4' ^TFT^ g ftfT ^  T r f e ^
^  ’4t % ^
^T t T̂ it I ^rrrtt %

^  ^  ^FT JJHpPd ^  Pf
3Tr?ift ^  ^  § afh: ^

^  $ I ^  ^nrq- ^irrft 

% ^rnr^ f^m ft

4\ I ^ n n  ( f i g u r e s )

^  ^  ^  ftpfT q r  frrrft
^ <.+IT ^3T ti+cfV ^mr
m ^ r % mm  ^  ^  ^

^  ^  TK ^  f e n

^TR’TT I 
10 A. M.

srnr ^  ^  3tt^
^  q - r f ^  r̂ cT^<hft ^  ^  t  *

PSRT ^  «fr %0 crq-o
& dRiOvh ^
% ^ ^ 3R^ 3^T *T
1+̂ 1 cTT̂  ^  gf I ^3^ ^ 3TRT

^  I ^  ^
fiPFT ^  'T^ «n Î RT ^  'jTT̂- 

»R ^  f  ‘ ^  ^  ̂ ^ ■
3TRT ^  W m  aftr #5TT afk  %

^ 3rq*ft +Hcil^ f̂>T
^  I ?t ^  1S[̂
^  ?̂TT =^T^ 5 I H e is
a  m an of action and a m an
of destiny .

A' ^ ^  5RT  ̂ ^  ^
3T^  ̂ rTT̂  & '»iK I A ^
^  'ft# ^  'TTT |3TT 5 I 4 ;f

5Ft ^  f̂ V: aftT 
figures ^TT TO ^ I A'

^I'd^ ^  3TPTT g ^
% 3fr̂ X ^  *h*fV f̂ RT

T̂ ^  'Srnr̂  i ^ciHi
^  ^  ^  ^  3ff^ ammr

% ^  ^  I  I 3FR
?T STTf?̂   ̂ qr <i

5̂<iî  3HT  ̂ ^ ^
^  qr I m x  % ? r m
^  «ft I ^ fsRTTT arrrsr w ^
«n ^  ^  ^  ^  (south)
spt ferr 3̂tt̂  I ^  ^  ^
^  5FTO #* '̂t ^ r r f ^
^ T r f  ^  ^  ̂  5Emr?fT
^•<̂ r 'TfT I (m al
adm inistration) ^
% ^  «ft I
aSt ?T̂  «fr I ^  ^  JT5 3T̂*
r̂?7TT ^IT |^  5 ^  ^



% ^  TO *T >ddnr
P̂HT f^rqr Tnr̂ TTTFT'T ^

5> r n : )  a r r r  ^  sfq^ t |

^  I 31TT ^  ^  ^  r T T ? ^  f t )  Ŵ "
w p: jt 3pc^ wzff ^  &
n̂rPTT 3fk 3T|T T̂- i m j  Sfft ^  %

^  ^  ^^TT 3ftT ftTPTT ?pO ^
^y-i ^  ^  m  f t m  I

3TTq^ ̂ r? jt| -
^  =^rf^ a r r ^  ^ ^ n r

^  \ ^  ^  m r  ftr
T ^ T ^  ^  I arnr % 
f  f% ^  afh:

^  ^  ^  T ^  ^  ^  ^  ^

T^ f  ^  ^  rTT̂  r̂ sftr 
^  ^  ^  ^  t |  f  I 3 n r  ^
^  p̂jTT ^  M^dl ^ ^  cR^ ^  ^H \\ 

^TT^ TK 'JtT '?1T
^  ^  I 3mr
^  TK ^  ^  ̂  ftRT ^  ^

3Fnft ^  ^  I
A ^H ^  % d4l'< ^ ftl> ^T^-
^  ^  3rr5T  ̂ t  ^
f  I ^  ^  ttpt̂  t  I

q- 3T^  ̂ r̂ 3T  ̂

f  f% ^  3rnr ^
^  fr^i^  ( r e c o r d s )  f  t o

SbV ^  I ^  TT^r ^IcfHHd ̂  f e r o

f  I 3 T 9 7 ^  t  ^  W

t  TO ^  3TTT %

X(^ f  I TO
cff^  ^  H^KNT TO“?n^ TO

^  ^  ^  #■ ! p K  ? T ^

ppiTT I ^  3T^^ %  3 n f  ^ iT O T

^ i ^ r  g ^  anrr^ *^^nT «i4nHc 
^  artr ^  ftf»  ̂ 3̂TT% f  ?T5  55^
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?T?f ^  t ’ a rk  ^  % T̂T'FTT ^  arr^t 
' T T f e ^  T O T #  ? r ^  ? W r ft

5 ^ rf^  TO ^  *̂t ^ t̂^TPT ^  ^  I
( N u t r i t i o 

n a l  s t a n d a r d )  ^ T T ^

5 3 Ttr ^  ? T  ^  ^  ^  T O W T ^  W T  

^ € \  t  I ' T T ^ # ‘̂  C ^ -

^ 2 j f r o  q r r ^ (  P a r l i a m e n t a r y  C o n g 

r e s s  E x e c u t i v e  C o m m i t t e e )  ^  

^  « f t  f r o ^  

^  ( P r e s i d e n t )  « n  i f T O  

3 T ? ^  ^  mfk^  ^  fe T T  «n- %

3 T ^ ^  ^  ^  ^  ?r̂ 1r t  I

^  ^  ^  f i F F T  %  ^  f r o *

^  VTW 9>XN" ^ o « i<$i ^
»!?t ^  f  I T O T  5 T ^  ^  f T O T  ^ZT.

aflr TO ^  % ^ftr *tt

f  I a r ?  ark  ^  ^  t o p t

5T5t ^  3 r k  5 r t ^  5? ^  5 I ^ffT^T
^  t f q a f t v r  ( t a p i o c a )  ^  5 ^  

j f 5 T 4 l  ^  t  I ^  =TOT ^

gt? rr 5 T O T  T O  ^ 't  2 T f ^ f tf \7T ^ ( c e r e a l )  

%  c t \ t  ^  ^  5  3 tV t

^  #  >ft ^  *f T O  ^  f  I

TOT ^  TO 3R F3r # ’ 5 f^

f T O T  ^STRfT t  I t o t  JT? T O

^ f r t W  5T' TOTT ^  ^  cTTTT̂

^  ^  ^  i  \ FTM 
( s m a l l  m i l l e t )  %  €t̂

^  ^ p R T T  I ^  ^ p n r  ^ v  f r o

#* ^  f  I ^ T T ^  T ^ 1 f

V T ^  d*h' ^  f i f ^ i * T » ^  T ^ fn ^  ( s t a t i s "  

t i c a l  r e c o r d )  aft

f^ T ^  5  I M«i*i *ic *T T O T  ‘t v n S ’

TORT t ,  TO % t p r r  3TT

T^ ^  I ^5f^FT W 3TTO % 3r9" *f»^*if 

1 %  T O ^  T O ^  ^ W  T O H T  I f r o %  

^  I ’ I ^ [ H fT O  p r  ftr^ ft
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[ 5 T ^  >rnf5r]

• Ic fr t  " K  1 | * T R T

t  I ^  ^  ’f t  fJiT t  I
t  3R^ % 3T  ̂ ^

ft? ^  ^  ft> 3rnr
?nrB TT5IT ^1 #  ^ 7 ^  ^ ! n  

aftT jp r ^  t  f¥  3T!ii^
t? f ^  y t ^  5̂fnf>rr i ’S'
% 3T  ̂ ’p ^ n  TrfffT g ft?
^  5̂5RT

« f t  ^  C R T ?  f t  n i f t  « f t  I ^

5f t  

v t f  3 n ^  '>^•111 < a 1 « 'i  ^  5 n n x  

^  t ,  ^  ^  TTsft ^  ^ ’T’ft «ft I 
f t R  ^  ? r? R T  5ft ftn s ft  s p ^  

a i ^  « f t ,  » r ? ^  ^  f t r  ^ -  

f t m f ^  ( i n i t i a t i v e )  ^  5 1 J r t t  

3 ft  t  a m  ^  ^  ^  W T  5 
^  i m w r  i f t w t T  ( p r o c u r e )  v r  

% ^  spRft 5  I aft^ JT? >RWS % 
5f t  a f t r  i^t-'-rtiC^j ( e m p l o y e e s )  ^

I I ?  T t5 T  M i f o J i i  ^

<T I 5HT? ^ i« i, 'fSTR % «!«<< *lj
^  ^  ^  a t  i i f  f i i ^

n r  ^  » R  %  f f ? T R  %  a f t r

*  3 F < T  | T ? ^  T T  a f t r

11^ H ^  T̂RTT
apTTsr fira^rT «fT I f¥  Tif 3ft <i3rR
?r a r r a r  « n  ^  i r f r  ^  

f W T  ifT  a f k  < f 5 f R  ^  3 |? ? T  \%
*nr f j w r  «n i ft?wr f  \  ? 

«rtT <T3rra ^  ?i? ^m ftrir(dub-
B i d y )  ^  >T s i> ^  ^  «JT I

^  JT? « F ^  «rr ? t  
^  f %  ^ t  'd6i m

•PIT I fRrtftr ir? 3r?T !T^ gsniT
>nrr t .  ^rrftRi ^  w  ftr

^  f % 3 ? f t  ^ r ? T 5 f  ^  I

3 P T R  ^ T S T , J i m ' H i  ^ f t  T t  n a l d < ) t  

« f f  I 5ft J J ? f ^ ^ f r s ^ ( F c d -  

e r a t i o n )  %  ( C o n s t i 

t u t i o n )  #  t  f t r  5f t  ^
( S t a t e s  )  f  ^  f t r r i f ^  |

^  aflr vfhF^

( l o c a l  p o p u l a t i o n )  % ? tt^  a m ^

^  I p r f l ’ TclHHcf 3TO

i^P U  ^  3f7T% JT̂  f^rir-

^  ^  ^  3ftr % Mr\H<

^  ^  I , ^  TT^I
3f t r  5*T 3nr?f|- f e ^ fr g ’ ( d e m a n d )

^  ^  ^  5fT^ I #

^  f^nrr
^  ^  I I T ^  6

3RW ^  3fT m t  i
^f+H ^  ^  ^  fcrr *PTT ^T5rfyift 
*< te , ^  ^  ^  fk m ^  V IwfeiR

qr 3TT ^  I 3FJ j

3TT̂  ^ i w  =^rrf^ <rr
m t i  JfTt ^  ^  ^  ^

^  ^  ^  %% I ^ n ^ -

#  'vift ^  t  ^  ^  5 ^ trt
( c o n c u r r e n t )  a r f e R T x t , .  

arnp ^ fe rr  ^  ftF%-
^  ^  «ft I 3TT̂  ife iT  ^

a m  3 i t :̂ ^  ^

^  3Tr«T>a' ^  ^  [
^  H i O ’ »T a r r f t

^  ^  afhc w  ^  ̂
|1? I ^TTRt tft ’f k  

( G r o w  M o r e  F o o d  C a m p a i g n )  

^  % ^TT 'Sn^
3T7R 5T ^  f w  TO ^
ŜTTcft ft? ^  ^  R̂̂ TT W

V m m rf  «PT SI5# I  I
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arrsr w  ^  5  1

% 3nTT3r
^'?rrT ^  3Tr5f ?r»T TfT

fSTT t  I fqr ’w r  (Five Year
Plan) ^ c?5tPpt ^
5  PfT Prf̂ ŷ PT JTpft I O 

TRT T^TT MI r -̂5, ^nfir
^  r̂tTRT ^  ^  ^  ^

^T% I SfnT % TRT V̂9

^ I ^  % 3T^$T  ̂ 3TT5T srrf^i%ir 

^  ^  t

3fk %

^  t
% 3T?^ sft^'tT#? 1; ^  T̂ ^

^  f « F  ^ T  ^  ^  T ^  t  ^

^  3RT^ ?Ft ^  T#»t I

arrsf ^  sfW fh :^  ^  «̂ l*<ci
1̂ ^H d  ^  vr̂ TRT ^ ^

¥nr%? (Market) ^ 3FTT |  i ^ 
5T¥ ^  ^  ^
3TT? (tide) 3TT w  t  I Voo 

^  ^  ^  ^®® 3niff
(Army) ^  ^  afk ®̂o

^  virRT, ^  '*r$N
3i^T ^  3^x v n r

^  I ^  crnft*T aftr

^  sflr i r M  I ^  ^

T ^  ^  ^  ^3rm I t o

t  ^ I
^  W  ^  ^f>T^ ^33HT

I ^  w  jP rn

% 3 F ^  3 1 ^  an w  ^ I ^
%  ^  ^  «ft* iT? 9T^ ^

t
«ft?T ^  H*jMI ’Tt, ^  5TO

( i m p o r t )

T ^  ^  ^  W  ^  ^  j ,
f j f f f v  ^  ( o i l  s e e d s )

^  ^  11 p r  ^  5T &

^  I 3TPT^ % 5?TT  ̂ 2T t̂

^  ?rn^ 3^  =^nr^ % ar^im ^  5̂^  
% 3f ^  ^  aflr ^  3|H

a r r n f  ^  ^  ^r

^  t  I

arrr f w  % q^ ^  ftr
3TN IT? fW fh y  ^  ^̂ \ ^  1

STFsr ^ N H ^ d

T̂ : 2RT ^rrt^ ^  ^  |
8ftr 3T%% 5T^ ^  3T̂ TWT
5ft ^  W  ^ = # ^ > ^ 1 1 1 ^
TT  ^O «fT I

t̂ Rnfh" 5 I ^

^  ^ i w r  t  ^  ^
11 ^3RT  ̂ ?t^ ^

% JTnrqTT^T w  fs R S F tw  
^  5̂rFT?T t  i 3 h ^  qrg;%y^ 
( u r b a n p o p u l a t i o n )  ^  a f r r ^ r m  

^  % w^  ^ T T 5 % ^  ( r u r a l  p o p u 

l a t i o n )  ?fr ^  ^  t ,  ^  ^  STTT 

^  5^  ^ftif ^  5Tt f i r^ -
^  ^  t  I ^  3R3T irtt

?j^jirTfeT I  f tp  ^ y f r f  %  ^  ^

3T̂  ^ t? y  I  %f%7T 3T̂

^  11 ^  ^  ^  ^ ^  (V
^ t T H  ^  ?T5 ^  ^ T O T T  t  ^5f^ fifT a r t r  

^  ^  t  I 1 3 p r^  ^
-q i^ c ii f  f * F  JT^r ^  ' r

^  T ^  ^  ^  r̂arrif f% ft> ^  ^  

t  f 3 F ^  % iTT̂  ^  m  1 ^  3ftr:
^  %  ?TT^ #  5̂  > { R ^ r d < r ^  ^

5̂  ( b l a c k m a r k e t )  

#  9 ? ^  ?T ![t I
% 3 T ^  r̂r^Hfan ^  Pf v m R >  ^  

^  I w  3nf V im  Pf ^  t o t
8TT t  ftr 3?H fW fh r I ^  

i^Wli ^  ftf ^  'df«î 1 3TFT
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['rfrff 5 T ^  ?nr 

3ft uriximr (surplus areas)
^  ^  i(<rWi % ^  ?  I aftr 5 ^  3Rf 
% + 5)^ ^  sfiPT ^  ^ I
*  fv  t r s i ^  ^  f 5 T ^  V r
% ^  ^  (confusion)
w  f w  3n% I ST^ ruPHWi 
HT?? % ^  'SIT^ i
ft> (caution) ^  ![>r '^ ,

arrr^w<n % ^  I ^  ^  ft'-
lit ?R't) 'JSTOT ^ 3ft< -ql̂ ni

5  ^ f e r r s m r  i
^  *1^  IV ^

^  rs«4<5 (d isturb)
TT $ I 3nrr <i<r̂  fft

?T?t q f q p n  ^  I

w k  '5? % ^
^  I <ja I R-«9i R 3T?? %■ 3T^

T W  f  %  ?rra^ ?V ^o
^  W T T  ̂ r  I^TT ^  rft f  SIT ^

%  >«J|i4l f f f f  I + * 4 i t  H

^  JTt37 fJTOT 3ftr ^  5prrT
^  iT>^ 3ftT A  3r<g- #  sr^f 

^T'TT ^T̂ fTT g f¥  ^
5ft 3 n ^
^  ^  ?T«r ^  I %

? rr f^  »raT ^ f% tff w r r ? ¥  rn ^  & 
!OT!IT |3TT ^  ^  ? r*ra %  I  I

3T*ft ? t^  %WH ^I5«( ^ I4)̂ n5
q? ^rr 'n r W  ^

I W ^ +'l| 'l^  f% ^
^  I *t>*T1 3T̂  ^  3ftr «i< ô

ift j f t r  #  f  f  t  * ^  ^
!Tff t  f% ^  3TT iPTt 5 pp
^  sr̂ TT ^  4 ^  Hpfiftra?? (Self
sufficient) f, ^  rn^r ^  f% 
•Pt̂  srr?»ft Ji t̂ ^  *1̂%  wf-

ft> ?»TTTT ? t « S ¥  itfrT  # 3 T

1 1  s P n r  ^  # T  * » r t < h r  ( c a l o -

r . 6s )  ^  w t ^  5 «Tl<. *f? T

^  3 T K » f t  V t  p T T T  i » R ?  T ^ f t T t W  

'TT p̂TTTT ¥T3rr q i :^  1 1  wra’ WT t  ? 

t  îTftTir ^  W iRT ^  ^
% 3TT̂ ^  "̂1*1 ?TT 9RT 

W T ? • ^  5fl3f^ ^  (pro
tective food) t, ftRT ^  'ifelt 

«ff I fdT  ̂ JT?̂  r̂ 
3 ft  a t R j f t  > R  t '  ^  3 n ^  |

^  # , t n w  H a fk  w, ^  iT^ 

3 ^ T  ^  ^

^  ^  ^  ^

t  I #■ ^  P P  * 1 1  3TT?f%?r^

( i d e a l )  o t h #  ?> f t r  ^

( s c h o o l  g o i n g  a g e )  

%  ?Pt s f t r  ^  a ft fr

I * ( i + f i ^  f r ^  ( M i l k  M a 

r k e t i n g  R e p o r t )  f t 5 w r  f  f ¥

^  %  3 ? ^  'S t  y n < M

^  I ir^ SHTRT ^  t

% 3F?T >ft ^  TTfeRT t  ftiT ^

l\  g it  ^  ^  ^  ^

%  a f t w  %  ^  ^  f  a f t r  it
w r |  ’R IT T ?  % T  'P t  f t w  %

^  f  1 snsTRT : ^  W
^T5 r ^ )  ^  ^ t ^  ^  ^  f f r ^ T R T

!|?t ' [ s ^  I  I t  arrr % %
^TP T 3 r a  *FT5TT g ,  T t ^

iffr spT g fV arm ^ r f r r  % 

a p ? T  J i ^  t  ft>  %  3 H t T

f j r ^  »tW  H T  T?> t  ^
35T ? f t  s r^  T T ^  ^  ^  3 ft  5 R 5 f t  

ift I SpTTW T̂WT, «l«i'i^c 5T 31?
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( v i l l a g e  s c h e m e )  q r  ftir ft  ^  

^  f w  I ^
sft RcR^d ^  3R  j p w  

ft» 3 n r  3TPT 3 f R ^  W  ^  ?  3T3# 
I  rft ^ r^ -

3fk  f̂Nff ^  ^52nrr «qrR i

ftRyT fpTTT ^  ^  ^
^  T̂RT ? o-?^ ^  f e r  ^  I
arrsT

t  ^  ’T ^  ^  "trr
f  sftr ^  ^  T̂«F 

f ^ ^ ¥ T R T  ( r i c a t i o n a l  d i s a s 

t e r )  t  I mx ^  ^  ^  ^  
^  ^nr?RT ^3rt^

^T ^, arrsT ^  t  i ^  ^
t:^  a r r ^  ^  ^  af^RT tWr t

\S 3 fR ^  «rT; ^  Vo ^  ^

K'VY w r  3 f k  ^  ^
^  ^  T̂jfy ^  3f  ̂ v*\3

Tm t  ^  I  ^  ^
%  ^  ^ “T ^  r H < ^  <’

^  ^  ^rrft 3rr^ f  iTf 
^  'j^nrr ^ i

'jTTR’ ^ n ^ , Î RT ^  ^  3rr^ 
^ % .̂1 <l«i ^  2TT
f̂t^T arrrsf 3̂1% ^ ^  t ,  f̂ViH

a m  ^  i% ar^ ^*iR

f%% ^  ^PSJ t  ^  ^
t ,  W trf^  tJlTJ ^  f  I

^  ^  % ar^T ^ ^o
? y T ^  ^  ^  q ^  q r ,

JT ^  l!."F' V o ^

^  ^  ^  WT  ̂ ^  ^
4 ̂ RTT ^  5Tt̂  ^TT  ̂^  ^  afk  ^

^  ^  ^  a fk  imrer ^  «rf
3(k  3W jw  ? n  55m *T̂  »ft
? 5 ! r ^ ^ ^ ^ ^ 3 f h : 3 « T f 3 i f f T f t  
>̂»T ^  »PtT, ®re ?Ft ^  ?w ^  

?  ^  » i t  I 3 m  w  ^  »rr^  a rra f 

^  ^rrar 1!T >T  ̂ fT5r T?r, ?ft t  SR4- 
Ir a r t  > 5 w  %  JT? ?R!cr ^  

ftra  ^  > ra # ^  ^  ^fhRT ^  I #■ 

^  ^ fr jT  5#l^ «ift apTf % srrar f  
3Tfr % #  5?r^ ^  f? '|w (w

^  f%¥PT ftsPTT a ftr 5̂  ^ ' f  ^  

3|T ^rc m  ^  fip#
I ,  arnr »ra5f %  s h r  3̂  ^  ^ jtts t

^  ^R>(ft; ?ft ^  3 f ^

<|><,<1I ^ ft> ’T'^i^a 3f'1^ tfiTFTlT ^  
3 R T  * T ^  V T  I ^

% W T %  'ifl' fe ? W  if 3T  ̂ s p w  Pp 
^  ^  sftr fltiff ^  JiR  m  Jf »TR, 

’Tsnt^c ?pt ?TT 5^  artr ^  
*PI tl^tiw 5, ^  ?R3) STO

I n r  ^ T f | ^  a f k  3 R T  *T5 ?TCB

^  ^"t,, cff ^  a m  s J T m

^  3RT 5ft >d̂  ^ I
arrftrr tr f  stft ^  ? j f w  srt ^rr?rr g

qi«l ^  *T?T fR"^N9
5^nrr zr s^  a r^  i

(E n g lish  tra n sla tio n  o f  th e  a b o ve  

sp eech )

Pandit i^ a k u r Das Bhargava
(Gurgaon): " s ir ,  I take this oppor
tunity to congratulate our hon. Minister 
of Food today. These congratulations ar« 
not of a routine nature but they come 
out from the very core of my heart 
because of the fact that the Govern- 
nient oiOndia have after a long time 
tried Ic/ icvise their control policy. 
I would like to convey my cotipratula- 
tiona to Slni Rajagopalachari ns well 
who, taking courage in both hands, 
has taken such a bold step about which 
other peopleware generally hesitant. 
His bold step will not only prove a 
success but will result in tb.> better
ment of the condition of tne peopls
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of this country as well. At the sam'j 
time, I would like to congratulate our 
P r im e ^ in is te r  and other friemds
also wTio have kept an open mind on 
th is issue. They have in the light

tlieir old views, realized the present 
position and have not only ijUoj^d
such a step to be taken but hav^reven 
wekomed it. ^

1 submit that I agree to some ex
tent with those hon. friends who 
narrate the flaws and drawbacks of 
the conlrols. But, while judging the 

and demenrs ot a certain
f)olicy, we should never forget t h ^  
circumstances under which that parti
cular policy was evolved and the 
manner in which that policy was ex
ecuted. The policy with regard to 
controls was evolved by the former 
Government. It was their legacy.
This legacy was inherited by the
pres<enyfeovernment at that time when 
the njjxional Government was estab
lished in the country for the first tima. 
In the wake of independence. the 
National Government that came into 
being, was confronted with all sort^of 
trials and tribulations; and reasoi^Se- 
manded that no major changes srfbuld 
be made all at once. It v/as the policy 
of the Government at that time to 
continue the old policies and to try 
to correct them gradually o ^y  when 

 ̂ any occasion arose for sucljK change.
' Revolutions do not take place all it 

once, they do not come in a flood. 
They come gradually. In this way. 
keeping in view the difficulties that 
confronted our Government in the 
years 1948 a n y  1949, it was not pro
per to expect a major change all at 
once, and the Government of the day 
too did not like to change their policy 
all at once.

I am prepared to admit that th e r ^  
was shortage of wheat and rice in the 
country at that time, but that 
shortage was small. There was 
never any shortage of food in the 
country to an extent which could have 
re s u lt^  .in any starvation deaths. 
But the/Governm ent could not tak^ 
any r is t  in this connection. Gov
ernment enjoys the status of ma-baap 
(parents) in the eyes of the public. 
Could they then fake the risk of e ^  
perimenting with such an essenti^

) thing as food? It was impossiblSTior 
‘ them even to think of doing sucn an 

experiment. Even if there would be 
sufficient foodgrains in this country. 
BO as to enable the Government to 
allow a ration /o f six chhattaks per 
head, no Government would be justi
fied . in abolishing controls, more

e^e>cialily this Governm-ent whose 
views are quite clear on this subject. 
Their policy is not that of taking 
risks but of precautions. With that 
policy of /  caution they want chat 

* there should be abundant food in the 
country. At the time of the Bengal 
Faihine of 1943 people died like flies 
in tiic ol Calcutta. In view
of those awful happenings i /w a s  not 
possible for our Government to re
move controls from foodgrains no 
sooner they took over the reins of 
administration. I know it was not th{» 
policy of the Government to cor^^inde 

A .th e  controls for ever. But it w a^io t 
vv possible for them to announce * de

control of foodgrains all at once and 
allow people to die of hunger. There 
were some urgent tasks before the Gov
ernment at that time on account of 
which t h ^  could not remove the 
controls, / r h e  facts and figures on 
the basis of - which our Government 
would have framed their future policy,
were not correct; but they had al
ways this thing in view that the
controls would be removed when the 
conditions improved. Now, w ^  find 
there has been a change in the'policy 
with the coming of Shri Kidwai. There 
has been no fresh crop, no rains, nor 
any other major change since Shri K. M. 
Munshi left the Cabinet. He started 
h is /vo rk  like a magician. But it was 
rjof the magic of a magician which 
he used in taking his decisions. On 
the other hand, he thought over the 
m att^ , tried to understand the facts 

✓ and-' accordingly took his decisions. 
( 3 ) iJtongratu late him for his decisions.
V He is a man of action, a man of

destiny.

I want that this question should be 
solved properly. I am after it for the 
last seven or eight years. I have 
read almost every/Government report 
carefully. I have been submitting to 
this House for a long time that there 
Is no such shortage of food in the 
country as would result in starvation 
deaths. Ours is a vast country which 
stretches from the/Himalayas in the 
north to Cochin in 'the  south and from 
Assam in the east to Punjab in the 
west. Had we been able to allow a 
ration of six or eight, chhattaks per 
head, Ihe remedy would have been

- easy. /  But there were some urgent 
matters before the Government. What 
ever Punjab could-save was being 
sent to South. But the Government 
have also to contend with d e fe c t^ n  
the administration, which these tiflngs 

L ) bring in their train. They w er^ e lp -
• less because of the mal-administfttion. 

This was not a weakness on the oart 
of the Government. the other
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hand I would like to submit that the 
Government did whatever they could.
(Addressing Shri Ramnarayan Singh); 
^ h y  do you shake your head? Y o ^  
would be surprised to know that the 
Government spent crores of rupees on 
tlie import of foodgrains and saved 
the , people here from starvation 
deaths. The Government spent about 
05 ciufcs ul rupees Irotn its pocket on 
foodgrains. Buyalong with this you 
should feel that facts and figures sup
plied to us were not correct, and so we 
could not take a correct view of the 
tilings. Wc were told that the p ro r^  
duction of food was not sufficient. I r  
ask one question: what food the peo
ple of Madras, who are doing all sorts 
of jobs aud are ilighting as w^l, are 
taking, which keeps them fity^o per
form all their duties? If yrnonsoons

use it in place of cereals. They use 
other things as well as thei^-food. But
au  th ese  gra in s are npu^^’a tegorised  # 
^  cereals. So, if all these/hings would I 
be included in cereals, tl*  total quan
tity of foodgrains available in tlie 
country would, in no case be less than 
our needs

There are no correct statistics about 
small iniiieu These .sLaListies cannoi 
be prepared overnight. Had thera^Jeen 
any regular statistical record for a 
period of say lifty years, it could have 
then be deemed to be correct. The 
Government have prepared their re
cords afresh and we get our facts and 
figures from these records. My sub
mission/is that all tiiese things will 
take trnie. We have not got any past 
statistics with us and therefore we----- , ------  • \ ^  w i u i  u s  m iu  w u e r e iu i e  w e

«'ways- fail there, how is y t h a t  our .cannot arrive at any concrete results, 
friend Shri Velavudhan is ' thunder- V if?friend Shri Velayudhan is ' thunder
ing in this House? Had there been 
draught, how would people have 
managed to live there? Sir, I am 
prepared to admit that the statistics 
prepared by the G overnm ^t are not 
correct. The Governmeny too admit

Sir, I would request you to look in
to the records, of the Government. I 
nave got the figures with me which 
have been supplied by the Govern
ment. But I am sorry I have not 
got the tim ^ to  read them here in the 
House. Th5 Government imported 
47f)6 tons of foodgrains during the 
last year, but 3766 tons of gram were 
not included in the over^l calcula
tion of total foodgrains. ^ l o s t  humb
ly beg to submit that tne‘ facts and 
figures which are published by the 
Government are not, generally speak
ing , correct and as such do not help 
the Government in evolving a souni' 
policy, but on the other hand, leai 
them to the wrong conclusions.

Government want to raise the 
nutritional and other standards of the 
people in every way. A report was 
published by the Parliamentary 
Congress Executive Committee of 
which I wa^ the President. We prov
ed in thflt^eport that there was no 
shortage of food in the country. We 
have several varieties of foodgrains 
here in this land and which are culti
vated on about fifty lakh acres of 
land. There k  a very large produc
tion of bcps/ in Uttar Pradesh, and 
people use it in place of cereals. In 
the same manner, other j?rains and 
pulses are used there as they are in 
tho other PtnVs as well. Tnploca is 
found in Madras and so is fo u n ^  
Mandarwa. In my district there fs 
large production of gram and people

What is our fault in it? And what 
can be its remedy? So myAubmission 
is that it is a matter of pleasure that 
Rajaji has taken a step towards de> 
control and I hope that there would 
be decontrol of commodities all over 
the country in future. Sir, rnv^n ten - . 
tion is that the whole lowerV middle V 
class has been ruined due ^to these 
controls. Poor shop-keepers who are 
voiceless and for whom nobody is pre
pared to raise his voice, were in a way, 
deprived of their means of livelihood. 
Agriculturists whose condition was 
somewhat better, used to feel that they 
have been left without any initiative. 
They used to feel that whatever they 
produced was being taken away by 
the Government by way of procure
m ent The Government employees too 
were abusing the Government day in 
and day out. Sir, those who actually 
produced wheat used to get it at the 

^^ate of sixteen rupees per maund 
^whereas people living on marine Drive, 

Bombay and Chandni Chowk, Delhi 
used to get it at cheaper rates. Wheat, 
which was produced in Punjab, was 
available there at the rate of Rupees 
sixteen a maund whereas it was avail
able in Delhi at the rate of Rupees 
eleven only per maund. These were 
the anomalies. How far was it justifi
ed to grant subsidies and what was the 
use of such controls? Sir. I am much 
pleased to see that a step has been 
taken towards decontrol. Although 
this step has been taken a bit late yet 
it proves to what an extent decontrol 
is essential. Sir, the Government 
basically committed two mistakes. We 
know that in a federal constitution it 
is the State which is responsible for 
producing foodgrains and for feeding 
Its local population. But the Govern* 
ment of India was kind enough to 
shoulder this responsibility, with the 
result that the Ministers of the various
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States came here and began to say that 
they had shortage of food in their 
States and that they required so much 
of foodgrains; further saying that they 
could in no way reduce their demands. 
The Central Government under their 
pressure had to import large quantities 
of foodgrains from abroad. This posi
tion continued for some time. Last 
time there was a demand for eight 
million tons of foodgrains, but when 
the Central Government declared that 
no subsidy would be given, the demand 
of these States at once fell to four mil
lion tons of foodgrains. Sir, my sub
mission is that the Government of 
India ought to have made it clear to 
all the State Governments that they 
were no longer responsible for the 
needs of the States. Under Article 
369 o f. our Constitution it is not the 
responsibility of the Centre, thoi^h 
they have concurrent powers in this 
respect. But the Government of India 
shouldered this responsibility for noth
ing and invited trouble for itself. The 
result was that the States did not 
realize their responsibility and hence 
the present condition. We launched 
our 'Grow More Food’ campaign but 
its result would have been remarkable, 
had an atmosphere been created in the 
States in which it would have been 
pronounced the duty of the Statues as 
well as of the cultivators to produce 
more and more food.

What is the present situation? The 
Government have about 37 lakh tons 
of foodgrains in store. According to 
the report of the Planning Commission 
we retjuire only one million tons of 
foodgrains as reserve, so that we rnay 
be in a position to release it trom time 
to time to bring down prices wher
ever they rise. The Government have 
37 lakh tons of foodgrains at their dis
posal at present. Besides that the pro
curement drive in all the States ex
cepting Bengal and Bombay is in full 
swing so much so that they are 
conlronled with storage difficulties. 
Sir." the procurement price oflored by 
the Government at present is much 
higher than the market price. So, my 
submission is that now is.the time to 
act. Now has come the tide. Out of 
400 crores of our revenue 200 crores 
are eaten up by our deforfCe expendi
ture and if the other 200 crores of 
rupees are spent on our food account 
what would become of our develop
ment plans? How would industrial 
development take place and in what 
way would education be pushed for
ward? If our .condition remains like 
that we shall be facing extinction. So 
keeping all these things in view, I am

happy that the Government have taken 
such a step. They should try to avail 
themselves of this tide. This tide has 
come not only in India but in the rest 
of the world as well. Conditions creat
ed by the war are no longer continuing. 
I do not mind if we may have to import 
some quantities of food from outside. 
Let us continue to import one million 
tons of rice every year. I am not 
against that, because we too export 
oilseeds to other countries. Why 
should not we get rice from these 
countries in exchange? But it is my 
lervent hope that no foodgrains other 
than one .million tons of rice would be 
imported in this country; not even a 
grain of food should be imported.

Think for a while what would be the 
results of decontrol. The Govern
ment are spending something like ten 
crores of rupees for running these 
controls. In Uttar Pradesh alone nine 
crores of rupees are being spent on it. 
Besides that the Government have to 
spend a sum of rupees thirty crores 
every year by way of subsidies. Ulti
mately who suffers? It is the poor culti

vator who suffers. Sir, I submit that these 
controls are being kept for those who 
do not require them. It is the urban 
population alone that is being suppli
ed with the controlled foodgrains: the 
rural population gets no advantage 
from it. You do not supply them with 
cheap foodgrains and other things, that 
is why they go on complaining. Hence, 
my submission is that these controls 
might have been useful in the war 
time but they are not so now. Controls 
might prove successful in a small 
country like England where thp nature 
of population is somewhat difTorent, 
But I most humbly beg to ask from 
the hon. Members whether there is 
anybody who can take courage in both 
hands and say that he has not done 
any black-marketing in foodgrains and 
other commodities or that he has not 
purchased foodtrrains in the blnrk- 
market. That is why under these 
conditions success of the controls is nol 
possible. Hence my submission is 
that the time has come when we 
should follow the policy of decfvntrol. 
You mav feed the deficit areas with the 
help of the surplus areas and may have 
regional control for some time to help 
you. I do not want that confusion 
should be created by removing controls 
all onr-e. Tn vn'ih the
biddings of our Prime Minister we 
should £10 on cautiouslv nnd aK'o slnwlv. 
We have taken a step in this direc
tion mv oninion i'- i"*- ‘̂ hniild
be foUowed throuchoul the V*ountry 
and food should be decontrolled. But 
we should not do it in «̂ uch a manner



2769 General Budget— 28 JUNE 1952 Demands for Grants 2770

that our economy might be disturbed. 
If there is any shortage of food in 
any part of the country we shall have 
to send food to that place.

We are endeavouring to make the 
‘Grow More Food’ campaign a success. 
1 beg to submit that perhaps fifteen to 
twenty per cent, of the amount of 
money spent on it may have gone 
waste but no more. I had an ODOor- 
tunity to participate in the delibera
tions of a committee where I saw facts 
and figures in this connection. I beg 
to submit that most of the reported 
defects in the ‘Grow More Food’ drive 
are totally incorrect. On enquiry it 
has been found that the money spent 
on it has not been wasted in the manner 
in which the people presume. My friend 
Shri Kelappan has read out some 
figures just now showing that the pro
duction has increased. There is no 
doubt that the production has in- 
preiased. There is no shortage and 
the increase in the production is due 
to the ‘Grow More Food’ Campaign. 
There is no doubt that a stage has 
been reached now when we can consi
der ourselves to be self-sufficient in res
pect of food in the sense that nobody 
would die of hunger in the country; 
because the standard of nutrition is 
very low here. While in other parts 
of the world a man consumes three 
thousand calories on an average, in 
India one has to‘ be contented with 
lAvelve hundred calories only. Why 
so? Sir, with your permission I 
would take a minute or so for ex
pressing my ideas on' milk position 
as well. Milk is a protective food and 
there was a time when it was found 
in abundance in our country. Those 
of our countrymen who have visited 
Sweden, Denmark or England know 
how milk is being supplied free of 
charge to boys and girls in schools
by the Government. It should be an 
ideal for us too that every school- 
going boy and girl should got sixteen 
ounces of milk per day. The Milk
Marketing Report says that sixteen 
per cont. of the* families in India  go 
without any milk. This is such an 
unfortunate country that about six
teen per cent, families here go with
out £iny milk and even then we claim
to be th':' worshippers of the cow. Our 
cows ETive eleven chhattaks of milk 
each per day on an averaf^c while in 
Denmark it is eleven and a half seers. 
(An hon. Member: What about
Hariyana?) My hon. friend asks me 
about Hariyana. I submit with tears 
in mv oves that thousands of cow*; 
are dying in Hissar these days and
the Government have not taken those 
steps whifh  they ought to have taken. 
Sir, while the Go'-ernment spent about

sixty-five crores of rupees on the 
Grow More Food campaign, they spent 
only about six lakhs on the key vil* 
lage scheme last year. I would suggest 
to the hon. Minister of Food that if 
he wants to improve the nutritious 
standards of the people in future ne 
should kindly take steps to increase 
the milk yield in the country and 
snould pay more attention towards the 
betterment of cows.

A few years ago cows in Hissar 
were giving ten to twelve seers of 
milk per day. But now, we find from 
the Government report that the 
average milk yield has fallen, which 
is a symptom of national disaster. But 
if anybody does not want lo see it 
from that stand-point , let him do so 
at his own risk. Sir,, what is the 
condition at present? In the year 
1935 the average milk consumption 
per head was 7 ounces, in 1M40 it fell 
to 5-44 ounces and now in the year 
1952 it is 4-7 ounces only; which indi
cates that the production of milk is 
falling day by day here as *c(»rnpared 
to the other countries. Of all things 
this is the most painfuL

Sir, I come from a District where 
poor people generally take coarse 
grains for food and drin,^ skimmed 
milk. But you would be sorry to hear 
that very little skimmed >'milk is 
obtainable in our district now. The 
production of ghee has fallen and so 
also of skimmed milk. In i-he year 
1935 this country produced two 
crores and thirty lakh maunds of 
ghee. In the year 1940 it was one 
crore and forty lakh maunds oijly.
Within a period of five years only
there has been a notable fall in the 
ghee production. In 1945 there was
a further fall in the production and 
now only one crore and eleven lakh 
maunds of ghee are being produced. 
As the production of ghee fell, the 
skimmed milk loo became r;irc\ If 
that continues to be the condition of 
the villager’s diet, I submit, Sir, the 
Government would have to seriously 
consider the whole position. I come 
from the land of those warriors who 
have earned laurels in flt^htinn in 
foreign lands and who have given 
crushing defeats to foreign armie.*:.
If the Government fail to solve the 
problem of their diet today, I say they 
fail to fulfil their duty. So, I w orld  
request the Goveriunent that if they 
nro not fToing to consider my other 
demands they should at lea.^t pr»y their 
earnest attention to the problem of 
ghee and milk. If they continue to be 
indifferent to it, I must say they are 
not fiiin' /ing those duties which are 
enjoined upon them. In the end, Sir
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[Pandit Thakur Das Bhargava]
I  would thank you once more for 
allowing me to exceed my tiine-limit 
by  a few minutes.

Shri Eswara Reddy: In spite of our 
country having plenty of arable land, 
in spite of its having a perennial flow 
of huge rivers, and in spite of the fact 
that Ihree-forths of its population 
constitutes its peasantry, scarcity of 
foodgrains and famine conditions have 
been Jis lot. It was so under  the British 
rule, and it is so under the Congress 
rule also. What are the measures 
taken by the Government to get over 
the scarcity and guarantee food sup
plies to our countrymen? Leaving 
aside the minor aspects uf the Gov
ernment’s policy, let us take one by 
one the major aspects of its policy. 
Let us first take its import policy,
l o  cover  the eternal and ever-in
creasing deficit of our country, the 
Congress Government (began to im
port foodgrains. And it imported 
them from Argentine. Australia, 
Canada, and largely from America.
Only under pressing conditions it
looked to Russia and China, and that 
too to import a negligible fraction of 
our needs. But, for all its imports 
it mainly depended, directly or in
directly, upon the monopolistic profi
teering sharks of Wall Street. As a 
result, they charged us heavy prices. 
The Irpiqhts too are abnormal. These 
are costing our poor consumers a lot 
and causing deficit financing also.
Why are (they squeezing these high 
prices from us? Are they having only 
small surpluses? No. 30 million tens 
of wheat in America is being used on 
their livestock—and under this ‘live
stock' pigs and poultry also come. Not 
only thi.s seven million tons is being 
used in the place of oil. This colossal 
wastage is only a part of their criminal 
plan to create an artificial scarcity in 
the international market with a view 
to keep up high prices and squeeze the 
backward and dependent countries. 
Having wasted their wheat so much, 
they come forward to offer us 
generously their milo. It should be 
understood that this milo is a by-pro
duct of their fodder crop—that is, 
the best wheat for their pigs and the 
worst milo for us.

Next, we got the loan from the U.S.A. 
by way of wheat purchased in 
America itself, and the proceeds of 
the sales have to go to the Fund un
der the Indo-U.S. Technical Co-opera
tion Agreement. Thus we are com
pelled to waste a lot of thi« fund  on 
American personnel whom we have 
to engage according to the Agreement.

Now we see the results of »hls so- 
called co-operation from America; 
high prices for our wheat and Milo, 
high salaries for Americans, and 
opening wide the gates for American

V iintervention to dominate in all our 
spheres of life.

T h^efore, in consideration of our 
glorious anti-imperialist past, in 
consideration of our needs and in
terests at present, not only food but 
also in the shape of getting capital 
machinery, and in consideration, of 
the ever-incrcasing international ten
sion which is unceasingly accelerat
ed and flared up by Americ'i, I urge 
upon our Government with ail the 
force at my command to put an end 
to this ugly American business at
tended with all sorts of political 
strings,: written or unwritten, implied 
or unimplied, and to open negotiations 
with Russia and China and other 
Eastern countries to see that an inter- 
nationa’i pool of foodgrains is formed 
and grain supplied at cheaper, 
controlled prices to all backw.ird 
countries. Many a time Russia had 
stated its intention to have trade 
pacts with India on the basis of an 
equal footing and with no political 
strings attached. We have sc»en how 
our great neighbour China had bene
fited by Russia’s help and co-operation. 
Our Delegation to China saw no 
Russian domination ther?. Then 
why not make sincere efl'orts in this 
direction?

Secondly, I come to the procure
ment policy of this Government. The 
procurement policy of this Government 
has been a miserable failure. As far as 
I know, the Government could never 
reach the target figure they fixed. 
Why? It is because of their class 
bias towards the landlords and zamin- 
dars. Those who hold large stocks 
are untouched or let off with only a 
negligible fraction procured from 
them. But against the peasantry you 
go with your police vans, use all 
your force, terrify them and squeeze 
all their stocks, not even leaving with 
them enough to get on for the most 
part of the year. Most of the 
peasantry are unable to retain more 
than three or four months* stocks. 
Your cruel hand falls only on these 
people. And at the same time you 
abolish rural rationing. You force 
them inevitably to approach the us
urious money-lenders to pay soaring 
prices to the black-marketeers. Even 
the rules for punishing blackmarkete- 
crs are enforced only on petty traders. 
So, your procurement policy. In es- 
eence, boils down to thia; Leave th#
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landlord free to sell his crops to the 
black-marketeers and loot the pea
santry so as to make the blark- 
marketeers profit by them.

<Tf^ 3Ti7:o

?rrcr ■rgffT vjtt

jrrsrfVJT ^  garr 
■Tf t |  # I
[Pandit A. R. Shastri {Azdmga^h 

Distt.—East cum Ballia Distt.—West): 
Sir, I would like to know whether the 
hon. Member is reading from some 
written statement.]

Mr. Deputy-Speaker: Occasionally
without looking into the notes, he 
speaks. The hon. Member may go on.

Shri Eswara Reddy: If such is your
procurement policy, how ran you ex
pect the starving millions to grow 
more food? You make all efforts, use 
all your force to procure grains at 
controlled prices from the peasantry; 
but you are not supplying this 
peasantry the commodities that they 
require at controlled prices. That is 
why even the rich peasantry is not 
Inclined to part with the surplus grains 
with them. The whole of this disas
trous procurement system has to be 
completely overhauled and put on 
proper lines. You have to seize the 
stocks that the landlords and zamin- 
dars possess leaving with them only 
sufficient for their maintenance. 
Secondly, procure a little only 
from the ricK peasantry and 
that too giving them a guarantee 
to supply the other commodities 
at controlled priccs. , Stop all pro- 
cvirement from the  ̂ middle-class 
and poor peasantry. Take measures 
for taking over—this Is the nriost im
portant thing—the tenant’s rent, by 
the Government itself, in kind, instead 
of its being taken by the landlord snd- 
.sold in “black-market. After taking 
thi.s rent in kind, by the Government, 
the Government can give the controll
ed Drice to the landlord. Take severe 
steps to check corruption which is 
pervading tho country from top to 
bottom. Lastly, take drastic action 
against black-marketeers. I do not 
like to be as violent as Pandit Jawahar- 
lal Nehru of 1945 who proposed hang
ing these black-marketeers. Of course, 
people, in their experience are realis
ing that all this talk is mere gas. The 
country at large would be glad if you 
punish the top-ranking black-markete- 
ers with at least rigorous imprison
ment.

As regards rationing, Government 
polic.y was decided fn such a way as to 
ronflne the rationed areas to i  very 
limited extent as far as possible. 
Even under the British rule, the area

under rationing was gradually in
creased from 1944 to 1947. No»v, the 
Congress Government have refused to 
do even what the Imperialists would 
do. In other words, from 1947 on
wards, the de-rationed area has been 
gradually on the increase. Two- 
thirds of the population are de-ration
ed. The rural folk, the middle-classes, 
and other poorer sections of the people 
are actually standing on the verge of 
starvation. Knowing full weli the 
scarcity of foodgrains and famine 
conditions in many parts of the 
country, is it not criminal on your 
part to pursue this dangerous policy 
of de-rationing? Is it not the boundea 
duty of the Government to guarantee 
the supply of foodgrains to all oeopl^ 
if you are to implement your promise 
that nobody should die of starvation 
under your benign Government. I 
suggest to you to introduce statutory 
rationing in the whole of India, and to 
take stringent measures to check smug
gling and corruption which is playing 
havoc in this department.

As regards food subsidies, I need 
not dilate upon the consequences of 
the withdrawal of the food subsidies 
because all of you know that there is 
g^eati resentmlent and discontent on 
this question. Especially, the general 
workers* strike in Bombay, the 
Socialists Satyagraha, and the huge 
demonstrations in Calcutta are s^ime 
glaring examples of this discontent. If 
you realise that three lakhs of workers 
participated in the strike in Bombay, 
you can understand how intensely 
Iheir minds are bein^ agitated against 
the rise in prices as a result of the 
abolition of subsidy.

I would like to touch upon one point 
while on this question. Acc ording to 
the Agreement reached between you 
and America, you have to meet the 
extravagant cost of the American 
Technical personnel from the sale 
proceeds of this wheat. You 1 bought 
that by continuing this food subsidy 
you could not meet their expenditure 
and so. in order to meet the cost of 
the extravacranl Amc^iran nffirials, 
you have abolished tho food subsidies 
instead of satisfying tho needs of the 
people. How do .you think that the 
people will tolerate this policy of 
starving the stomachs of a large number 
of people for tho sake of these in
truders? I therefore demand the im
mediate restoration of the food subsidy.

The most pressing thing now, one 
of the most burning topics of the day 
is your policy of de-control. In this 
grave situation of scarcity of food
grains and famine conditions every
where, when ttie situation demands 
of you effective control, you have- 
launched on a policy of de-controL
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[Shri Eswara Reddy]
Already with your approval, Madras 
has introduced de-control of food- 
grains. What is the time that you
have chosen for de-ccntrol? The 
harvest is six months hence and all 
the stocks now are in the hands of 
blark-marketeers. In other words, 
you have given the most opportune 
time to the black-marketeers to dis
pose of their stocks at black-market 
prices. The Food Minister, not satis
fied with de-control in Madras, is 
going up and down the country, to 
induce the other States also to tread 
the path of Mr. C. Rajagopalachari, the 
Chief Minister of Madras who is 
pursuing that policy madly with some 
ulterior purpose.

The Minister of Food and Agricul
ture (Shri Kidwai): What is that
ulterior purpose?

Shri T. N. Singh (Banaras Distt.- 
East): Is it proper, Sir, to make such
^ charge against some person who is 
not here in the House?

Mr. Deputy-Speaker: It is very
wrong, it is not proper, to refer lo the 
conduct of or action taken by any 
provincial Government in those terms.

Shri S. S. More (Sholapur): On
many occasions we have to criticise the
provincial administrations which are 
under the control of the Central Gov
ernment. We cannot make our 
criticisms effective unless we refer to 
c’ertain aspects of provincial adminis
tration. If this rule is allowed to be 
maintained, it will be very difflcult 
for us to criticise.

Mr. Deputy-Speaker: True; but the
hop. Member forgets that this is a 
Federal Constitution and not a Uni
tary State. There are subjects which 
are purely within the province of the 
provincial Governments: there are sub
jects entirely within the province of 
the Central Government; there are 
corir'urrent subjects. Wherever the 
Centre takes charge of particular 
items and then makes the provincial 
Governments its agents, then, the 
conduct of the provincial Governments 
could be referred to because they are 
the agents of the Central Government 
and the Central Government could be 
taken to task regarding the conduct 
of its agents. Where the provincial 

-Of State Governments have exclusive 
jurisdiction, T am afraid no reference 
could be made.

Shri S. S. More: I have carefully
qualified my statement by saying, 
matters which are under the control 
of the Central Government.

Mr. Deputy-Speaker: That is an
other matter. '

Shri S. S. More: Take food.
Mr. Deputy-Speaker: I am not here 

to give a hypothetical ruling. So far 
as this particular matter, de-control 
and ulterior motive of the provincial 
Government, is concerned, the re
ference itself is very wrong; the term 
ulterior motive is worse. The hon. 
Member ought not to use such langu
age in future. A reference to provin
cial Governments and provincial 
Ministers is out of place except when 
they act as agents of the Central Gov
ernment in any particular department.

Shri Velayudhan (Quilon cum Mave- 
likkara—Reserved—Sch. Castes): On a 
point of information. Sir. (Interruption) 
Is it your ruling that we should not say 
anything against or for the State Gov
ernments hereafter in this House?

Mr. Deputy-Speaker: Quite; noth
ing against the State Governments, 
except in cases where the State Gov
ernments act as the agents of the 
Central Government, shall be referred 
to in this House, Hon. Members will 
kindly read the rules again and again. 
The hon. Member’s time Is up.

Shri Eswara Reddy: My time has
been taken up by these interruptions.

Mr. Deputy-Speaker: He has read
extensively from his notes and he has 
exceeded his time.

Shri Eswara Reddy: One minute
and I shall finish.

Mr. Deputy-Speaker: No more time.

?To 1^0 rfto ^

TO w  ^
I  I ^  ^  ^

^  ^  fe rr

^  ^  t  ^
'TT ^  ^  ^  ft*

^  ̂ ^  ^  ( b l a c k

m a r k e t )  %  ^  \  ̂ ^

f  ^  T̂cfV *TT ^  ^  j
ftr pRft ^  ^  #  3RT3T,

^  fŵTT (challenge)
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ftr̂ TT ?

it;to w x : He has
given the challenge. You 
are, perhaps’ deaf.
f̂ 5FT ^  ^  ^ TO ^
^  ^  % TO ^  sr̂ tTT̂
TRT ^  3TT ^  I ^

^  n3*'̂ M To  'TT »T^
ft?TT I ^  ^nmrn* i  f¥
% ^  t  ^  ^  ^  'IJTW f3TT

t  • M  cT^rnr?
5T i?t I ^  ^

^  ^  ^  ?T ^
an ^rf ^

^  ^  g I

(English translation of the above 
speech)

Dr. N. B. Khare (Gwalior) ; Sir, I 
have not to say anything special in this 
conncction. The gentleman sitting on 
my left has thrown a challenge to the 
House by asking if there was anybody 
in the House who might boldly declare 
that he has not purchased anything in 
the black market. I for one accept that 
challenge and declare tHat I have never 
had recourse to the black market for 
food-grains, cement or sugar.

An Hon. M ember: Who threw that
challenge?

Dr. N. B. K hare: He has given
the fhallftnge. You are, perhaps, 
deaf. Sir, three years have passed 
since my party adopted a resolution 
favouring the policy of decontrol, but 
unfortunately that resolution was not 
heeded by the Government. I am of 
the oDinion that controls generally 
benefit the stooges of the Congress and 
perhaps that is the reason why they 
have been opposed to the policy of 
decontrol until now. However, I con
gratulate the Government for the fact 
that wisdom has at last dawned upon 
them. t'TOUgh it has come late and in 
a partial manner.

Shri Satyendra Narayan Sinha 
(Gaya West): Pandit Thakur Das Bhar- 
gava has tried to convince the House 
that the country is not deficit, and he 
has. as an able lawyer, brought facts 
and figures to support his contention.

He has congratulated the Food Minis
ter as also the Chief Minister of 
Madras for having lifted control over 
foodgrains. While I .ioin* with him in 
congratulating the Chief Minister as 
well as the Food Minister, I hsfve 
a serious doubt about the validity of 
his contention that the country is 
self-sufficient in the matter of food
grains. I have not got enough facts 
and figures to controvert his argu
ment, but from some published 
figures, I find that in 1938/J9 the 
total area under cultivation taking 
only the Indian Union, leaving aside 
such portions of the country which 
have gone over to Pakistan, was 167*1 
million ‘acres, when the total produc
tion was 46-2 million tons. Then 
there has been a progressive increase 
of the acreage under cultivation, and 
in 1950/51 the total cultivated area 
has gone up to 1931 million acres, 
whereas on the side of production, 
there has been a progressive decline 
in output, and the total production 
was 41-7 million tons which means 
that whereas in the matter of acreage, 
there has been an addition of 26 
million acres, i.e., a 16 per cent, 
increase over the land under cultiva
tion in 1938/39. there has been a de
cline of 4-5 million tons in production.
i.e., ten per cent, decline in the total 
output. This has really created a 
sort of confusion in my mind as to 
which figures we have to believe and 
what contention we have to accept.

Pandit Balkrishna Sharma (Kanpur 
Distt.—South cum Etawah Distt.— 
East) : Then, do not believe in figures.

Shri Satyendra Narayan Sinha: It
has been often repeated that the 
figures and statistics prepared by the 
Government are not reliable. But 
generally, we can find some iota of 
truth in what the statistics say, and 
from this we can very well gather 
that there has been a progressive de
cline in our output. Even if we 
assume that the figures or the conten
tion of Pandit Thakur Das Bhargava 
are correct, my feeling is that he did 
not take into account the progressive 
increase in the population of the 
country, the expanding demand of the 
country. I do not suppose that he 
contends that there has been a prog
ressive increase in the output of the 
acreage under cultivation. If that 
were so, his contention falls to the 
ground. But I am not here to med
dle in this controversy. We have got 
a Food Minister who has just toured 
round the country. He has studied 
the situation, and will be better able 
to enlighten us about this. I think he 
would throw light upon this point.
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[Shri Satyendra Narayan Sinha]
The Plannini? Commission have pre

pared a draft plan. They have gone, 
fcr some time, into this problem, and 
they have said that the country re
quires about three million tons, and 
they have also set the target for 1956, 
taking into consideration the increas
ing population, to meet the expanding 
demand and also to wipe out the 
existing deficit, and by 1956, according 
to them, the population is likely to 
increase by another 50 millions which 
will, in all probability, absorb at least 
two-thirds of the increase in our out
p u t Taking this into consideration, 
I can only submit for the considera
tion of the Food Minister that we should 
not be complacent about this matter. 
We have got to be very, very careful 
in the matter of formulating our pro
gramme and deciding our policy.

This is not the first time that the 
country has to get foodgrains from jDut- 
side. Hon. Members know that India 
has been importing foodgrains even 
before partitioti. The situation has 
been aggravated of late, during the last 
four or five years, and therefore, it 
has attracted the attention of the peo
ple not only of this country, but of 
the whole world. But according to 
experts on food problems including 
Lord Boyd Orr, food production is 
not keeping pace with the increase in 
population, and our Dressing problem 
is how to keep in pace with the expand
ing demairid. We have got to plan in a 
manner that the output of the country 
goes in step with the ipcrease in popu
lation or the expansion in demand. We 
have so far been engaged or busy in 
trying to remove the present food 
shortage and it is true that at the pre
sent moment the country’s position is 
satisfactory, and according to the Food 
Minister, i\\e present demand is not 
likely to exceed 1-5 million tons. I am 
not a faddist who believes that there 
should be control If the situation 
demands thp! there should be no con
trol, there s)- ’ild be no control, and as 
the hon. Minister has said, control Ik 
just a means to an end, and it is not 
an end in itself. If the situation justi
fies. then control should be lifted, but I 
wish to submit for his consideration 
that whatever policy is going to be for
mulated, he must take into considera
tion the long-term demand of food and 
not the shnrt-term only. So far, the 
Government of India have lacked a 
bold agricultural policy, a food policy, 
and nowhere is there more need for a 
bold step than in the matter of food 
policy, and we have no doubt that IJie 
present Minister Shri Kidwai with his 
reputation and stature, will be able to

show his boldness and will be able to 
keep up his reputation. He will b t 
able to give us a policy which will sus
tain for at least some years to come. 
And while making his policy I beg to 
submit for his consideration that he 
shouM keep in view the kisan, the poor 
agriculturist, who should be made the 
pivotal point of any scheme or any 

' policy which he may be pleased to for
mulate. Without him, I am afraid, none 
of our schemes is likely to succeed.

In this connection, I may for a 
moment refer to our activities of 
*‘grow more food”. I understand the 
Committee which was appointed by 
Mr. K. M. Munshi to assess the results 
of the Grow More Food Campaign and 
to make their recommendations and re
port, is likely to submit their report in 
a few days. We will have to await the 
report and the recommendations and I 
am sure the Food Minister will give us 
an opportunity to discuss that and make 
our own suggestions and submissions. 
But from what I know. I think that the 
Grow More Food Campaign lias not 
been a success. I do not entirely blame 
the Government for it, but I do feel 
that there has been some defect in the 
matter of emphasis. W e'have placed 
a good deal of emphasis upon the 
official machinery and upon govern
mental level. We have reall.y ignored 
those who are really concerned with 
production of food—who are the agri
culturists, the peasantry. And without 
them, without taking into considera
tion the poor kisans who should be 
â ’tive participants in any scheme 
which the Government is going to 
formulate. I am afraid any policy or 
any scheme which the hon. Minister 
may be able to formulate is bound to 
meet the same fate which the Grow 
More Food Campaign has met.

I submit for his consideration that 
presently the poor agriculturist does 
not have enough of fo rk ing  capital. 
The agricultural production itself, 11 
you take it as an enterprise, is being 
carried on below cost price. Only 
during the last four or five years the 
agriculturist has had a good return on 
his labour, but before that it had not 
been a very economic proposition. But 
by sheer force of habit, the agricultur
ist has been carrying on his own pro
fession. If I were to remind the 
House, it is not only uneconomic from 
the point of view of cost of production, 
but one more factor has to be taken 
into consideration, that is, the acreage 
of holdings. The holdings are so piti
fully small and uneconomic that any 
kind of grandiose scheme is not likely
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to benefit the poor cultivator. I feel, 
a great deal of emDhasis is being plac
ed upon tractors, fertilisers, chemicals 
and all that. We have not bothered to 
find out if it is within the means of the 
poor agriculturist to afford these. Is 
he able to purchase a tractor and will 
it bo prottta'ble lor him to do that? How 
many of them can afford this? If it is 
going to benelit only a fraction of the 
pca.santry who arc biji cultivators, then 
I would submit to my hon. friend that 
he should ask his research department 
to pay more attention to the improve
ment of the existing agricultural imple
ments and to see that these implements 
with whatever improvement i.*> effected 
in them, are within the means of the 
poor peasantry, they can afford It, they 
can find it profitable to employ these 
implements and then alo'/ie the whole 
scheme is likely to succeed. More than 
lhat his particular enthusiasm has to 
be enlisted, his active support has to be 
enlisted and we have got to create a 
sort of feelitig in him that he has got 
to do this and it ir. in his own interest 
as well as in the interest of his family 
and the society at large lhat he is work
ing and working for the good of the 
nation. If you create this kind of en
thusiasm., if you cieate an awareness 
in him f.iat whatever facilities are 
off’erid by Government he is prepared 
to take advantage of them, and those 
facilities also reach him, then alone any 
of your schemes can succeed.

The other day Major-General Shah- 
nnwaz narrated an incident which is a 
poor commentary, or a, truthful com- 
rnenli'iry, upon the existini; state of 
aifairs. He said that certain types of 
pests were invading crops in Uttar Pra
desh. and the Uttar Pradesh Govern
ment circulated a leaflet asking the 
peasants to use certain chemicals to 
destroy them. But those chemicals had 
not been supplied and when asked for, 
the Government stated that tlicy had 
not been able to arrange for them; they 
were not available. Merely by send
ing circulars and risking people to do 
this and that, your job is not t)ver. You 
must see that thi* thing is carried on, 
it is actually put in practice and is 
executed. So why su E .tre s t a remedy 
which is not available at all? There
fore, they have got to have a very 
realistic approach. We must address 
ourselves to the real problems facing 
the poor agriculturist, the poor small 
cultivator, how he is coing to spend 
more energy, how he is going to afford 
more fertilisers so that his output may 
be augmented. For that the Govern
ment has got to create that necessary 
p.sychology in him.

P.S.D.

One minute more, Sir, and I will 
finish. In this respect also I shall 
draw the hon. Minister’s attention to 
livestock, the animal husbandry ques
tion. It is being neglected and it has 
been ignored. I find from the report 
which has been given to us that recent
ly the Government has given some 
attention to it. A few centres have 
been opened, but I think more are 
needed. We have a lot of unwanted 
cattle which are eating up the fodder 
and which, instead of helping us in our 
effort to. grow more food are, on the 
other hand, proving af great liability. 
More pasture.^ are needed. This is a 
vicious circle and we have got to decide 
whether we are going to add more lands 
to the existing cultivable land or we 
are going to embark upon only inten
sive cultivation. Personally, I feel that 
intensive cultivation is the only 
rt.'medy. Whatever existing land under 
cultivation is there, you should try to 
create a feeling among the agricuj- 
turists that they should pool their re
sources together, do co-operative farm
ing and then alone they will be able 
to make their agriculture more profit
able and economical. They would then 
be able to purchase fertilisers, improv
ed types of agricultural implements, 
better bullocks more suitable for deep- 
ploughing and all that In this way 
alone they can prosper. If you are 
able to create this feeling, then alone 
your permanent and lone-term plan
ning can succeed.

Sardar Lai Slnffh (Ferozepur-Lud- 
hiana): Before I start I should like to 
say that I fully a'ssociate myself with 
the remarks of Pandit Bbargava .so far 
ns cmitrol is concerned. I am personal
ly not in favour of these controls, but 
when he goes as far as to say that 
there is really no shortage of food. I 
am afraid I must disagree^ v/ith him. 
If there were no shortage of food, why 
has Government spent about 1,200 
crores of rupees in importing food- 
grains? Does it show shortage of food 
or does it show maladministration? In 
any case the present Government can
not escape its responsibiTTty......

Pandit Thuknr Das Bhargava: I
stated there is shortage of rice, shortage 
of some wheat, but so far as coarse 
r.rain is concerned, we are more than 
self-sufficient.

Sardar Lai Singh: It is also custo
mary to attribute food shortage to the 
partition or to the increase in popula
tion. This is also, I am afraid, more 
or less a smoke-screen to hide our in- 
efTiciency, because the population has 
not begun to multiply all of a sudden 
during the last few years, and. second
ly, the paTtition of the country hn%
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reduced our internal supplies to the 
extent of -7 million tons only, so that 
we cannot attribute this food shortage 
entirely to partition. The causes per
haps lie in some other direction, which 
I shall presently explain.

In my last speech I had, besides giv
ing some basic facts about Indian agri
culture, referred to the Government 
report, showing that food production 
had actually declined from 46 million 
tons to 42 million tons, so that we can
not boast of increased production. Of 
course we can boast of a spiral increase 
in the import of food grains. We 
started with 16 lakh tons about eight 
years back when the Grow More Food 
movement started, and now we have 
reached 50 lakh tons involving a sum 
of Rs. 250 crores. As I have already 
said, we have so far spent about 
Rs, 1,200 crores on the import of food 
grains.

Now, it must be crystal clear to a 
man of even the meanest intelligence 
that if we go on importing food grains, 
we must face financial bankruptcy. If 
we stop imports, then we must face 
anarchy in the country, because starv
ing people are not going to die without 
smashing the heads of all of us, or at 
least of those in nower, because they 
will not take it lying down, and ^ h t ly  
so. So. we have cot to be self-sufficient 
in food no matter^at what cost. And it 
was in this connection that I had made 
an earnest appeal, only a few days 
back, that we should treat this subject 
of food above oarty politics. It is then 
and then only that we can diagnose 
the real causes. I am grateful to Mr. 
Achint Ram for havint; likewi.se sug
gested a few days back that we should 
discuss things dispassionately. The 
Government oarty is so entrenched 
with a thumping majority that there is 
no danger of any cut motion being 
carried or their position being .shaken. 
So, if we irrespective of party affilia
tions, talk of these things dispassion
ately. perhaps some good might come. 
And my humble submission is, that 
whatever suggestions I have to offer 
may be considered on merit and not 
merely, as coming from the Opposition 
benches. In fact I would not expect 
the hon. Minister even to reply if he 
thinks thev are not worth considera
tion.

People generally ask: “Are we really 
in .«?uch a hopeless condition that we 
cannot make India self-sufficient in 
food”? My renlv is; Certainly not. 
We are in a nnsition to make India 
splf-sufflcient without much difficulty, 
provided we hnvdle the problem In a

practical manner. The position in nut
shell is this, (and those who are con
versant with Indian agriculture know) 
that, although we have g6t only one 
acre per person in India, (which is 
only a fraction of what many other 
countries have got) yet China and 
Japan have also got about the same 
area. And if they are able to manage, 
we should also be able to manage. 
Secondly, on the last occasion I had 
mentioned that our yield per acre is 
disgustingly low as compared with 
other countries,—the difference being 
something like 100 per cent, to 700 per 
cent., depending upon crops, and coun
try, while our deficit is only ten per 
cent. That means, if other countries 
can get such high yields, there is no 
reason why we should not be able to 
substantially increase our yields also. 
Then again, right in India we have, not 
hundreds, but thousands and tens of 
thousands of progressive farmers who, 
by adopting improved methods of agri
culture, are producing yields of sugar 
cane, wheat, maize and rice ^vhich are 
200 per cent, to 500 per cent, in excess 
of the average yields of the country— 
and mind, our deficit is only ten per 
cent. Is it really difficult to make up 
this deficit? This only shows the mar
gin for improvement. Then again, we 
have got something like 80 to 90 million 
acres of culturable waste land, lying 
unused and awaiting reclamation. If 
we can reclaim even ten per cent, of 
that, this alone'should wipe off the 
deficit. So. on the basis of these cal
culations, the problem of food shortage 
should not prove insurmountable.

11 A.M.

If in the face of these facts some of 
us feel a sense of despair, it is because 
we are not handling this problem in a 
practical manner and those in charge 
of this work, not having practical ex
perience of agriculture and not know
ing the psychology and the mentality 
of the villagers, and not able to see 
the rural problems in their true per
spective, are indulging in all sorts of 
fads and experimenting with their pet 
theories, which is likely to lead this 
country to disaster. As I have already 
said, the problem is not very difficult 
but as being handled by theorists, we 
are likely to face disappointment, and 
precisely, it is in this very connection 
that I would like the hon. Minister 
kindly to listen to my suggestions of 
caution. He has lust taken charge. I 
cannot say to what extent he even 
agrees with some of the schemes that 
are expected to be put Into force or 
about which we are hearing so much. 
We are hearing of all sorts of schemes.
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Sometimes, they talk of birth con
trol. I do not want to go into that. 
Sometimes they recommend to the 
State Governments to induce people 
to grow food in wooden boxes, with
out realisins the economic side of it.

We are also hearing a great deal 
about collective farming. I am in 
favour of co-operation. I have made 
solid contribution in this field. I am 
the founder of co-operative garden 
colonies involving an area of 20,000 
acres and I was the organizer of the 
Punjab Co-operative Fruit Develop
ment Board. In short I am a strong 
advocate of co-operatives. But when 
these gentlemen talk of collective 
farming without realising its practi
cal difficulties, it is there that I join 
issue. I, as a practical agriculturist, 
coming from a village, son of a 
peasant farmer and who has literally 
spent every day of his life in the pur
suit of agriculture and who as Direc
tor had constant contact with agricul
turists—knowing their mentality and 
their psychology, I can say with con
fidence in which asoects of farming, 
co-operation can succeed and in which 
aspects it must fail. And I declare 
on the floor of the House that the 
kind of co-ooerative or collective 
farming that these gentlemen have in 
view is going to fail. In fact I may 
mention to you that we had a meeting 
in Punjab which was attended bv the 
agricultural officers, revenue officers 
and even the members of the co
operative department, and they all 
agreed unanimously that this form of 
collective farming was not going to be 
a success. So, I woul(^ in all humi
lity, request the hon. IVnnister to give 
a little more thought to this problem 
before he gives his assent to the 
scheme or before he puts it into prac
tice, because I am afraid it is likely 
to do immense harm. We are likely to 
UDset our whole rural economy, if we 
start some new fad without realising 
In advance its serious consequences.

Shri B. Das (Jaipur-Keonjhar) : We 
all agree with you.

Sardar Lai Sinfi:h: I would go fur
ther. The authors of this scheme 
may be allowed to select any five 
villages in the whole of India. Let 
them make a success of it in those 
five villages, and then there will be 
time enough to recommend and even 
enforce it in other places. I will make 
another suggestion. Let our hon. 
Minister call a conference of all the 
State Directors of Agriculture agri
cultural experts and men who are 
actually engaged in agriculture and 
let them say how far this scheme is

going to be successful. I know what 
their verdict will be. Let us not 
depend entirely upon those theorists 
who sit in their offices and prepare 
beautiful schemes on paper without 
realising or facing the hard realities of 
rural life.

Shri Shahnawaz Khan (Meerut 
Distt.—North East): The hon. Member 
has said that collective farming is not 
going to be successful. He has not 
given any reasons to show why it is 
not going to be successful. Would ‘le 
tell us the reasons?

Sardar Lai Singh: I will gladly ^ive 
the reasons if the House will give me 
half an hour. I cannot do it in a short 
time. It requires detailed discussion. 
I am quite prepared to discuss It with 
those gentlemen who may be interest
ed in it, and if I cannot convince them. 
I agree to leave this House.

An Hon. Member: We do not want 
you to leave.

Sardar Lai Singh: I know that
what I am saying is right, unlike 
others who believe in hearsay. I am 
prepared to stand \ry the challenge. 
Here is a book ‘New China’ written by 
three authors of inlernational repute 
(they are all support'jrs of commu
nism and have intimate knowledge of 
China). It says on pnge 34 ;

“The economic activity of the 
country is divided between farming 
and auxiliary pursuits and it is in 
the latter ra’ther than in the for
mer that the co-ooerative princi
ple is making real headway.”
It further says:

"The most significant economic 
development in the village today 
is the mutual-aid-group in which 
the peasants combine their labour 
in non-agricultural auxiliary pur
suits.’’
And it further says referring to the 

land and to the tillers:
“If peasant proprietorship ii uni

versally established this pro
gramme will run against the fun
damental problem that there is too 
little land and too many cultiva
tors. Industrialisation is the only 
satisfactory umy of solving this 
contradiction.*’

This is what even communist China 
thinks ar\d yet our Government here is 
dreaming of putting more landless 
labourers on the field as if there ’<5 
not already enough pressure on the 
land. Our solution lies in industriali
sation rather than putting more and 
more labour on the field.
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Then there is the problem of land 

reclamation. Our hon. Food Minister 
suld the other day that he proposed
1,0 take large areas of the waste land 
and reclaim it.

Shri Kidwai: Where did I say that?
Sardar Lai S ingh: When you were

addressing the M.Ps. the other day. 1 
admired your enthusiasm and I am in 
favour of reclamation. But I only 
want to isue a note of (‘aution. I 
want land reclamation to be taken up 
not only by Government agency but 
also by private agency and I wish to 
suggest that wherever Government 
takes over land reclamation work in 
right earnest, it  ̂ should also leave 
aside a certain area which may be 
given to private agency so that it may 
be in a position to know the relative 
eflflciency, the relative cost under both 
systemy and it may not be misguided 
by one-sided version. By this method 
a healthy competition will be creaced 
and both systems will serve as counter
check on one another which will be 
conducive to efficiency. It is all very 
well to say that so much land has been 
reclaimed. But at what price? If you 
calculate the actual cost of reclama
tion and place it before this House— 
I happen to know a good deal about 
it—well, the cost has been shockingly 
high. I can assure Government tha t  
that very work could have been done 
far more economically by private enter
prise. So I may again emphasize that 
the work should' not be confined to 
Government agency alone but Govern
ment must encourage private enter
prise which would be cctiducive to a 
healthy competition.

Another ide^, that has been agitating 
the minds of those who are in charge 
of these agrarian reforms, is to fix a 
ceiling on the individual holdings. Let 
me mention here that I am entirely 
opposed to the system of landlordism, 
biftwedari and jagirdari and I have no 
use for such big landlords who do not 
make the best use of their lands ind 
who are parasites on the land. But at 
the same time I am in favour of 
modernising agriculture. Suggestion 
of those in charge, is that the holdings 
may be Mmited to a ceiling of 50 acres. 
Instead of being slaves of slogans let 
us see its imolications in all aspects.

(a) Is ceiling being suggested in the 
interest of increased food production? 
If so. then what about those persons 
who are already engaged in agricul
tural pursuit on mociern lines on ex
tensive scale and who are already pro
ducing far higher yields than .h© 
average of the locality and who are

prepared to guarantee to deliver to 
Government the flxcd amount of pro
duce that Government want? In other 
words they arc ah'eady making the 
l)est use of land and oroducing the 
maximum yield from a certain area py 
adopting certain methods. Is it desir
able to turn them out of the business 
ijecause they have more than 50 acres 

, holding?
(b) Is ceiling being fixed ni 

the interest of the agricultural develop
ment? If so. then all that I can sug
gest is: let the hon. Minister appoint a 
Committee of experts to see if moder
nisation or mechanisation is at all oos- 
sible on a holding of 50 acres. If ihey 
say so I am prepared to admit it. But 
I know that it is imoossible to mecha
nise the farm or to adopt modern 
methods of agriculture o»n small hold
ings. Of course they may argue 
a'bout “co-operative oj collective farm
ing”. but I have already said that it 
is going to prove a myth. T̂ et them 
prove its practicability in a few places, 
then I shall cerlamly accept it.

(c) Thirdly, is ceiling helpful in 
fnnd reclamation? Here again there 
are lands and lands. There are lands 
which are worth Rs. ten per acre 
.situated in out of the way places which 
require reclamation at abnormal cost 
and there are lands worth Rs. 5,000 
per acre near cities and in the face of 
this abnormal variation, the ceiling or 
limitation has got no meaning. Be
sides, In the face of Government 
policy, even if a rich man is foolish 
enough to invest money in land because 
of his enthusiasm, would he not choose 
a rich land near city which would give 
him a ready return rather than seek 
to reclaim waste area, spend several 
years and tens of thousands of rupees 
if not lakhs and then finally be con
fronted (after the land is developed) 
with Government order: ‘My dear, you 
cannot retain more than 50 acres and 
part with the rest’? It means that 
Government do not want the people 
to lake to reclamation of land as a 
private enterprise. If they i.e. men of 
means, are not to reclaim land who is 
to do it? Would the peasants do 
it? Would the tenants do it? Or 
wouM Government do it with all its 
inefficiency, corruption and wUh all 
the red-tfipism? Then who is to do it? 
Is it in the interests of the country to 
allow lakhs or millions of acres to re
main idle as has been the case so far?

(d) Lastly is ceiling being advocat
ed in the interost of IcveUing doum tne 
differences betineen "Jiaves and have 
nets*'? If so. then Governnftcnt mast
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appreciate that the total value of 50 
acres is going to be something bet
ween 15 to 30 thousand rupees. Is it 
the intention of the Government that 
none of the people in rural areas com
prising 90 per cent, of population 
should own property worth more than 
Rs. 30 thousanas while their brethren 
in cities, comprising only ten per ^ent 
population, be free to own property 
worth crores of rupees? Is this the 
kind of social justice and equity that 
our present Congress Government, pro
pose to do between different sections 
of the population? Is the Government 
prepared to legislate that, in the case 
of cities also, nobody can own property 
worth more than Rs. 30 thousand? Is 
it ready to say that the banks, mills, 
factories, as also huge house property 
owned by multi-millioncrires, should be 
divided among “have nots”? Is it 
prepared to legislate that the tenants 
living in the houses in cities should 
also be allowed to own the houses on 
payment of ten years rent as price by 
mstalments? Well I am in favour of 
it. So far as I am concerned, I say 
lo< n s  £?pt riH of caoitalism. But Gov
ernment ciinnot make invidious dis
tinction and treat diUerent sections of 
communities in a .liilei'ent way. I do 
not think that social justice and 
equity permit it.

I shall finish soon, Sir. This is the 
last point. If nobody can own 
more than 50 acres, and bince 
50 acres cannot yieW under normal 
conditions more than Rs. d,000 a year, 
it means automatic sli-.tutory 
exclusion of men of intelligence, 
capital or enterprise or' men who 
art not sanyasis bi’i wiio suiter from 
normal human weaknesses. It means 
that Government do not want an in
telligent class of people to enter into 
agriculture. It means that they want 

kto keep agriculture as a monopoly of 
an illiterate, ignorant, poverty-stricken 
class of people who live just from hand 
to mouth and whose votes can be ex- • 
ploited by, politicians as and when 
necessity arises. Well, if that is the 
consideration, then of course I have 
nothing to say. If political considera
tions are to prevcTil. I have nothing to 
say. I had to say a good deal, parti
cularly in regard to what Governni'jnt 
 ̂ought to do, but as my time is up,
I have got to stop here and I am thank
ful to the Chair for giving me time to 
speak.

Shri K. P. Gounder (Erode): Though 
the problem of food is receiving great 
attention I would say that from the 
practical point of view it is not so 
panicky as it appears to bo. I think 
there is so much noise and oanic about 
it because you have created a depart
ment where the officials have *o be

active. Our total production of tood- 
stulls is about 45 million tons annual
ly and as against this our deficit is 
estimated to be only three million cons. 
We have been importing this quantity 
for quite a number of years and there 
has been no hue and cry about it. Over 
the past four years we have in ail 
imported thirteen million tons which 
works out to only three million tons or 
less every year, but then there was no 
great hubbub about it nor was there 
any cry that the country was going to 
starve.

Coming to my own State. Madras, it 
is said to be one of the most deficit 
areas. Still we have made a bold 
attempt at decontrolling food and the 
signs now are that the State is not 
going to sull'er by it. If a State with 
a deficit of six lakh tons can try the 
experiment boldly. I do not see any 
danf^er in the surplus States of ihe 
North following the policy of decontrol. 
If the surplus States of the North 
followed the example of the Southern 
States, then the surplus grain from the 
North could flow freely to the South 
and together with the imported grains 
it would help to keep the prices at a 
certain level.

It is said again and again that if we 
decontrol the prices may go up. 
Assuming for the sake of argument 
that they do go up a bit. what does 
it matter? Who are the people going 
to be benefited by it? We have said 
time and again that the poor peasan« 
is working under a deadweight of in
debtedness, that he has been working 
at a great loss. Supposing owing to 
certain causes he gains a bit more, is 
it a matter to be grudged, is it a matter 
to be envied? And what is the number 
of the.se poor peasants and the peonlo 
who work oti the' land who are going to 
benefit? They are about 80 oer cent, 
of the population. But then even the 
rise in prices which is feared could be 
stopped if wo continue this orocess of 
import of three million tons annually 
and pump into the market sufTicient 
quantities of these imported grains 
wherever we see any signs of rising 
prices. That way we can attemot to 
keep down the prices.

There is another objection to a policy 
of control. Have we got the right type 
of men to work the controls? A policy 
of control may look quite well on 
paper but we have not the necessary 
men who ca-n work that policy quite 
honestly and efficiently as it is made to 
appear on paper. This results in a 
good (leal of heartburning and criti- 
ci.sm on the part of the people. There
fore, while we have been iQipoi’ting 
this quantity of three million tons
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annually for a number of years, we ran 
easily continue to do so for a few more 
years and I think the problem will 
automatically solve itself.

Under the Five Year Plan we propose 
to bring about 8 5 million acres under 
major irrigation and another 7 5  
million acres under minor irrigation, 
which would mean that in all an addi
tional 1-6 million acres of land will be 
brought under irrigation in the next 
five years. Making the most modest 
calculation, these 16 million acres may 
yield an additional eight million tons 
of grains. We also propose to use fer
tilisers and reclaim waste lands which, 
it is estimated, would bring in anothe** 
four to five million tons. Therefore, 
in about five years’ time we expect to 
produce an efdditional twelve million 
tons. Our deficit is only three million 
tons and if in five years we can pro
duce an extra twelve million tons our 
deficit will be wiped out and we need 
not go with the begging bowl to other 
•nations asking for our food. It is 
possible that we may be able to wipe 
out this deficit in two or three years 
even.

I would like to draw the attention 
of the House to another important 
matter. Only about 40 or 50 million 
acres of land in this country have 
been irrigated—another 200 million 
acres lie unirrigated. But we use only 
six per cent, of the waters of the 
rivers that flow into the sea—94 per 
rent, of their waters goes waste. If 
we could evolve a plan whereby all the 
rivers could be harnessed, or at least 
such of them as could be harnessed 
for purposes of irrigation, then we 
could produce an even larger amount 
of foodgrains in this country.

It was said again and again by hon. 
friends opposite that there is no incen
tive for production because of absentee 
landlordism and because the tiller is 
not the owner of the soil. Let me draw 
their attention to the latest census 
figures. Sir, 67 per cent, of the peoole 
who cultivate the land own their own 
land, only thirteen per cent, of the 
people cultivate other people’s lands, 
and the absentee landlords are only 
two per cent. That much-maligned 
and much-abused class is only two per 
cent, of our agricultural population. 
Therefore. I do not think it is a proper 
argument to say that absentee land
lordism is what stands in the way of 
more production.

Earlier I had said that 94 oer cent, 
of the waters of our rivers flows into 
the 8ea unutilised. It is possible that

all the great rivers in the country 
could be interlinked one with another 
so that the water of the Ganges flows 
into the Godaveri and Krishna and 
down to the Cauveri in the South. You . 
can have one interlinking system ^ 
whereby all the rivers could be more 
usefully harnessed and all the lands 
from Cape Comorin to the Himalayas 
irrigated. The practical solution of 
this question might take another 50 or 
100 years but if once it is achieved it 
will solve the problem for all time and 
we could feed all the teeming millions.

And here I want to say a word about 
the tremendous increase in our popu
lation. According to the latest census 
figures we are going on increasing at 
the rate of 14 per cent, every ten 
years. That would mean that at the 
end of another 70 years our population 
will be 700 million. I do not knoW 
whether this increase will continue for 
all time but I think if we were to keep 
our people at a high standard of living 
some attempt must be made to put 
some limit on the increase of our popu
lation. If We could do all the things 
I have suggested, I say no great danger 
will face our country; our country 
could be as prosperous as any other 
land in the world and we could main
tain a high standard of living.

Shri Seshagiri Rao: The very fact 
that five years after attainment of 
iindependence there is a food problem 
in the country, a food debate in this 
House and a Food Minister worried 
with his import bills is enough to show 
that the policy that has been followed 
all these years is anything but a 
success. Now I would like to point 
out that in the entire country there is 
only one question. Wherever we go, 
we are asked: “What about our food 
There is absolutely no answer that has 
been given and the answers that have 
been given by the Treasury Benches 
are not at all convincing.

One important point is this. The 
people of our country have been suffer
ing from this food problem for the 
past ten years. They have very patient
ly suffered during the political transi
tion period expecting that when inde
pendence comes their sufferings would 
come to an end. But independence 
has come. The independence that the 
people wanted was not merely political 
independence, but freedom from 
famine, freedom from poverty and free
dom from foreign bread. But every 
year we are going to the foreign coun
tries for imports and every year our 
expenditure on food imports Is Increas
ing, while our rations are decreasing.
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What is after all the source of all 
this trouble. At the governmental 
level it is said the deficit is only ten 
per cent. That is we are having 00 
per cent, of our food requirements. If 
we are having 90 per cent, how is it 
that the ration has gone down from 
twelve oz. to six oz. This only means 
the Government are not able to distri
bute the grain properly. Is the food 
shortage due to deficit or bad adrrii- 
nistration—that is the question.

I beg to submit that there are three 
ways of tackling this food problem. 
The first is the immediate angle; the 
second one is the short-term one and 
the third one is the long-term one. 
So f^r as the immediate angle is con
cerned, Government has to take stock 
of the entire situation and ease the 
existing strain. So far as the short
term policy is concerned, they have 
to raise or accelcrate production to a 
state of self-sufficiency. In regard to 
the long-term policy, they should 
raise the standard of living and see 
that there is abundance in the coun
try, so that the country may be im
mune from famines. Is the policy 
that the Government has been follow
ing for the last five years after all 
conducive to the benefit of the com
mon man?

First of all I will take up the im
mediate angle. Our problem is that 
supply cannot meet the demand. The 
inevitable remedy is control and dis
tribution. The object of controls is 
equitable distribution of quality food- 
grains in adequate quantities to all 
sections of people. Our Prime Minis
ter said the other day on 13th June
1951 that it is the primary duty of 
Government to feed the people and 
if we are not able to do it. we can 
make very little progress in any 
direction. So far as rationing and 
distribution of food in this country 
is concerned, it has been a miserable 
failure. The controls which existed 
up to 1947 were removed in 1948. 
This led* to a sudden shooting up of 
the prices with the result that con
trols had to be reintroduced within 
a short period. The Food Grains In
vestigation Committee, which was 
appointed in 1949, observed as 
follows:

“The Committee clearly accepts 
the failure of the system of con
trols. There is as is well known 
a number of complaints about the 
working of controls. One is 
about the cost of administration 
and about the quality, both of 
which are fairly widespread.”

This clearly shows that the quality 
of food that was being distributed was 
very bad and the common man cannot 
be sure even of that. Even the Food 
Ministry admits that “there have been 
frequent break-downs of distribution, 
in certain parts of the country for 
some time”. That is the very reason 
why the people are for decontrol now, 
because under the system of controls 
they have to be at the mercy of the 
officers, most of whom are undeniably 
corrupt. Under the system of decon
trol they will be at the mercy of pro
fiteering merchants. Five years of 
working of controls have made them 
clearly understand that they would 
rather prefer the merchants than the 
officers. That is how the system of 
controls has been working.

Now I come to the short-term policy 
of attainment of self-sufficiency. In 
this respect the Government has been 
following some sort of a spectacular 
policy. What is the Grow More Food 
Campaign. The campaign was started 
somewhere in 1941 or 1942 by the 
Britisher. Because they wanted to 
take away all the available grain for 
the Army they advised the people to 
grow more food. That campaign is 
being continued by our Government. 
The Grow More Food Campaign has 
eaten away crores without producing 
anything to eat. I shall give some 
figures to substantiate this. In 1938 
out of the available land that was 
brought under cultivation so far as 
foodgrains was concerned was 80 • 7 per 
cent. In 1949 it was only 50-7 per 
cent. That means 30 per cent, of the 
land was used for commercial crops. 
So far as the average yield is concern
ed in 1944 the average yield per acre 
was about 46 per cent.; in 1949 it was 
about 42 per cent.; now it has come 
to 38 per cenf. If the Grow More 
Food Campaign is resulting in the 
gradual decline of the allotment of land 
for foodgrains and also in the average 
yield is this Grow More Food Cam
paign to be congratulated? In Madras 
this campaign is called 'Grow More 
Files’ campaign or ‘Grow More Fools* 
campaign. There is absolutely no 
doubt that the campaign has after all 
been a sort of slogan and had the de
serving failure. The Food Minister 
has more than once admitted that the 
Grow More Food Campaign has been 
a failure. Perhaps to cover this up he 
took to Vanamahotsava and Bhoorni- 
senas.

So far £fs Vanamahotsava is concern
ed, in my district out of the 500 or a 
thousand trees planted during the past 
one or two years, not one tree has 
survived, in spite of the fact that these
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trees were planted with such ceremo
nious splendour. Then there is the 
BUooinisena system. I cannot under- 
biarid wily these Bhooniisenas should 
go to the villafier and enthuse him. 
Ours is a primarily a*^ricultural coun
try and the cultivator has in him 
enough enthusiasm; only the Govern
ment ought not to put obstacles in his 
way. ■ Inaugurating the lirst Bhoonn- 
aena our President said: Of course
he was inaugurating the first Bhoomi- 
s(?tia, but his views were so dear that 
he denounced the very policy of tiiO 
Buooniiseiias. 'Ihis i.s what he said;

“That Indian peasant might be 
un-lettered, but behind him Is 'the 
experience of centuries, practical 
knowledge of agriculture, which 
are far more valuable than mere 
theory. The modern college stu
dent encouraged by the results of 
the latest researches, could learn 
much more from the Indiam kisan 
if he was approached in a spirit 
of humility.”

So, if these are the people who have 
to go and learn from the peasants and 
^cisam, are they the sort of people who 
should go to advise the agriculturists 
and give an impetus to them? That is 
the sort of BUooinisena system wc 
want to have!

Again, there is wnai is called the 
crop competition system. I say that 
all these are a sort of spectacular show
manship, meant more for the camera 
than anything else. They are a sort 
of stunt. I submit, Sir, take away all 
these things and nothing will happen. 
Suppose all this Grow More Food Cam
paign. this crop competition and this  ̂
V a n a n m h o t s a v a  are removed, do you 
mean to say that therfe is going to be 
any decline in the food _production, or 
that by these things there is any im
petus for greater production? Abso
lutely not. The philosophy behind this 
is that the Minister took some census 
and thought like this; there are live 
lakhs of vilNages; if twenty from each 
village are going to compete, then 
there will be a crore of persons; if 
each competitor increases production by 
lL*n maunds it is i;oing to give ten crores 
of maunds; and that is going to ward 
oil’ the entire deficit! It is this sort of 
imagination which is responsible for 
all these things. The other dav the 
Prime Minister also laid emphasis on 
this crop competition. What is the 
philosophy behind it? Are we gjing 
ti) doubt the intelligence of our cuHi- 
vator? Are* we goinf? no think that he 
is not having sufTlclGnt energy or en
thusiasm to produce more? 'llie very 
philosophy, I say. is a charge against

the peasant. There should be mutual 
co-operation. What should be dono is 
to give enough help to the peasani?.

I submit that so far as the Agricuj- 
ture Department is concerned, it is a 
sheer waste. What is the test of it? 
Suppose today we are going to dismiss 
the entire personnel of the Agriculture 
Department and abolish the Depart
ment. Are the people in the country 
going to feel that they have suffered a 
loss? The average man never felt the 
existence of such a Department at all, 
for he never had any benefit out (.f it. 
In the la,st week of May, I suppose, we 
have seen it in the papers that very 
bad implements were distributed all 
over the country. Whenever a culti
vator aF.ks for manure or seeds, he is 
asked to purchase these bad imple
ments also. They were told: unless 
you purchase these implements we re- 
fu.se to give you any seed or manure. 
This is the way the Agriculture De
partment is working. What they must 
do is they must go to- every village 
and see that the agriculturists are 
given the manure and seeds that they 
require, instead of asking then' to 
follow ihis procedure and that. It is 
not going to be a costly afTair and it 
will remove all the confusion.

One more point I have to make and 
it is this. The system of multi-pur
pose projects may be good. I am not 
denying it. But there are certain 
minor projects which are essential to 
certain parts of the country. I cone 
from Rayalaseema. Rnyalaseema con
sists of five districts, namely, Ananta- 
pur, Bellary, Cuddapah, Kurnooi and 
Chittoor. In that area, for every ten 
miles there is a hill, and every hill had 
a fort. That part of the country was 
considered to be very prosperous in 
the entire Presidency of Madras ab(;n‘ 
two hundred years back. But now it 
is a deficit area. Why is it? It is be- 
cau.se the Government never cared to 
help these parts in any way. There 
are tanks and wells and also very 
many, what we call *knndah$\ that is. 
ponds which have got into ruins. And 
the Government never gave an impe
tus or help in the direction of these 
minor projects. If rupees one crore or 
rupees two crores are spent in Rayala
seema to replace these tanks, 1 am 
sure there will never be a drought or 
famine in that Diare. But instead of 
that the Government are spending 
crores of rupees on projects like Da- 
modar and Hirakud. without estlmytep. 
and they are going to foreign countne'--; 
not only for money but also for 
foreign advice, bringing ourselves into 
a miserable predicament. It is some
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thing which we are not able to under
stand.

Another point I would like to sub
mit is this. And it does not involve 
much expense. If every peasant with 
two bullocks is fiiven a loan of a 
thousand rupees, and if every peasant 
with four bulls is ^jiven two thousand 
rupees by way of loan repayable in 
five years, I am quite certain that 
during this period the agriculturists 
will do much better and there will be 
enough of production this year itself. 
But mstead of doing these things, all 
sorts of imaginary plans which do 
nothing but create only a stunt are 
followed, and they are bound to be a 
failure. It is that policy which re
flects the views and the needs of the 
people that is going to succeed. The 
success of the policy cannot be Judged 
by votes here; it can only be judged 
by the crops produced in the fields and 
also by the sort of feeling that the 
people have got in the village.

Shri N ( ^  (Dharwar South): I rise 
to support the Demands placed before 
the House by the hon. Minister for 
Food and Agriculture. But before 
going to the subject proper I should 
like to introduce myself to the House.
I come from Karnataka. I am by birth 
and heridity an agriculturist, and also 
by education. I passed B.Ag. (that is. 
Bachelor of Agriculture) examination 
from the Bombay University in 1929.

Now I shall come to the subject pro
per. When I come to the subject pro
per I am reminded of a great saying in 
the Bible. The saying is: Broad is the 
way, narrow is the ^gate that leadeth 
unto hell; narrow is the way, broad is 
the gate that leadeth unto heaven. If I 
compare the present programmes and 
the schemes that are placed before the 
country, I find that we have followed 
the broad way which has a narrow gate 
and which leads to something else. But. 
instead of following this broad way, if 
we take the narrow way—which is very 
dimcult, we will have to make many 
changes, but of course the gate is very 
broad—it will lead to heaven. How.
I will prove it. The programmes and 
the schemes that have been evolved by 
people of experience and knowledge 
are all right to look at; they are all 
right to read. But if I study the ques
tion from the practical point of view,
I And they are leading us astray.

Because, what are the factors that 
are going to contribute to the growth 
of food? Let us go to the root of the 
problem itself. The factors are land, 
water, finance, manure, seeds and 
men. The land is there, sufficient. 
There is so much land still lying waste 
which can be brought under cultiva-
85 P.S.D.

tion. But there are so many difficul
ties and procedures to do so. For that, 
we shall have to change the present 
executive machinery like anything. 
There are so many other points also 
to be considered. I come first to the 
great and important factor, that is 
men. Realty speaking it is the agri
culturists who should be approached 
and asked the question “What are the 
conditions to grow more food?” You 
should ask them theif views about 
production of more food. They will at 
once tell you: “Give me more *value 
for my produce; I will give you any 
amount of food”. The food deficit 
today is very small when compared to 
the capacity of the couritry to pro
duce. The deficit is only 50 lakh tons.
I am told by the calculators and 
mathematicians that this deficit when 
reduced in terms of acres comes to 
half a bag per acre. Aryot, who is 
producing seven, eight or ten bags an 
acre, can he not produce half a bag 
more? Certainly he can. But, why Is 
he not doing that? He is not putting 
his soul and mind into the task. He 
now thinks, whatever he produces he 
cannot get more price for that. His 
produce is taken away and higher 
rates are not given. So he asks, *Why 
should I put more effort in produc
tion’?

Several Hon. Members: No no. Not
higher prices,

Shri Neswi: Please allow me to go 
my own way. I am coming from the 
midst of agriculturists; I am an agri
culturist myselff If more prices are 
offered, the cultivator will put all his 
energy in the work. If he is assured 
of more profit, he, his wife and 
children will try to cultivate all the 
land at his command. Now, with re
gard to manure we are not getting as 
much as we want. Even the artificial 
manure, though there is a lot of it 
available in the country is not given 
when it is needed. The procedure is 
such that it is given when the time for 
the application of it is over. If the culti
vator is asked to produce more food 
even under such circumstances but 
with the assurance of a higher price, 
he will put tank mud in his land; tank 
mud is as good as any other manure. 
Further he will collect rubbish from 
streets and from any corner of a place; 
he will also collect dry leaves, put them 
in pits and make first class manure. I 
have done it; I can do it even now. In 
that way, if he is assured of a higher 
profit, he will use all his means to 
produce more food. Unless and until 
the agriculturist is made to put In all 
his efforts on the inducement of a 
higher price, we cannot achieve the 
goal. This is my candid opinion.
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Secondly, we lack the psychological 

approach to the problem. That psy
chological approach would be there 
only when we go nearer and nearer 
to the farmer himself? What are our 
schemes today? The schemes are all 
right. If they are executed they will 
bring results, no doubt. But, where 
is the agriculturist in these schemes? 
All these schemes are over-ridden by 
the old hierarchy of officials. The 
administrator at the head, the Comr- 
missibner at the provincial level, some 
other officers in the district level have 
no rural knowledge. Really speaking, 
instead of having this hierarchy of 
officials who have no practical know
ledge of agriculture, if you pick up a 
few agriculturists who have also some 
knowledge of modern agriculture, they 
would be able to turn out better work. 
They will put their heart and soul into 
the work and make these schemes a 
success. Otherwise, if there is not this 
samarasa, a mixture in the right sense 
of the term, the ryot may not put his 
mind and soul into these programmes. 
So, the right approach must be there.

We are doing so many things which 
do not reach the agriculturists. Many 
experts and scientists are sent to
foreign countries to study the methods 
of agriculture there. Here, I want to 
make a valuable suggestion to the 
Government. Instead of sending only 
agricultural experts and scientists 
pick up typical ryots from the villages 
from all parts of India, and send them 
to England, and other countries that 
have made headway in Agriculture. 
Let them stay there for a week, a 
month, or two months. I am sure they 
will come back with practical know
ledge and spread that knowledge in 
their areas. They will tell the villager 
what methods are adopted in Ihô d̂ 
countries, and this atmosphere will 
r^pread in the whole area. Coming to 
our programmes, there is no rural 
touch in them. Only people who are 
called educated people, scientists and 
experts are on the Committees. We 
say, India lives in the villages; we say, 
the rural side must be well developed. 
But, we are not taking any practical 
steps in this direction. When we study 
the programmes from this point of 
view, I think that we are off the track 
and off the mark also. I want the pre
sent policy of the Government to 
change. Of course, now it is very diffi
cult to change the executive. Many 
people in the services have no spirit of 
service. They simply go their way. 
They do not hear what the agriculturists 
say. Really speaking, this is a bar in 
the wav of progress of the country 
from the point of view of agriculture.

Unless and until those who have no 
spirit of service are dismissed from 
service summarily, there would not bp 
any change at all. They are sitting 
tight on their seats and from there 
preach the gospel of truth like the 
Mahavakyas in the Vedas. We shall 
have to tackle this problem with all 
seViousness and courage. That is why 
I say: Narrow is the way; the way is 
very difficult; broad is the gate; if we 
iollow it, it will lead^th unto Heaven.

Now, I shall come to ......

Shri Kidwai: Earth.

Shri Neswl: I shall run through the 
various points because if I were to go 
into the details, it will take time. As 
a matter of fact, agriculture is a sub
ject which must, be given sufficient 
time to discuss. It is a problem of vital 
importance to our country, and as we 
say, it is the back-bone of India. To 
efl’ect an improvement in the present 
position of agriculture, gome steps are 
necessary. Firstly, laws have to be 
enacted to consolidate holdings, which 
liave been fragmented like anything 
and which are not economic at all. 
We must have more laws to make the 
holdings economic. Secondly, the sys
tem of money-lending that was In 
vogue previously hag been put an end 
to. In Bombay, there is an Act which 
rjrevents the money-lenders from doing 
business as before. It has become very 
difficult for the agriculturists to get 
money now. Along with that Act, the 
Bombay Government ought to have 
ostablished Village banks, Government 
banks or semi-Government banks or 
any kind of banks as also land mort
gage banks. Setting up of Land Mort
gage banks would be a better solution 
for the difficulties of the agriculturists. 
Nnvv I come to minor Irrigation. Irri
gation is a necessity. The land is 
there; but there is no water, which is 
badly needed to grow crops. There are 
two kinds of schemes, the major and 
minor schemes. The major schemes 
are long range schemes and could yield 
results after ten or twenty years and 
bey cost a lot of money, which our 

present exchequer c6uld not find, If, 
instead of these major Irrigation 
schemes, we could take up minor irri
gation schemes, I think we would have 
itnmediate results. There are thousands 
of tanks lying dry because they are 
silted up. If the silt is removed, they 
could hold sufficient water for a year 
and we could produce crops Immediate
ly in the next year. There are so manv 
wePe to be dug up. If more money Js
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spent on these, Instead of on importing 
what may be called luxury goods, we 
could produce results very soon. We are 
not making efforts in this direction. We 
tlhink that minor irrigation schemes 
will not solve the problem and so we 
have neglected minor irrigation works. 
I may assure the House that if minor 
irrigation works are executed, results 
can be produced in a year or two. 
Minor irrigation schemes have so many 
advantages on their side. If it is suc
cessful, the sub-soil water level also 
will rise up. The water supply ques
tion will easily be solved. Irrigation 
wells will be having sufficient water. 
There will be sufficient grass and the 
livestock will thrive well. The question 
of milk supply will also come up to 
the level. If minor irrigation schemes
are brought into effect, I am sure, we
will have the food supply sufficient 
for our country. Really speaking, I am 
sorry to note such schemes have not 
been given due attention to. If one can 
speak from the experience of Kamatak, 
there is a Ghataprabha scheme. It only 
costs Rs. 30 crores at the most. When 
it is brought into effect and the work 
is completed, eight lakhs of acres will 
come under irrigation, and two million 
tons of food will be produced. That 
will be done within three years. In
stead of spending money on such 
schemes, we are trying to work out 
schemes which cost crores and crores, 
and sometimes even the mathematical 
figures fail—something like that hap
pens—and they have to revise the 
scheme. Instead of, spending money 
and waiting for decades to come, for
the supply of food, we must take up
minor irrigation.

Then, I also want to suggest to 
Government that we must stop the 
growth of cities beyond some limit. 

.They are devouring a lot of finanre 
not only of the Government exchequer, 
but also of national wealth. If you 
take the case of Bombay, what is the 
standard of Bombay life? If you com
pare it with a village, there is a vast 
difference. Why should there be so 
much disparity? So. instead of letting 
these towns and cities to grow up like 
this at the cost of villages, their 
growth must be stopped after some 
limit. The industries and educational 
institutions must be so spread through
out the country, that it should look 
like a network of progress. Instead of 
atempting on these lines. we are 
attempting to grow the cities still more; 
all educational institutions, and indus
trial mills are dumped up in cities. 
As a matter of fact, the mills and 
other things must be so located in a 
congenial area where the raw material

is available. That way we must have 
a definite plan, a revolutionary plan, 
a revolutionary approach. Then and 
then only can we solve the problem. 
Otherwise, it is impossible, I think. 
But, anyhow, Government is doing its 
best to solve the problem honestly. 
They are ready to spend any amount 
of money, to put their heart and soul 
into it. and I' find in the present 
Minister for Agriculture a great sense 
of action, a cout*age to do things, and 
I hope the Minister will take revolu
tionary action and solve the problem 
once and for all.

Shri Pocker Saheb: First of all, I
must thank you for giving me this 
opportunity.

Well, the food situation is a very 
serious one, and I do not know whether 
the Government has fully realised 
what the situation is, and what the 
implications of their past policy have 
been.

Babu Ramnarayan Singh (Hazari- 
bagh West): They cannot.
12  N o o n .

Shri Pocker Saheb: I would tell the 
Government that it is not the actual 
number of persons who are reported to 
have died by starvation as a result of 
the policy of this Government, and it 
is not the actual number of persons 
who have died by actual starvation 
on a fine morning or a fine evening 
as reported by officials or in tl'.e 
press. That is not the test. Now. it 
is admitted that for the !*ast one decade 
and more, the people have not been 
having their food properly. There was 
malnutrition, and under-nutrition, and 
people were under-fed. And there is a 
method of dying, not only by not 
taking food at all for a number of 
days, but also of dying because of in
adequate food for a long period. When 
people have been accustomed to a 
certain quantity of ifood, and when 
that quantity of food is necessary for 
their sustenance, for keeping their 
body and soul together, and when that 
is denied to them, and either half or 
one-fourth alone is available, and that 
scarcity has been continuing over long 
periods, well, certainly, they are bound 
to die of gradual starvation, and, as a 
matter of fact, if the Government only 
ponders over the food situation in the 
country for which the Government and 
the Government alone are responsible, 
well, I say, they will realise that there 
have been thousands and thousands of 
people who have died of this gradual 
starvation, and the responsibility for 
these deaths by gradual starva^tion on 
account of under-feeding, and mal
nutrition, is entirely on the head oi
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Government. Now, what is the posi
tion? Just before the war, as was 
pointed by my hon. friend Mr. Kelap- 
pan, the shortage of foodgrains, or the 
toodgrains that were imported here 
into this country, was only five per 
cent, or let us take even a little more, 
upto ten per cent. And what Govern
ment had to do was to And ways and 
means of meeting that deficit. Cer
tainly, I do say during war time 
Government was bound to introduce 
controls, and it had introduced control. 
But it is the mismanagement and mal
administration during this period that 
have made people die by gradual 
starvation. Thousands and thousands 
of them have died as a result of 
of under-feeding and mal-nutrltion. 
And what is the kind of policy that 
they have adopted? No doubt, they had 
to introduce rationing. I do agree with 
that policy. And they had to introduce 
procurement also. But they were done 
in such a manner that the quantity 
of food that was really available fn 
the country was not properly distri
buted, and the very unsatisfactory and 
bad manner of procurement had 
resulted in inducing people who were 
cultivating foodgrains to desist from 
doing so and convert their lands in 
which foodgrains were cultivated into 
lands to grow other commercial crops.

Ope important factor which
any man of common sense should have 
understood, has been ignored by 'the 
Government, and that is, in order to 
induce the cultivator to grow food
grains, they must see that these culti
vators are unabled to make both ends 
meet and make some little margin. 
This factor has been left entirely out 
of account. The price of articles on 
which the cultivator has to depend for 
his livelihood had increased twice, 
thrice and four fold and still that 
factor has not been taken into con
sideration, and the amount paid for 
procurement is so inadequate, and 
so meagre that it was impossible for 
any honest man to get on with the 
cultivation of foodgrains. In fact, I 
know that so far as Madras is con
cerned, the price the cultivator had to 
pay in order to get his foodgrains 
according to his rationcards, was really 
more than double the pricc which he 
was being given for the grains which 
he produced by the sweat of his brow 
and delivered to the Government 
under the law. The scheduled price 
which he had to pay was double the 
price which he was getting for the 
grains which he produced on his land. 
How can you expect any man to get 
on with his cultivation of foodgrains

if he is not given sufflcient price for 
the grains which he produces. This 
has resulted in reducing the area 
under cultivation of foodgrains in 
Madras and, I believe, in other States 
also. Under these circumstances, it was 
th^ first and foremost duty of the 
Government to see that all means were 
employed to encourage the cultivators 
to cultivate more foodgrains. But we 
see the area under food cultivation has 
gone down very much. This is a very 
important factor which the Govern
ment has failed to understand.

Now, so far as Madras State is con
cerned, de-control has been introduced. 
No doubt, that policy is generally wel
comed by the people. But I can tell 
you. Sir, it is not that the people have 
thought about the pros and cons and 
haye come to the conclusion that it is 
the right policy which is going to pro
duce the best results. As a matter of 
fact, as the hon. Chief Minister of Mad
ras has himself stated, it is not by any 
such kind of reasoning that decontrol 
has been ordered. He has said that it 
is by his intuition that he has intro
duced it boldly. It was a very bold 
step taken by the Madras Government 
and I wish all success to this policy of 
the Chief Minister who is really one of 
the greatest statesmen of India. He 
has done it very boldly and I admire 
his courage. Having regard to the 
earnestness with which he has done it, 
I wish and pray that his policy of de
control may succeed fully and that it 
may be copied in other States also if it 
succeeds in Madras.

Now in this connection I would like 
to point out that in the State of Madras 
on account of the de-control procure
ment has stopped. Even then, there 
are places like Malabar and Nilgiris. 
which are purely deficit zones. In 
other zones the deficit and the surplus 
areas are coupled together. The result 
is that Malabar and Nilgiris have to be 
supplied with the deficit quantity by 
the Government and Government alone 
by means of imported grains. So we 
in Malabar are in a very very difficult 
situation. We have even now to depend 
on the mercy of the Government, and 
I hope the Government will fulfil their 
duty duly. I am glad that the present 
Food Minister is taking a very earnest 
interest in the matter. He has been go
ing about from State to State to know 
what the position is and he is making 
a real effort in the matter of solving 
the problem.

Now, in this connection as regards 
de-control I have tQ niwptioq on« or two
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points. One is that this de-control by 
itself is not going to solve the problem. 
The reason why people are welcoming 
de-control is that they are for the pre
sent free from harassment by the offi
cials and the corruption of the ofti- 
bials. That was the greatest curse to 
them. They are for the time being 
free and so they thank God that de
control has been introduced. But it 
has to be sustained and in order to 
sustain that there are two things which 
the Government have to ke ;̂p in view. 
One is that they should make some real 
effort in the m a t t e r  of producing more 
foodgrains, that is, not this costly 
farce which the Government have been 
enacting under the name of ‘Grow 
More Food’ at the great expense of the 
poor taxpayers all these years with 
absolutely no results and which is a 
colossal failure. I have no time to 
dwell on that aspect of the matter and 
I do not propose to do so. In ^his 
connection, so far as Maiabar is con
cerned, I would appeal to the Govern
ment to see that the irrigation scheme 
which the Government of India have 
sanctioned, namely, the MaJampuzba 
scheme, which has now been slowed 
down, is completed expeditiously. In 
that case in a short time it will bring
40,000 acres of land under cultivation 
and will to a very large extent solve 
the problem. So also there nre smaller 
irrigation schemes which have to be 
completed, in other parts of the State 
and in other parts of the country also. 
Smaller and bigger irrigation schemes 
have to be pushed through.

I have to say one thing more and 
that is this. When decontrol is intro
duced, its concomitant must be that 
there must be freedom for private 

. persons to import grains from outside. 
I If that freedom is given, our marchants 
" are enterprising enough to find ways 

and means of importing grains from 
outside. No doubt they do require the 
assistance and help of Government and 
that assistance and help have to bo 
given. Perhaps Government may have 
also to regulate the ourchase from other 
countries and use their influence with 
the Governments of other countries 
from where they can get it Therefore, 

-^if that freedom is given. I hope the 
Government will certainly succ’oecl in 
decontrol in the State in which it is 
introduced now and if Jt succceil;? there 
certainlv it will be copied in other 
States also.

Shri Abdus Sattar (Kalna-Katwa): 
At the outset I like to congratulate 
the hon. Food Minister on his new 
policy which he is going to follow. In 
this connection, I like to pay my tribute

to the Madras Chief Minister, 
Shri Rajagopalachari, for his courage
ous move.

Sir, I had been to my constituency 
recently where I explained the new 
policy which our Government is going 
to pursue. People there welcomed it. 
Recently there has been a rise in the 
price of foodgrains in West Bengal. 
The reason for this is that there has 
been smuggling of foodgrains into the 
city of Calcutta, for people there have 
greater purchasing capacity. The 
result of this was that in the rural 
areas the price of foodgrains went so 
high in some places that it was beyond 
the reach of ordinary people. Now, if 
the city of Calcutta is cordoned off and 
if inter-district restriction of move
ment is removed, I think there will be 
no scarcity of food in West Bengal.

Recently I had been in the city of 
Calcutta. There has been no supply 
of rice from the Centre as yet. In the 
so-called free market or black market 
there has been a fall in price, only on 
hearing that the Central Government 
was going to supply foodgrains. From 
the Press reports and the statement of 
the West Bengal Food Minister in 
Legislative Council we come to know 
that the city of Calcutta is going to 
be supplied with extra rice supplied 
by the Central Government, from the 
7th July. I hope that it will have 
salutary result on the price of rice.

I come from a district—Burdwan— 
which is surplus, but in this surplus 
area there are deficit pockets. There 
are persons in deficit pockets who 
require paddy to feed themselves. The 
deficit pockets have to get paddy from 
surplus areas. But due to restriction 
of movements on foodgrains even 
within the district this is not possible 
ordinarily. The movement is not 
allowed from one thana to another. 
This causes great hardship on the 
people. This encourage smugglers.

My district, Burdwan, used to supply 
rice to Nadia which is on its border. On 
one side of the Bhagirathi is Burdwan 
District and on another side, Nadia 
District. Nadia has been a deficit area 
all along; even before partition Nadia 
people used to get rice from our 
district. But due to restrictions, people 
cannot carry rice freely. But I admit 
that the people now get all the rice 
which they used to get, only through 
smugglers. If the inter-district restric
tion is removoH. the backbone of the 
smugglers will be broken.

The people of West Bengal feel 
encouraged that the Food Minister is 
going to Dursue a new policy and that 
policy will give them freedom of move
ment in foodgrains. In West Bengal.
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there is shortage of food In some parts. 
If we can grow more food or if food 
can be supplied there, the shortage 
may be removed. There is shortage, no 

■ doubt. The question is: How is that
shortage to be removed? By importing 
foodgrains? We cannot pursue this 
policy for a long time because that , 
will bring our economic bankruptcy., 
If we spend more money on the 
import of foodgrains, we cannot spend 
money for nation-building work. So 
we have to grow more food.

While speaking on the General 
Budget, I spoke on the need for water. 
We cannot grow food with land only. 
It requires water. The people of West 
Bengal and more particularly the 
people of my district are anxiously 
awaiting those happy days when the 
Damodar Valley Project will irrigate 
their lands. Agriculture is very closely 
connected with river valley projects, 
particularly in areas where people 
grow paddy. The seedlings of paddy 
cannot be transplanted without water. 
This .is the month of Asharh. In my 
area there has been no rain as yet. 
One-sixth of my district is irrigated 
by the Damodar Canal at present, and 
in that area people are getting canal 
water and they have begun cultiva
tion. I hope that day will come when 
all the lands will be irrigated by the 
canal water. So, although the Agri
culture Minister is not responsible for 
river valley projects, yet they have 
joint responsibility and I hope he will 
see that the river valley projects are 
expedited and that the Damodar sup
plies water to the district of Burdwan 
and to the other districts of West 
Bengal.

One word regarding procurement. 
The present procurement policy is not 
a happy one. Biit it is a thing of the 
past. The West Bengal Government 
has changed its policy. It is going to 
introduce the lew  sy^ t̂em. People 
having 15 bighas of land or less will 
be exempted, and in the case of those 
who have more than 15 bighas there 
will be a levy. The amount has not 
yet been fixed. I have conferred with 
the people who are agriculturists, and 
they are  very glad to see that this 
system is being introduced, and they 
are prepared to give a reasonable 
share of their croos to the Government 
to feed the people who require food.

I do not want to take much of the 
time of the House. I request once 
more that the Pood. Minister should 
see that the river valley projects are 
expedited.

It is said very often that the Grow 
More Pood movement has been an

absululG failure. Yes, it has not pro
duced the desired effect, but it is not 
an absolute failure. What is wrong 
with Vana-Mahotsava? The trees 
which we have today were planted by 
our fathers and forefathers but we^ 
never plant one single tree. Vana^ 
Mahotsaim encourages the people to 
grow more trees. So, the Grow More 
Food Campaign, I know, makes the 
people more grow-more-food-minded. 
People at. least are set at thinking of 
the need of more food and that we 
have got to produce it. A country is 
not free in the truest sense of the 
term if it is not self-sufficient in food 
and cloth. It is the duty of the 
Government to make us self-sufTicient. 
But Government can onlv make the 
country self-sufficient if people do 
work hard and co-operate with the 
Government in its endeavour to this 
direction.

One iwbrd to our friends on the 
opposite side. Last time also I request
ed them to come forward and co
operate with us in this matter. One 
hon. Member on the opposite side stiid 
that food must not be a subject of 
politics. But I see it has been made 
so at least in West Bengal. The Opposi
tion leaders are in a habit to go to ' 
the affected areas not to give them 
food but to broadcast scarcity of food.
If there is a fire, will it extinguish 
the fire if we only say there is a fire? 
Certainly not. If one goes to the tank 
and pours water on the fire, the fire 
will be extinguished. We heard about 
the procession of hunger marchers. 
All these are conductefl. Some of our 
friends like to take us back to the 
1943 days. I say, that is a thing of the ' 
past. Now a popular Government is in 
power. The Congress Government i s ^  
there, and not a single man will d ie / , 
of starvation. In West Bengal there . 
might be scarcity in certain areas, 
there might be high prices in certain 
areas, but not a single person has 
died of starvation. From the statement 
of the Food Minister of West Bengal ’ 
the other day. I find that broken rice 
has been supplied at the rate of three 
annas per seer, and the West Bengal 
Government has decided to open relief 
works in areas where there is scarcity /  " 
West Bengal Government has supplied 
free foodgrains and loans in the 
affected areas. I bring these facts to 
the notice of this House only because 
now and then my hon. friends from 
West Bengal on the opposite side 
criticise that Government and say that 
the West Bengal Government Is doing 
nothing and is sitting tight. I con- 
cfratulate the Government of West 
Bengal on the fact that when .•̂ ome 
other Government was not even able
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to supply six oz. rice a day, the West 
Bengal Government supplied twelve 
oz. a day.

With these remarks I support the 
grants and oppose all the cut motions.

Shri T. K. Chaudhuri: 1 wish I could 
join in the note of optimism sounded 
by the hon. Food Minister and the 
hon. Prime Minister and some Mem
bers sitting opposite about the food 
situation in the country today. I have 
just returned from a tour of the 
scarcity affected districts of West 
Bengal, not of the Sunderabans area 
alone which after all our shouting in 
course of the past few months has 
now come to be recognised as a 
scarcity-ridden area, but also of other 
areas like 24-Parganas and the districts 
of Nadia, Murshidabad, Malda and 
West Dinajpur. I was not able in the 
short time a t my disposal to visit 
other areas Like Jalpaiguri and Cooch- 
Behar which are also suffering from 
acute food distress and food shortages. 
The position in Bengal is not such 
which admits of a debate over the 
policy of control and decontrol. So far 
as Bengal is concerned, it is admitted 
by everybody that controls should 
continue. But at the same time the 
main problem before us is how to rush 
relief to the distressed areas. There 
was a flicker of hope in the minds of 
our people when the new policy laid 
down by hon. Mr. Kidwai was announc
ed in the Press that the Central Govern
ment would undertake the responsi
bility of feeding Calcutta and that the 
artificial restrictions which had been 
imposed over food movements in other 
parts would be gradually lifted. But 
since then we have found that the 
policy, which I personally think as 
being essentially sound, is being 
obstructed from some quarters at least 
from the side of the Food Administra
tion of the Government of West Bengal. 
) do not want, Sir, to impute any 
motives ulterior or anterior to the 
Government of West Bengal. But the 
fact is that the hon. Ministers of that 
Government especially the Food Minis
ter of the Government oi West Bengal 
have been making statements from 
time to time after Mr. Kidwai’s visit 
and especially since Mr. Kidwai’s 
return from that State which have led 
to utter confusion in the minds of the 
people. In a Press Conference after 
Mr. Kidwai's return, Mr. Sen, the Food 
Minister, told newsmen that the policy 
announced by Mr. Kidwai would be 
put into effect in January next. There 
was a row in the press and everybody 
wanted that that policy should be put 
into effect at once. Then various sorts 
of conflicting reports began to appear 
and the other day Mr. Sen said that 
the new policy would be put into, effect 
in October next So I would appeal to

the hon. Mr. Kidwai to specifically 
assure the people of Bengal at least 
about the extent of relief that they are 
going to get and to announce clearly 
the dates on which the policy—I mean 
the different parts of the policy—wouTJ 
be put into actual effect. There are 
several parts of that policy. Firstly the 
Centre taking up of the responsibility 
of feeding the city of Calcutta and the 
urban industrial areas roundabout 
Calcutta. When is that going to be put 
into actual effect? Then there is the 
policy of opening cheap grain shops 
in the distressed areas.

Shri Kidwai: Has it not been done? 
Cheap grain shops have been opened 
in the rural areas.

Mr. Deputy-Speaker: They are
called relief shops. The same are the 
cheap grain shops.

Shri T. K. Chaudhuri: The other
day he told this House that these 
relief shops or cheap grain shops......

ô qfr : On a
point of order, Sir,

^  qTfezTT-
^  ^  wrm I  I
irnTifhT 3ft- ^  f  ^

I
ISardar A. S. Saigal (Bilaspur): On 

a point of order, Sir. In conformity 
with the accepted conventions of all 
the Parliaments, the hon. Member who 
is speaking at present, should address 
the hon. Minister not by name but by 
his designation i.e., the hon. Minister 
for Food etc.]

Mr. Deputy-Speaker: It is no good 
referring to the hon. Minister by name. 
Here the Minister may be called by 
the appellation ‘Minister’. Sometimes 
the name is more endearing than the 
Minister.

Sardar A. S. Saigal: Sir, we have 
got the conventions and have to follow 
those.

Shri T. K. Chaudhuri: There were
two kinds of shoos which are going 
to be opened as per the plan announc
ed by the hon. Food Minister. There 
are what I might call State controlled 
black-market shops, that is shoos at 
which rice would sell at Rs. 30 per 
maund. These shops are going to be 
opened in the city of Calcutta and the 
industrial areas and then there are 
relief shops or cheap grain shops where 
limited ouantitics of rice would be .sold 
at Rs. 15 per maund. Those latter are
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for distressed areas in the State. We 
welcome that proposal as far as it goes 
but the trouble is that such shops 
have not yet been opened anywhere 
outside the Sunderabans. If we may 
surmise the reason it may be that the 
Government do not think that there is 
distress anywhere unless the price of 
rice rises to Rs. 50 or Rs. 45 per , 
maund. We were surprised the other, 
day at the Food Minister announcing 
in this House that prices of rice in 
West Bengal had come down from 
Rs. 45 per maund to Rs. 30 and 2 annas 
per maund. I think there Is some con
fusion about the figures and I would 
request the hon. Food Minister to re
examine his figures or have those 
figures brought over from Bengal and 
look into them carefully. As a matter 
of fact Rs. 30 annas 2 per maund is 
the latest price which the West Bengal 
Government claims is ruling in Bengal 
today. But that is only the average 
price and does not represent the price 
that is actually prevailing in most of 
the districts—at least in those dis
tricts which are on the eastern side of 
the Bhagirathi. There the average 
price ranges in rural areas from Rs. 40 
to Rs. 50 a maund and in urban 
Municipal areas to Rs. 30 or Rs. 32 per 
maund and if you look at the condi
tions that are ruling in Bengal today, 
this is beyond the average purchasing 
capacity of the consumers. I need not 
dilate on this point very much but as 
a result of these high prices starvation 
is ruling in the countryside. I can 
speak from my personal knowledge. I 
have seen harrowing scenes in the last 
few days. I speak here with all the 
emphasis at my command that people 
are not going to tolerate these condi
tions, at least the people of Bengal 
are not going to tolerate these condi
tions for long. I may tell the House 
of the conditions which are obtaining 
in the Districts of Nadia which is re
presented here by the hon. and 
respected Member sitting to my oppo
site, and of the conditions in the other 
Districts. In my District especially 
there are two areas where the people 
do not get rice and do not get even 
atta. There is one area on the Eastern 
side of the Bhagirathi known as the 
kalai area, the blackgram area. There 
the people eat boiled kalai and jute 
leaves. That is their sole diet; they are 
able to keep themselves alive somehow 
on this gruel of kalai and jute leaves 
after adding a pinch of salt. The 
other area is not a kalai area, it is a 
dry area growing no other crops but 
paddy but unfortunately there has 
been an absolute failure of crops there 
and the people are living on what Is 
known as khensari, an inferior kma

of arhar dal, sodden in toddy. That 
is not even a mango growing area so 
that although this is the mango season 
they cannot get any relief from 
mangoes. There is terrible restle’SSness 
there. I have in my hand a letter from 
one of the District officers. I do not 
want to mention his name. I received 
several frantic telegrams from ray 
District and I wrote to him asking 
whether he could at least, within the 
limits of his powers rush some relief 
to those areas. And he says: “We are 
now trying with limited...... ”

Mr. Deputy-Speaker: If he reads any 
paper he will have to lay it, on the 
Table. But he may give a summary.

Shri T. K. Chaudhuri: I do not want 
to put the whole letter on the Table 
nor do I propose to read it. The only 
point is that he admits that he can only 
keep prices low and manage somehow 
to feed those people and is trying his 
best to divert smuggled rice from one 
District acToss the border which is a 
surplus district to our district. You 
have cordoned off our District, there 
has been an absolute failure of crop, 
there is no alternative employment for 
the people, and the only way which the 
District administration can think of for 
keeping the people alive is to encourage 
people indirectly to resort to smuggl
ing. That is the position which is ruling 
in the rural country side today. I can
also speak of Malda. I had' been to
Malda only a few da.ys back and I
toured the rural areas. The general
price level of rice there is Rs. 40 a 
maund—nowhere near the Rs. 30/2/
which the hon. Food Minister announc
ed here the other day.

Shri Kidwai: Have not the cheap
grain shops been opened there?

Shri T. K. Chaudhuri: No. Sir.
Shri Kidwai: Well, I have received a 

letter from the Food Minister there to 
whom I had sent the papers. His reply 
came only today wherein he has stated 
that if necess*ary cheap shops will be 
opened. '

Shri T. K. Chaudhuri: The hon. Food 
Minister of Bengal announced in the 
State Legislative Council day before 
yesterday the names of several districts 
where relief shops would be opened and^ 
test relief works would be undertaken, 
and in that list of names Nadia is also 
mentioned but not Malda.

Shri Kidwai: In Nadia test works are 
already going on and relief shops have 
been opened.

Shri T. K. Chaudhuri: But I am
speaking on the basis of his statement. 
And it is not only the case of Nadia 
and Malda. Nadia has obtained a
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certain amount of publicity. There is 
acute flistress bordering on famine in 
several other districts like Jalpaiguri 
and also in that rice bowl of North 
Bengal, namely Cooch-Behar. 1 speak 
with all feeling, with all the emphasis 
at my command. I speak for my
people who are starving, and I say with 
all seriousness at my command that we 
ehali not take it lying down. I appeal 
to the hon. Food Minister. I do not 
want to enter into a discussion over 
the policy of control and decontrol. 
What I want here is a policy of imme
diately rushing whatever relief we can 
to these areas, and I tell him in all 
seriousness: Let us try our best to
save the lives of these people. A Mem
ber from Bengal has said that there 
have been no starvation deaths. There 
have been starvation deaths—hundreds 
of people, literally whole villages are 
starving. Even now while there is 
time yet we can do something. Let us 
not become complacent and let us 
not think that everything will ease 
down within a month or two. I there
fore want, lirsl of all, the Food Minis
ter to announce the date-line by which 
the different parts of his policy are 
going to be put into effect, then the 
date-line when these artificial restric
tions which have been imposed on the 
State are going to be lifted as also 
the date-lines by which these State- 
controlled high-price shoos and relief 
shops are going to be opened in diffe
rent Districts. It is no use saying as 
a broad general principle that relief 
shops would be opened when condi
tions demand it.

Shri Kidwai: X^ey have been
opened.

Shri Achuthan (Crangannur): Sir, 1
thank you for the opportunity given 
to me at the fag end of the day. I was 
wondering at the statement of the 
hon. Member from Punjab who said 
more than once that the question of 
food must be looked at from above 
the party point of view. To my mind 
for the last ten years that was the 
most important problem that Govern
ment had to face. It had to see that 
no part of India was in difficulty v/iih 
regard to supply of food. To my mind 
our enemy No. 1 is food scarcity. That 
was why over the last ten years, in 
spite of criticism from all parts of the 
country for spending money lavishly 
on the Grow More Food Campaign, on 
procurement, on subsidy, on this thing 
and that. Government, not only at the 
Centre but also in the States, were 
shutting their eyes and spending as 
much as was necessary to see that 
more and more food was grown in 
this country so that we become self- 
sufBcient at least with regard to the
85 P.S.D.

biological need of the human being. 
And on this I congratulate the Gov
ernment, though in the process of 
the campaign to grow more food 
many people may have played *’oul 
or, as the saying goes, made hay 
while the sun shoue. 1 am very glad 
that the Department is now going to 
be manned by one of the ablest of 
the Ministers. An hon. friend has re
marked .iocularly that R, A. Kidwai 
means “Rapid Action Kidwai”. 1 told 
him lie is “Right Action Kidwai”. He 
will act not only rapidly but rightly 
too and 1 expect him to do so.

With regard to the Grow More 
Food Campaign, even though there 
has been a lot of waste and corrup
tion the speed of the campaign should 
not be checked. To my mind it is not 
these big projects that would yield 
quick results, but the minor irrigation 
schemes, subsidised manure, supply of 
better seeds and similar things that
will give us quick and good results.
I am coming from the Southernmost 
area of this land, from Travancore-
Cochin. or Kerala, and it is the most 
deficit area taking the country as a 
whole. We were the first State in 
India to introduce rationing through
out the length and breadth of Lhe 
State without minding personal con
veniences or prejudices. That was 
copied by the Centre and other States.
I am proud to say that even now 
vith the available financial resources 
at our command we are doing our 
best. But I want to say one thing. In 
spite of our best efforts there is a
limit to the Grow More Food Cam
paign in Travancore-Cochin. The 
limit with regard to extensive culti
vation has come. There may be five 
acres or ten acres of land here and 
there, where wo can attempt cultiva
tion. But Travancore-Cochin is not a 
rice-producing area. We raise more of 
commercial crops and India must be 
proud that quite a lot of dollar ex
change and other foreign exchange 
comes to this land from the money 
crops we produce and send out to 
other countries. You may take he 
statistics of Cochin and Alleppy ports. 
The exports of coir products, pepper, 
tea, cardamom, cashew, etc. are res
ponsible for bringing us a consider
able portion of our foreign exchange.

That is why I say that the Centre 
should not treat Travnncore-Co('hin 
like other States, and I hope that :he 
present Food Minister, even though 
he has not gone to that S 'ate— 
he went only up to Madras—will find 
time to come over to Travancore- 
Cochin and study things in person. 
I^ t the Minister of the Centre make
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it a point to visit our State occasional
ly and often so that there may be a 
feeling oi oneness. 1 once more appeal 
to the Food Minister to come to 
Travancore-Cochin and taste our 
tapioca and the sample of rice *̂ hat 
was shown by Miss Mascarene the 
other day. I am not flndin£ fault with 
the Government. We are not in a posi
tion to bargain. Because our need is 
such we have to buy whatever foreign - 
countries give. Even then, I would 
like to bring to the notice of the hoo. 
Food Minister and this House that for 
the last ten years—and it is a very 
serious thing—a man in Travancore- 
Cochin or in the backwater area, has 
not had sufficient rice to have a full 
meal. Is it not pitiable? Can there be 
anything more pitiable?

As I said the question of extensive 
cultivation in Travancore-Cochin is 
quite impossible. Only by intensive 
cultivation and that too by means of 
artificial manures and fertilisers and 
minor irrigation works can we pro
duce more in Travancore-Cochin. Even 
then it will not be sufficient to our 
requirements. There the deficit is more 
than 50 per cent. In no State in the 
whole of India is the deficit more 
serious of voluminous than in Travan- 
core-Cochin.

Now the hon. Minister is contem* 
plating a policy of decontrol. But 
before launching it, he must realise 
that it is like dealing with gun
powder, or an experienced doctor deal
ing with a sick person in his convales
cent state. I say that it is a serious 
matter, bccause we have had the 
experience of Bengal some years back. 
A national and popular Govemir>ent 
should take all steps to avoid a re
petition of a disaster of that type.

I do not want to enter into the 
general question of subsidy; but I want 
to emphasise one point in regard to 
the allotment that is being given to 
Travanrore-Cocliin I have explained 
to the House that Travancore-Cochin 
with regard to the food problem is in 
a very perMiliar position. You cannot 
understand it unless you come over 
there and see for yourself what we 
eat and how we are living. After the 
financial integration of Travancore- 
Cochin with the Centre we had to give 
up our inland customs. That was bring
ing us about Rs. two crores. That 
was taken over by the Centre. So 
we have to depend uoon the Centre 
for making up the difference in our 
selling price and the cost price. It ia 
impossible for us there to raise the 
retail price of rice. The purchasing

capacity of the people has f a l l^  co» 
siderably on account off the depres* 
Sion in the coir industry. As a populax 
Government it is impossible for us ta 
raise the selling price. The Centre 
should therefore come to our rescue. 
According to the financial integration 
75 per cent, of the difference would 
be met by the Central Government. Is 
the principle of subordination going 
to be emphasised and augmented or 
is it going to be a principle of co 
ordination?

Travancore-Cochin was not a State 
like Madras. It had its own indepen
dent status. Let me not be mistaken 
as descending to provincialism. I want 
that we must all be one—whether we 
belong to the Punjab, Bengal or 
Travancore-Cochin. But the peculiar 
position of Travancore-Cochin must be 
realised by the Centre and the sub
sidy of Rs. five crores twenty-five 
lakhs restored. Do not grudge in that 
matter. [ am sure the Finance Minis
ter and Food Minister will take a 
sympathetic view of this matter, sa 
that it may be possible for us to sup
ply food without increasing our retail 
pnVr and aV o from not drawing upon 
our small resources which is meant 
for other nation-building purposes.

I would like to say a word about 
fishintj. In an interpellation here yes
terday, I understood that no amount 
was set apart in 1951 for Travancore- 
Cochin where there is immense scope 
for inland and deep sea fishing. Fish 
is a nutritious food and a good ( om- 
bination with rice. I think that 
Bengalees show sometimes signs <il 
genius because of their fish-eating 
habit. I would requc.^t Government not 
to be parsimonious in this matter, but 
to make a liberal provision so that we 
may take the maximum advantage out 
of it and fish may be utilised not only 
in Travancore-Cochin. but also ex
ported or transported to places 
where people require it. People 
there are very anxious about 
the food policy. May I ask the 
question: Is the Government going to 
remove all movement restrictions 
throughout India? No. So we cannot 
de-ration or de-control there. We may 
change the monoDoly procurement 
system and may have some easy levy 
system. And we are thinking of that. 
Our Food Minister is very conscious 
of his own capacity and he is confi*. 
dent that in regard to our procure* 
ment and distribution as small an 
amount as possible will be spent and 
corruption also may be eliminated. T 
agree with my hon. friend Mr. Tandon 
when he expressed the opinion some



2817 General Budget— 28 JUNE 1952 Demands for Grants 281

days back that control and procure
ment have led to corruption and de- 
moraliBation—but 1 do not acree with 
his too much Hindi Pranaya because
it is difficult for me even to under
stand a lew words. We must as far 
as possible reduce the top-heavy 
expenditure in the Civil Supplies 
Departments of the respective States 
and the Centre, so that the amount 
saved thereby may be much better 
utilised on schemes of minor irriga
tion, manure, seeds and such matters 
which will give actual results which 
the people can really enjoy.

One thing more. You know that 
Travancore-Cochin is a narrow stretch 
on the west coast with high plains on 
the eastern side, a plateau in the 
middle, and backwaters on the western 
side. The rivers are short and non
perennial so that there are two difficul
ties. They are seasonal difficulties. In 
the rainy season there are floods and 
in summer there is drought. Unless 
major dams and minor dams are jon- 
structed in Travancore-Cochin, financed 
to a major extent by the Centre, we 
cannot succeed in overcoming our

difficulties even though we may spend 
much for good manure, aeed, etc. 
Government may therefore take note 
of all these things about Travancore- 
Cochin. And I appeal once ^igain to 
the Food Minister to see that the sub
sidy is raised to the quota which is 
actually and legally its due. When 
West Bengal. Orissa and Bihar are 
being provided with some grants-in- 
aid on account of their quota of the 
duty on jute and so on. why cannot 
Travancore-Cochin make an equally 
forcible claim? Are you having some 
sort of different consideration in re
gard to Travancore-Cochin? When 
those States enjoy a proportionate 
quota in lieu of the export duties on 
jute and other things, cannot we make 
a similar demand when we are giving 
a lot of dollar exchange and foreign 
exchange? The terms entered into 
three years back in respect of the 
financial integration of Travancore- 
Cochin should be respected. I again 
request that all these matters shouid 
be borne in mind by the hon. Minister 

The House then adjourned till a ' 
Quarter Past Eight of the Clock om 
Monday, the 30th June, 1952.
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